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NO. NO.

ACCOMMODATION CONTROL ACT, 1961 (M.P.)
e fraFor aferfras, 1961 (HL9)

Sections 12(1) and 13 — (i) Protection against eviction — Section 13 would apply even if
the ground of eviction is not one u/s 12(1) (a) of the Act.

(ii) Duty of tenant to deposit rent — If suit is instituted on any ground mentioned u/s 12,
the tenant is obliged to deposit the amount of rent throughout the proceedings.

(iii) Execution of decree — Compliance of section 13 does not amount to stay of the
decree for eviction.

gRIY 12(1) TF 13 — (i) FT=p & favg dxeqvr — afe s o arT 12(1)(@)
@ I FpTIT BT MR 9 8l WY 9RT 13 YA 8RN |

(ii) fop=mam e o= &1 ARINT &7 Haddd — JfT 1€ ORT 12 H IeelRgd fhdT
JMER R AR AT 7 8, AR FYol Briare! & aRE [ ®1 T e
ERSICARIE RS
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ACT/TOPIC NOTE PAGE
NO. NO.

(iii) TSsBT T forsaTe — &I1RT 13 T SuTer, b @ S & 2 & T
&1 BN | 166 189

Section 23A - Eviction suit — Necessary party — Impleadment of third party claiming title
on rented premises — Not permissible.

EIRT 236 — d5Wa] dIg — ATIITH U-THR — [HRATENT IRER IR Wi &7 7T
FRA gU AR U&7 BT UTHR g9 — L 81 2| 167 190

Section 23J — Specific category of landlord — Definition — Extended to employees of the
companies, corporations or public undertakings of the State Government as well as the
Central Government.

HRT 2331 — Y@ &1 fAfFfdse gaii — g9 — IS0 ISR & AR Dg
RGN Bl BT, T A1 Frdoied SYhT & HUaNRAl db g9dhT AR B |
168 191

ARBITRATION AND CONCILIATION ACT, 1996
AqreaIH AR Yorg AfAaH, 1996

Sections 16 and 34 — Objection — Though no objection regarding jurisdiction was
raised before the Arbitration Tribunal, such objection can be raised before the Court in
application u/s 34 of the Act.

gRIY 16 U4 34 — 3IM&T — JAMN SAMABPR & Hde § DI MY HATIRIA
JATABROT & HHET &I SSIAT AT oI TR VAT 3feTT AATIH BT &RT 34 o 3fciel
AT § <IIITT & AHET SSRIT Sl Ahdl © | 169 (i) 191

Section 34 (4) — Remission of matter to Arbitrator — Arbitrator may be given a chance to
give reasons in support of award and an opportunity to fill up the gaps by the Court on
request of a party .

&RT 34 (4) — FEIRT B YHROT BT YT — [Hl G8BR & 98 R <Irarerd gRT
HEIRT B 3faTS & FHT H BRI {3 S BT 3R BRON DI HAAT BT 4T GRT DR
BT a1 S AHT 7 | 170 193
CIVIL PROCEDURE CODE, 1908
fafae yfar wfzar, 1908

Section 11 — Res judicata — Effect of change in law — Earlier decision would not create any
binding precedent.

&RT 11 — g7 =777 — ¥ # gRaciad &1 J¥1a — gd 079 qreaesRl J9Td a1 I |
187 (i) 209
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ACT/TOPIC NOTE PAGE
NO. NO.

Section 11 — Res judicata — Previous suit decided on erroneous facts — Binding upon the
parties cannot be challenged — Principle of res judicata applicable.

gRT 11 — 79 =7/ — Yd d1e Ffegol T2 R Ffd — UeeRl R aegdil — gd =77
&1 RYGId o] 81 | 211 (ii) 240

Order 7 Rule 11 (a) and (d) — Jurisdiction of Civil Court — Cancellation of license by
Krashi Upaj Mandi Samiti — Civil Court has no jurisdiction.

ARy 7 9 11 (@) & (8) — Rifda =mares & eafeR — S oo w491
[T gRT Sg=f &1 AR b Simr — Rafdd =marerd &1 &R 78 © |

171 194

Order 7 Rule 11 (d) and Order 23 Rule 3A — Rejection of plaint — Bar of jurisdiction — Suit
for challenging compromise decree is not maintainable.

AR 7 9 11 (F1) G AR 23 199 3% — qeUd &1 AR fhar S —
SATRIBR BT aoid — TSI ATAGT BT A a1 dTell a8 Aoy 787 ¢ |

172 194

Order 8 Rule 10 — Limitation to file written statement — Exclusion of period of pandemic
— Extended to filing of written statement in suit related to commercial disputes.

ameer 8 M 10 — faIRaa Hod TRae F= B IRAMT — F8MRI @1 3/afd &1
TSI — IR fdarel & Gaferd arei # forRad w2 gTRacel BR ddb favdTRd |

173 195

COMMERCIAL COURTS ACT, 2015
qIfoTias T e, 2015
Section 16 — See Order 8 Rule10 of the Civil Procedure Code, 1908.
ORI 16 — < el yfsbar wf2dr, 1908 &1 amaer 8 a9 101 173 195
CRIMINAL PROCEDURE CODE, 1973
qus yfear wfzar, 1973

Sections 154 and 228 — (i) Matrimonial dispute — Delayed FIR — When not fatal.

(if) Framing of charge — Roving and detailed enquiry at the stage of framing of charge —
Not permissible.

&RV 154 U9 228 — () da1iza faarg — faeifad gem g Ruic— &9 ards T2l |
(i) STRIT BT A= — SR BT fARFAT BT FeaRAT H AR 3R A S —
= TE | 174 196
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ACT/TOPIC NOTE PAGE
NO. NO.

Section 161 — Recording of statement — Mere delay in recording the statement u/s 161
of CrPC is not sufficient to discard the evidence of witnesses outrightly.

EIIRT 161 — HAT BT AfASRIT — &RT 161 TUF. B AT HAT B IR § A
ars el B 9eg B RR F GRS oxd @ for qafed a8f 81 199 (i) 228

Section 167 (2) — Default bail — Right of accused — Accrues only prior to filing of challan
and does not survive or remain enforceable after challan being filed.

€RT 167 (2) — AIHH ST — G BT ARBR — Dbact IR T TR B

@ Yd T BT & U4 AMANT U5 Y &1 S & U garasiier T8l & |
175 197

Sections 177 and 178 — See section 498A of the Indian Penal Code, 1860.

&RIY 177 U9 178 — <& WRAII GUS WfEAT, 1860 B €IRT 498 |

201~ 230

Sections 205, 273, 299, 353, 367 and 391 — See sections 30 and 33 of the Evidence Act,
1872

STRTU 205, 273, 299, 353, 367 Ud 391 — <% ey i 4, 1872 & &IRTT 30 U4
33| 176* 199

Sections 304 and 374 — Criminal appeal — If accused does not appear through counsel
appointed by him on the date of hearing, Court is obliged to appoint amicus curiae.

&R 304 U4 374 — A1 ordieT — AT YT SHa g1 Fgat ffraat &
AT W IURT &l BT 2 Al <IRITerd DI 7777 /37 F1gad w- gars bl ey |
177* 199

Section 311 — (i) Determination of age — Duty of court.

(ii) Summoning of witness by the court — Cannot be termed as a witness of any particular
party — Court should give right of cross-examination to the complainant.

€RT 311 — (i) Y HT IR0 — IR & HAA |

(il) =maTe gIRT 3mEd el — il uer faviy @1 weh g frwfia w8 faar o
AHdT — IR BT GRATST DI FITIRIETT BT AR USTH BT MMV |

200 228

Sections 378 and 384 — Appeal against order of acquittal — When the testimony of
witness is not believed on cogent reasoning, conviction cannot be based on an inference
or mere surmise.
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NO. NO.

&R 378 U4 384 — QT & 37T & [d0g AU — el Bl AfITey W ST
IMYRT & 4T fawar &1 fhan S weha, INRIET dad SISl AT AT B IR
R FTET BT ST Febell | 189 214

Sections 378 and 386 — Appeal against acquittal — Powers of appellate court — General
principles summarized.

&R 378 U4 386 — QINHAd & fd%g 3ddl — il =mTery &1 wIfdaai — A
fagia dafua feg v 178 200

Section 439 — Bail — While deciding bail application, possibility of the accused
threatening, influencing the witness, gravity of offence and factum of previous enmity
should be considered.

€IRT 439 — ST — ST 31da &l ATy {6y SId a9 ifga gt el
DI GHGT, THIIIT B D FHIIAT, STURTET BT THIRAT, Jd dHRIAT 814 BT T2 Bl
e # forar ST =2y | 179 203

CRIMINAL TRIAL :
3muRTSre fa=mor -

— See sections 9 and 60 of the Evidence Act, 1872.
— o A1ey AT, 1872 BT GRIY 9 TG 60 | 181 204

DOWRY PROHIBITION ACT, 1961
geo yfaser srfarferaw, 1961

Section 3 — Definition of dowry — Demand of money for construction of house — Falls
within the meaning of the word “dowry”.

€RT 3 — 291 P IRATST — Wa+ AT o & fory <f3r &) 711 — <891 & aref &
Jetd MY | 198 (iii) 226

EMPLOYEES COMPENSATION ACT, 1923
Haa yfasy ferfraa, 1923

Section 4-A — Assessment of interest — Whether interest is payable from the date of
accident? Held, yes.

ORI 4—® — Ao Bl FURY — R &6 geed e A Yaae Ird see?
sifafeiRa, & 180 204
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ACT/TOPIC NOTE PAGE

NO. NO.
EVIDENCE ACT, 1872
ey afefraH, 1872
Section 3 — See sections 34 and 300 of the Indian Penal Code, 1860.
€RT 3 — IW WRAI g0 i, 1860 &I IRTY 34 Td 300 | 190 216
Sections 30 and 33 — Statement of co-accused — Admissibility of.
€RTC 30 UG 33 — 8 JAMAYeRT BT HU — U8 | 176* 199
Sections 3 and 113-B — (i) Dowry death — Pre-requisites to prove the offence —
Enumerated.

(ii) Words “soon before” is different from the phrase “immediately before”.

€RIY 3 U9 13— — (i) T891 G — STURT AT BT Dl G4 MaIDHATg — TR0

BT TS |

(i) ereg "dIp g qRA YA W =T 2 | 198 (i) 226
& (i)

Sections 9 and 60 — Test identification parade — Could not by itself be relied upon to

establish the identity of the assailants.

€RTY 9 UG 60 — USAH IS — THCER] & YgdM IUd B 2 $Had 59 W 1R
BEIRERSISER I 181 204

Section 35 — See section 94 of the Juvenile Justice (Care and Protection of Children)
Act, 2015.

&RT 35 — QW [HIR < (TTAD] DI <ERG 3R EG) ARAIH, 2015 DI €RT 94 |

182* 206

Sections 40 and 44 — See sections 34, 302, 341, 447, 504 and 506 of the Indian Penal
Code, 1860.

STRIU 40 UG 44 — X YR SUS 2T, 1860 DI €RTT 34, 302, 341, 447, 504 UG
506 | 191 217

Section 106 — Circumstantial evidence — Section 106 of the Act does not relieve the duty
of the prosecution to prove the chain of circumstances.

gRT 106 — RN A1ed — AR @1 €RT 106 AT BT gRReIfAl B
ST Pl HIfIT B & JU ST A Gad el Bl | 197 225

Sections 118 and 134 — If the version of a single witness and conduct of witnesses is
found reliable by the Court, can be the foundation of conviction.

EIRTY 118 Ud 134 — IS AT gIRT U AT ATl BT AU 3R AT BT
IR fATaa=IT T ST, SIRIE] 6T MR 8 Ahdl ¢ | 193 221
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NO. NO.

FAMILY COURTS ACT, 1984
o T IAfRIfH, 1984

Section 7(1) Explanation (b) — Jurisdiction — Family court is having jurisdiction to decide
the gravement of the offence alleged in criminal complaint.

gaRT 7(1) UEEHT (W) — SARBR — IRAR RATATAT BT MRS gRarg #
N 3ORT B THRAT & Hee 7 fafze wx=t o1 SNfeR 2 |
183 206

HINDU MARRIAGE ACT, 1955
fe=g faare afefaw, 1955

Section 13(1)(ib) — Matrimonial relationship — Resumption of cohabitation — Merely on
account of the death of the husband’s mother, the wife visited her matrimonial home
and stayed there for only one day, it cannot be said that there was a resumption of
cohabitation.

&RT 13 (1)(i[@) — daT2d A= — A BT JARAT — dddl 59 BRI A & ufd
BI Al B GG B W U H IS da1ed g BT gqT fhar 3R daet T
®PH! T8 &I BBl Sl Al P I8 WA BT YA o | 184 207

Sections 13(1) (ia) and 13(1)(ib) — (i) Cruelty — Proof of — Mental cruelty is difficult to
establish by direct evidence unlike physical cruelty — Inference can be drawn from the
facts and circumstances of the case taken cumulatively.

(ii) Divorce — Irretrievable break down — Not a ground for divorce but can be taken into
consideration.

gRIY 13(1)(i®) d 13(1)(@) — () TRAT — Fgd — ANIRS FHRAT & AT ARID
HRAT DI TIeT T gIRT RN fHar ST wfed & — Al & qeat ik aRRerfaat
Bl Al B9 A AR 7 e Frshy MaTar S AGdarn 2 |
(ii) faare fawse — SRV wiar — faare faze &1 omuR 781 & fohg fa=mr & foram
ST FHT R | 185 208
HINDU MINORITY AND GUARDIANSHIP ACT, 1956
fe=g IyTaaaarn AR Ax@dHar R, 1956

Sections 6 and 13 — (i) Custody of child — Consideration of well being and welfare of the
child must get precedence over individual or personal rights of the parents.

(ii) Direction by court — In custody petition, court cannot direct a parent to leave the
country and go abroad with the child as it will affect the right to privacy of the parent.
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ACT/TOPIC NOTE PAGE
NO. NO.

€RTC 6 U4 13 — (i) 9TcTd @I SIWRET — IeTd & & TAT BT & [JaR Bl
AT & aafdara a1 ol ffeR R a¥mar e @nfy |

(il) =maTera g1 fAder — S1f¥Rer o1 arferdT # =ararerd AT A7 fUdT &f <9 B
qAT qTetd & AT faeer S &1 e 981 < |Fadl Fifd a8 Aa—far & Homarn
% ABR BT TR BT | 186* 209

HINDU SUCCESSION ACT, 1956
feg Scaiffrer arfarfraa, 1956

Section 14 — Hindu female — Creation of restricted estate — Legally permissible if the
document creates independent and new title in favour of a female and not as a recognition
of pre-existing right.

&RT 14 — {25 AT — |uled &1 AT SUHRT — RART: srgaa A SISt Wi
3R 19 wacd AfESlT BT USH BT © 7 & g SMAPHR BT AT Y&TH BT © |
187 (i) 209

Sections 14 and 15 — (i) Right of daughter — Male Hindu dying intestate — If property is
self-acquired or obtained in partition of a co-parcenery or a family property, the same
would devolve by inheritance and not by survivorship — Daughter of such male Hindu
entitled to inherit such property in preference to other collaterals.

(ii) Death of female Hindu — Female Hindu dying issueless and intestate — Property
inherited from her father or mother would go to the heirs of her father whereas property
inherited from her husband or father-in-law would go to the heirs of the husband.

(iii) Section 15(1)(a) of the Act — Operation of — Comes into operation when the female
Hindu dies leaving behind her husband or any issue — Properties left behind including
the properties which she inherited from her parents would devolve simultaneously
upon her husband and her issues as provided in Section 15(1)(a) of the Act.

€RTY 14 T4 15 — (i) T &1 ISR — Afe FeRiRh 9a9 g, 3oy &1 Fwfe
TSI AHIfed & AT HEala! grafed a1 wRaTRe Frdfed § faqeH & g1 U
BN g 7 VA IR STRINGR & §RT <RI 811 7 {6 ScRsifadr & gRT — U9
feg gy &1 IAT I FHid Bl 3T FIHER IR a¥Id] H STRITSR § YT 6
®1 gPHaR BT |

(i) fevg Afgen @ g — afe fa=g Afer @ ¥og M vd e fag= gl 2
T9 U FHIRd Sl S ScRIE®R H o+ fIar a1 711 9 U g8 2 S9e U &
IRET BT ST MR ST S 79 Ufey I7 TR W U< 8 © I 98 S ufd & qikar
DI ST |
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ACT/TOPIC NOTE PAGE
NO. NO.

(iii) 3T @1 aRT 15(1)(@) — Taa= — Afe fB=g Afgar @ 7 3o+ Ure ufcy do
A BT BISHR g3 © 9 MU B g1 15(1)(@) Yad= H AT iR U+
AT & STRIFGR # U Fwufed It SHS g§RT U BIe! T8 Arfeda &Ry
15(1)(®) # SecilRad AR SHG Ufd AR FAH DI Udh AT =N 81 |

188 211
INDIAN PENAL CODE, 1860
ARdI gvs Gfadr, 1860

Sections 34, 120B and 302 — See sections 378 and 384 of the Criminal Procedure
Code, 1860

YRIT 34, 1209 U4 302 — <X €U Ufhar Gfgdr, 1973 &1 &R 378 UG 384 |

189 214

Sections 34, 294, 323, 498A and 506 — See sections 154 and 228 of the Indian Penal
Code, 1860.

STIRTU 34, 294, 323, 498P Ud 506 — <& GUS UlshdT WiRdT, 1973 Pl YRV 154 UG

228 | 174 196
Sections 34 and 300 — Murder — Determination of common intention.
SIRTY 34 UG 300 — BT — ATHRY 3R BT IR | 190 216

Sections 34, 302, 341, 447, 504 and 506 — (i) Common intention — Is necessarily a
psycological fact as it requires pre meeting of minds — Common intention should not
be confused with “Intention” or “mens-rea”.

(ii) Criminal Act — Is different from “offence”.

(i) Act in furtherance — Criminal offence is distinctly remote and unconnected with the
common intention — Section 34 would not be applicable.

€IIRIC 34, 302, 341, 447, 504 U4 506 — (i) AT 3T — U AAIASID q20 &
FRifh gEH ARTD BT Yd el awid & — AR 3™ & |ag 9 e’ a1
gRIER  fid e BT =Ry |

(ii) SMTURTRIG P — TR H T B |

(iii) JRrARYT # fHar T HT — IMURIS HI AH AR UR T TG A& B
DI A H W URT 34 & A AT AR & SR # fHA1 71 Bt 72 7171
ST T | 191 217
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NO. NO.

Sections 84, 302 and 304 Part | — (i) Unsoundness of mind — A person at the time of
doing the act, is either incapable of knowing the nature of the act, or that he is doing
what is either wrong or contrary to law.

(ii) Last seen together theory — If the time gap between last seen together and the death
of the deceased is of few minutes — Principle applied.

(iii) Culpable homicide not amounting to murder — Expert stated that the patients of
psychosis are not in a position to understand as to what is correct or what is wrong —
The accused was a complete stranger — He had no grudge against the deceased or his
family members — No motive proved — Held, the act of the accused would fall under
Section 304 Part | of |.P.C. and not under Section 302 of |.P.C.

&RTY 84, 302 U4 304 ANT—1 — (i) ARKTSH Bl fApeiieieddl — Hed IR DR A
fdd a1 A1 P Bl UPfcr 3rar I8 b g8 Sl B 81 & AT I ToAd & A7 A &
faeg & s o s B |
(i) =ifcm IR | 9 S &7 Rigia — afe <ifow IR |1 o S SR Jad @
Ig & 99 {B &0 BT G N1 B — Rigia wasy |
(iii) STTORTIES ATTade S &1 81 & — Al & BAATAR AFDIRRT & M 54
Rerfar & €1 817 b I A1 \ab b T |ET 3R AT TeTd & — AAgad oiat: SroTd
o — WP HAd AT ISP UIRATRSG AEAT A Plg d9ual el ol — 2d
THIOTT & foham T — orah: I AR fhar war {6 Afigad &1 peg w1d .
DI URT 304 B 9T 1 AT BRI A b 9IS, B GRT 302 & 3 |

192 219
Sections 149, 302 and 452 — See sections 118 and 134 of the Evidence Act, 1872.
€RTY 149, 302 U4 452 — S WI&Y JAMAIH, 1872 Pl TRV 118 U 134 |

193 221

Sections 201 and 304-B - (i) Death in abnormal circumstances — Deceased went
missing from her matrimonial home within a few months of her marriage and
immediately after demands of dowry were made on her — Death occurred under abnormal
circumstances — Such death would have to be charactarized as “dowry death”.

(i) Demand of dowry — Lacking of specific allegation — Effect.

SR 201 UG 304—w@ — (i) 3ramr=a uRReIfoll # 5oy — 9 fare & ¢ 718
% IR 3R IFH DI T8 TBol I AT & JRd YLaN] U qd1ed +ard | ]
B TS — IADI g A URRfEl & s IR g8 — Ul 5 @l
“Teo—qg” ® wd ¥ fAUid fear s =Ry |

(i) =T @1 7w — fAFfds amey HT M — yTE | 194 221
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NO. NO.

Section 300 — (i) Murder — Inquest Report — Objective — Not being a substantive piece
of evidence and purpose is limited to finding out the apparent cause of death of a
person who died under suspicious circumstances

(ii) Plea of alibi — Proof — Non-production of material evidence — Not tenable.

€IRT 300 — (i) TT — g AT RUIE — ST — AR eI 7 B gU ST
AT S e & 4G & YA BRUN B S HRAT & Sl FaBRUa
aRReIfR # g gom 2 |

(ii) s> IuRerfd 1 AWdTh — Hd — dIfcdd Heg BT UK el [hdT ST —
WeR A T8 | 195 222

Section 302 — Murder — Multiple blows on vital part of the body — Use of weapon with
such force resulting in skull fracture — Case falls under clause thirdly and fourthly of
section 300 IPC.

&RT 302 — 8T — IRR & ATHG BT IR P IR — SFEOR-IR BT U o1 & 1T TN
e aRum oy JRdss § TR BIdT & — ATHT YR §Us Giedl & &RT

300 & TN 3R AN WU & 3feid 3T 2 | 196 224
Section 302 — See section 106 of the Evidence Act, 1872.
SRT 302 — o 1ey I, 1872 BT &IRT 106 | 197 225

Section 304-B — See section 3 of the Dowry Prohibition Act, 1961 and sections 3 and
113-B of the Evidence Act, 1872.

SIRT 304—& — T& gool Ulaue A4, 1961 &1 IRT 3 UG |6y 3ifAf=d, 1872
® gRIU 3 UG 113—9 | 198 226

Section 306 — Abetment to suicide — Merely having an extramarital relationship may not
be sufficient to prosecute a person for offence u/s 306 of IPC, but when mental or
physical cruelty is meted out to the deceased for having an extramarital relation, it
would then certainly amount to abetment of suicide.

EIIRT 306 — 3ATHBAT DT YRV — bl [daTecR Feel I [l Al DI €RT 306
& ST AT DR B g wafed 81 & fbeg ST faarear Haer & HRT G
DI HHRTD AT TRING DHRAT HIRG g8 &1 79 Ig [AfRed w9 I ITHST BT GBIRTT
AT ST | 199 (i) 228
Sections 366 and 376(2)(n) — See section 311 of the Criminal Procedure Code, 1973.
&gRIY 366 U4 376(2)(¢) — < Tvs Ufthar |fEdT, 1973 @1 €T 311 |

200 228
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NO. NO.

Section 498A — Cruelty — Jurisdiction of court — Courts at the place where the wife takes
shelter after leaving or driven away from the matrimonial home on account of acts of
cruelty committed by the husband or his relatives, also have jurisdiction to entertain a
complaint alleging commission of offences u/s 498-A of the Code.

€RT 498% — THIAT — AT BT AANADHR — ST&T I 3 Ui A7 b R&WIR
ERT B TS AT S B & DR dA1eD T8 Pl BISHR T SAA G SR I&cH! 8
AT BT URT 498—D & ST IAURTE BT AT B dlel YRaATE Pl G-l Bl
FAIHR SH WM & A B W 3 | 201+ 230

Section 498A — Matrimonial disputes — Allegation of cruelty — Proceeding against distant
relatives — The relatives of the husband should not be roped in on the basis of omnibus
allegations unless specific instances of their involvement are made out.

€IRT 498% — JdIfed (dare — FHAT BT 3MeY — XX ReAeRl & fdwg driars! —
gy & REIGRI BT IgUATSTHI ATl & TR UR Tq Tb A8l HATIT ST AT S
e T faffded: ST Aforaar afRkia 7 & | 202 230

Section 498A — Sentence — Offence of cruelty commited by a woman against another
woman — Makes the offence more serious.

€RT 498% — TUSIQY — Udh HAlgell §RT GO ARl & f[d%og BIRG HRel BT

3TORTET U¥ JTIRTY I 3fR 3Mfdes TR 91T 2 | 203 231
JUVENILE JUSTICE (CARE AND PROTECTION OF CHILDREN) ACT, 2015
fHeiR T (FTadHl & IR AN AvEon) AferFH, 2015

Section 94 — (i) Determination of age — Family register — Maintained in the ordinary
course of business by a public servant in discharge of his official duty — Relevant for
determining the age.

(ii) Plea of juvenility — Document produced not reliable or dubious in nature — No benefit
can be granted to accused who approach Court with untruthful statement.

€RT 94 — (i) Mg BT IRV — TRAR S — 370 Hdied & HHRI DA H Al
Aaeh §RT AR fhar 11 — 3y FHeriRor gq g |

(i) freTRETaT &1 ff¥aTd: — URd XSl JAfITad iy AR A Upfd & —
TG BT DI AT T & BT S Fhell ST S HAF BRI gY ~I1aTerg
3T & | 182+ 206
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NO. NO.

LAND ACQUISITION ACT, 1894
qf arferrgor arfef-raH, 1894

Section 18 — (i) Rejection of reference — In absence of prosecution — Non-participation
of any party could not confer jurisdiction on the Civil Court to dismiss the reference for
default.

(ii) Order — No reasons assigned — Reasons are heartbeats of the order and absence
of it reflects non-application of mind.

&RT 18 — (i) F<w &1 @RS fhar ST — SIS &1 31a — sl W1 TR @l
HEATRIAT BT 31 e WIRS -1 3g Rfdd Irre™ & &aieR T8l <d © |

(ii) 3TTcEr — HROT AR TE R T — BHROT AR BT TSH B & 3R BRI
BT TG ARG BT IYART &1 farar ST <Rfa &rar 21 204 232

MADHYASTHAM ADHIKARAN ADHINIYAM, 1983 (M.P.)
e IAferHYoT JAferfra+, 1983 (H.9.)

Sections 2, 3 and 7 — Work contract — Jurisdiction — All disputes relating to work contract
shall be exclusively decided by the Tribunal created under the M.P. Madhyastham
Adhikaran Adhiniyam, 1983 and not under Arbitration and Conciliation Act, 1996.

R 2, 3 UG 7 — BRI AT — SAeR — Hr dfaer daedt o faare fafafdea:
e 9T AIeIReIH JTfHRoT 1A, 1983 & Sfdvia Tf3d arfddrvr g1 & fafaf¥ea
P SIRAT 71 b AreeRerd 3R goTs A=A, 1996 & e | 169 (i) 191

MOTOR VEHICLES ACT, 1988
Aqrex a9 st 1988

Section 147 — Accident by stolen vehicle — No willful breach of terms and conditions of
the insurance policy by the insured — Insurance Company held liable.

€RT 147 — TRIY Y 189 §IRT GHTHT — ST gRT 91491 UTfoRyl &1 2l &l SIFgeidR
Secie T8l fhdl AT — d17 Bl Bl AT S8R ATl 205 235

Section 166 — (i) Dependant — Parents and married daughter of the deceased are also
entitled for compensation.

(ii) Determination of dependency — Even if dependency is a relevant criteria to claim
compensation for loss of dependency, it does not mean that financial dependency is
the ‘ark of the covenant’.
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ACT/TOPIC NOTE PAGE
NO. NO.

&IRT 166 — (i) ATET — o & Aa—{Uar qor fJarfzd gar 1 ufdex U<t &’ &
ARBR 2 |

(i) snf3raar &1 R — Tt ufaar &1 g1 & fory ufdex &1 <mar a=+ @ forg
M U T Halc! © fheg g Aderd a8 721 € % anfdfa snfdraar aren
Ealceal 206* 235

Section 166 — Split multiplier — Cannot be applied — Retirement in near future is not a
just reason for applying split multiplier.

€RT 166 — JAH—YAH [0Nd — dhe sy § Jargicd gured—gerd oMd ar]
B B S HRT TE 7 207 236
NEGOTIABLE INSTRUMENTS ACT, 1881
w1 forera afef~ras, 1881

Section 138 — Complaint by company — Authorized employee of the company is de facto
complainant — Such de facto complainant can change from time to time — Court can take
cognizance on statement of such employee.

€T 138 — HU RT URATG — HUI BT P HHAR] I URATET & — $9 IRE
BT YRATE] THT AT TR 95 Fhdl & — T 39 IRE B PUANI B HAAT TN
G of FhdT B | 208 238

PREVENTION OF CORRUPTION ACT, 1988
gseaR fAarer aferfaa, 1988

Sections 7 and 13 (1)(d) — lllegal gratification — Mere recovery of the amount from the
person would not be sufficient to convict him.

€IS 7 U4 13 (1)(e1) — 37dey aRaIyor — fobil gt A el e Bl aRmerdl 7

I INRAE BT TG T Tl 7 | 209 239
PROTECTION OF WOMEN FROM DOMESTIC VIOLENCE ACT, 2005
e fEEr | Afeaen o1 |3evr frRE, 2005

Sections 2(q), 17 and 43 — Eviction from shared household — Protection against eviction
or dispossession of a woman u/s 17 of the Act is not absolute or unqualified — Can be
evicted from the shared household in accordance with the procedure established by
law — Embargo contained in section 17(2) of the Act operates only against a person who
is a respondent within the meaning of section 2(q) of the Act.

&R 2 (21), 17 U9 43 — |A1E Jeell I (b — Af&FaH o arT 17 & =<
Afee B =R J1raT degd fhy S 9§ wRefvT qof ve sneifae 8 8 — fafdr
SR IS it & SrgaRor H ATl Tevell | Frsah1Rid &1 51 Hebell & — SrfeIfrad
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ACT/TOPIC NOTE PAGE
NO. NO.

DI URT 17(2) BT IRY BHad 9 Afdd & f[avg @R 8laT & <1 IfRfaw @t
gRT 2 (1) B el # yef ? 210* 240
REGISTRATION ACT, 1908
gofievor srferfaH, 1908

Section 17 — Registration — Need of — Document which neither creates right in specific
property nor assets of the family in favour of a specific person — Registration of such
document not required.

&RT 17 — TOIHRYUT — SMITIHAT — SXATIoT off fhar fafdre dufed # 18 ifrarR
giora &1 PRl 3R 7 1 faRre @afdd & uel § gRaR &1 |uar &l fad S &
UG BRAT & — U SIS b UOIRUT Bl MATIRAT T8l &1 211 (i) 240
SPECIFIC RELIEF ACT, 1963
fafifdse srgaiy afSrfram, 1963

Section 19 (b) — Specific performance — Bonafide purchaser — Decree of specific
performance in favour of the plaintiff who knew that the suit property was already
purchased by a bonafide purchaser through registered deed before the institution of
the suit — Should not be passed.

&R 19 (@) — A 9o — |9l Har — U d1al & Ul 4 ARre srgures
DI AT IR FEI fhar SIE1 =gy i I8 S o & are Ui & g4 8
E—HUfC BT TEHTEl Bl §IRT USPpd [delkg §RT TRIGT ST el o |

212 241
Section 20 — Specific performance of contract — Test of readiness and willingness
explained.
€RT 20 — AfIaT &1 faffds 9e — $9g@ Td IR B &1 UIeoT HHSIAT 1377 |
213 242

Section 21(5) — Suit for specific performance of agreement — Neither specifically pleaded
nor any step in this regard taken by the plaintiff — Relief cannot be granted.

&RT 21(5) — ey & fafFfd< ured & fofw arg — 9t gRT 9 a1 faffds w0 |
31f¥ea b T BIR A 8 39 Hae H PIS had SR — AJAN Jaw Tl bl
SIT FhdT | 214 243
Section 34 — Plea of gift deed — Not to be decided on general presumption and assertion.
&RT 34 — T [Joig BT AMATE — AHRI ITIRT AR AAGLT & MR W
fafvreera =81 8r I | 215 244
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ACT/TOPIC NOTE PAGE
NO. NO.

Sections 34 and 36 — Cancellation of registered sale deed — Procedure - If a registered
sale deed is cancelled by registered deed, such cancellation deed is always subject to
adjudication of rights of parties by competent Civil Court.

HRTY 34 U4 36 — Uoildd fdshd fdei@ &I EHRoT — UihdT — A Uoiiepd fdsha
faerg Usiigd fdelg gRT <€ fhar SIar 8, VAT REaRvl fdeig dad |erd Rifddt
IR §RT UeThRI & MHRI & qraf ol & eregefig 81 216 245
TRANSFER OF PROPERTY ACT, 1882
Hufed siaver xferfra, 1882
Section 122 — See section 34 of the Specific Relief Act, 1963.

ORI 122 — <& fAFfdE rgam srffm, 1963 &1 &R 34 | 215 244

PART-1IA
(GUIDELINES)

1. Guidelines for the Investigating Agencies and Criminal Courts 247
regarding Arrest and deciding of Bail Application.

PART -1V
(IMPORTANT CENTRAL/STATE ACTS & AMENDMENTY)
1. 7Y U g9 qem Sewr ((uRIfred) # e | 17
2. A& gy fafae =marea M, 1961 W HeEA | 29
3. Tue fafy (Aegv<er demem) SrfSf™, 2019 | 32
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EDITORIAL...
Esteemed Readers,
Greetings from Editor’s desk!

The issue in your hands, displays the change in the motto of the Academy.
‘Pursuit of Excellence’, which this Academy has always been actively seeking,
has been incorporated in the motto as an insignia. It is said that excellence is
not a sKill, it is an attitude. It is also said that we are what we repeatedly do.
Excellence, therefore, is not an act, but a habit. The will to win, the desire to
succeed, the urge to reach your full potential, are the keys that will unlock the
door to personal excellence. Therefore, we must inculcate the habit of
excellence within us as a way of life. We must also remember that excellence
is a skill that takes practice, it cannot be gifted. For the judges, a perfect balance
among all attributes, is excellence and we stand committed towards that.

The nation is celebrating a grand Azadi ka Amrit Mahotsava to
commemorate 75 years of independence this month with complete zeal and
enthusiasm. We salute the spirit of patriotism and devotion that all Indians
have in their heart for the nation. The celebration acted as an elixir of energy
and source of plenty inspirations, new ideas and aatmanirbharta.

In view of the exigencies of time and requirements of the progressing
society, the Academy has changed many of its programmes. New features
have been added to some of the existing programmes and some new
programmes have been incorporated in the training schedule. The training
scheme for newly recruited Civil Judges of 2022 batch has also been changed
to a 2 years’ course to improve their judicial skills.

For any organisation to flourish, its legacy is paramount. It must be kept
inviolable by all the generations. The legacy of the Academy is very rich and it
is imperative that the next generation is prepared, which will carry the baton
further. Therefore, an idea of conducting a programme on ‘Training of Trainers’
has been conceived by the Academy.

Similarly, in this era of growing commercial disputes, recognising a
requirement for special training on Commercial Laws, the Academy is
organising a two days’ workshop on commercial laws also in the month of
September.
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In the months of July and August, the Academy has organised two
colloquia; one for the Principal District Judges and the other for the Chief
Judicial Magistrates. Both the programmes have proved to be fruitful and the
objective of organising this event was achieved.

The Academy also conducted Workshops on — Juvenile Justice, Labour
Laws and Family Laws, Specialized Educational Programmes at State Forensic
Science Laboratory; Sagar and State Medico Legal Institute; Bhopal. In addition,
under the e-Committee Special Drive Training and Outreach Programmes,
the Academy conducted Master Trainers Programme for New Master Trainers,
Training Programme on Digitization at High Court level for the High Court
Digitization officials/staff, Advocate/Advocate Clerk e-Courts Programme at
Taluka/Village and Programme for Technical staff of High Court Hardware &
Software maintenance. The Academy has also organised Regional Workshop
for Advocates from 17 districts.

Before | close, | wish to mention the movie; ‘Life is Beautiful’. The story
revolves around a father and son which teaches us a lot of lessons in life. It
teaches us that life is as beautiful as we want it to be. Any challenge or suffering
that life presents us with, is only as intense as our perception allows it to be. It
teaches us that there is always an opportunity to seek moments of sheer
pleasure even under the most distressed circumstances. Everyone feels low
in their life but destiny, regardless of all our mistakes, gives us many
opportunities and it is up to us to identify these opportunities and act with
prompt attentiveness.

Join us in our ‘Pursuit of Excellence’.

PADMESH SHAH
Additional Director
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GLIMPSES OF THE 76" INDEPENDENCE DAY CELEBRATION
AT MADHYA PRADESH STATE JUDICIAL ACADEMY

e

Hon'ble Shri Justice Ravi Malimath, Chief Justice, High Court of Madhya Pradesh
hoisting the National Flag
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MADHYA PRADESH STATE JUDICIAL ACADEMY, JABALPUR

MADHYA PRADESH

STATE JUDICIAL ACADEMY

Colloquium for Principal District & Sessions Judges
(09.07.2022 & 10.07.2022)

JOTI JOURNAL - AUGUST 2022 - PART | 164



MADHYA PRADESH STATE JUDICIAL ACADEMY, JABALPUR

Colloquium for Chief Judicial Magistrates
(06.08.2022 & 07.08.2022)

JOTI JOURNAL - AUGUST 2022 - PART | 165



MADHYA PRADESH STATE JUDICIAL ACADEMY, JABALPUR

Master Trainer Programme for New Master Trainers

(29.07.2022 & 30.07.2022)
Wos on - abour Laws
(26.08.2022 & 27.08.2022)

166
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PART -1
M.P. AMENDMENT IN ORDER XVIII OF THE C.P.C.—AN OVERVIEW

Mamta Jain
Principal Judge, Family Court,
Jabalpur (M.P.)

The Code of Civil Procedure, 1908 (in brief “the Code”) governs the entire
spectrum of civil fraternity suits. Law is dynamic and subjected to changes to
meet the demanding needs of the society at large. It is based on the Latin
maxim “salus populi suprema lex esto” which means “the good of the people shall
be the supreme law”.

For the purpose of speedy and expeditious trial of suits, the Code has
been amended several times from the date of its enforcement. Recently, the
Code of Civil Procedure (M.P. Amendment) Act, 2020 was enacted by the Madhya
Pradesh Legislature and published in the M.P. Gazette (Extra-ordinary) on
4 May 2022, vide which some amendments in Order XVIII were made. After
Order XX-A, a new Order XX-B has been introduced which is regarding recognition
of electronically signed Orders, Judgments and Decrees.

Amendment in Order XVIlII

By the aforesaid amendment, in Rule 4 of Order XVIII, the existing marginal
heading has been replaced by the marginal heading “Recording of evidence in
Commercial Court” and in sub-rule (1), for the words.” In every case”, the words,
bracket and figures “In any suit in respect of a commercial dispute of a specified
value triable in the Commercial Court constituted under sub-section (1) of Section
3 of the Commercial Court Act, 2015 (No.4 of 2016)” have been substituted.

Rule 4 (1) of Order XVIII as it stands post amendment reads as under:

4.“Recording of evidence in Commercial Court — (1)
In any suit in respect of a commercial dispute of a specified
value triable in the Commercial Court constituted under sub-
section (1) of Section 3 of the Commercial Court Act, 2015
(No.4 of 2016), the examination-in-chief of a witness shall
be on affidavit and copies thereof shall be supplied to the
opposite party by the party who calls him for evidence:

Provided that where documents are filed and the parties
rely upon the documents, the proof and admissibility of such
documents which are filed along with affidavit shall be
subject to the order of the Court.”

Following new rule 4-A has also been inserted in Order XVIII of the C.P.C.
by the M.P. Amendment Act, 2020:
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“4-A. Except as provided in Rule 4, the evidence of the
witness in attendance shall be taken orally in open court in
the presence and under the personal direction and
superintendence of the Judge.”

In the light of the aforesaid amendment, the evidence of witnesses in all
civil suits except suits in respect of a commercial dispute triable in Commercial
Court constituted under the Commercial Courts Act, 2015, shall be taken orally
in open court in the presence and under the personal direction and
superintendence of the Judge.

Effect: Whether retrospective? If yes, up to what extent?

On the basis of nature, laws are classified into two groups; substantive
laws and procedural laws. Substantive laws are the laws which define the
principles related to the rights and liabilities (for example, Indian Penal Code,
1860 which lays down the offences which are punishable in nature). On the
other hand, procedural laws provide a mechanism or procedure for regulation
and enforcement of those rights and liabilities (for example, Code of Civil
Procedure, 1908). The general rule for applicability of procedural law is that it
would be applicable retrospectively whereas substantive laws are applicable
prospectively, unless otherwise provided. There is no controversy on the general
principle that a person may have a vested right but he does not have any such
right to be governed by a particular procedure or by a particular forum. Therefore,
any statutory provisions pertaining to procedural law becomes operative
immediately when it is enacted even in respect of pending matters.

In addition to the aforesaid principle, a five Judge Bench of the Hon’ble
Supreme Court in the matter of Memon Abdul Karim Haji Tayab v. Deputy Custodian-
General, New Delhi & ors., (1964) 6 SCR 837 has cleared the legal position wherein
it has opined:

“It is well settled that procedural amendments to a law apply
in absence of anything contrary, retrospectively in the sense
that they apply to all actions after the date they come into
force even though the action may have begun earlier or
the claim on which the action may be based may be of an
anterior date.”

This principle of law follows from the legal maxim “Nova constitution futuris
formam imponere debet non praeteritis”’, i.e. a new law ought to regulate what is to
follow, not the past.

In Garikapatti Veeraya v. N. Subbiah Choudhury, AIR 1957 SC 540, New India
Insurance Company Limited v. Shanti Mishra, (1975) 2 SCC 840, Maharaja
Chintamani Saran Nath Sahdeo v. State of Bihar, (1999) 8 SCC 16 and Shyam Sundar
v. Ram Kumar, (2001) 8 SCC 24 as also in a series of pronouncements, the scope
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and ambit of an amending legislation and its retrospectivity has been elaborately
discussed. It has been held that every litigant has a vested right in substantive
law but no such right exists in procedural law and as a general rule, the amended
law relating to procedure operates retrospectively.

The law on the subject has been elaborately dealt with by Hon’ble the
Supreme Court in Hitendra Vishnu Thakur v. State of Maharashtra, AIR 1994 SC
2623, wherein it has been held that -

“From the law settled by this Court in various cases the illustrative
though not exhaustive principles which emerge with regard to
the ambit and scope of an Amending Act and its retrospective
operation may be culled out as follows:

(i) A statute which affects substantive rights is presumed to
be prospective in operation unless made retrospective,
either expressly or by necessary intendment, whereas a
statute which merely affects procedure, unless such a
construction is textually impossible, is presumed to be
retrospective in its application, should not be given an
extended meaning and should be strictly confined to its
clearly defined limits.

(ii) Law relating to forum and limitation is procedural in nature,
whereas law relating to right of action and right of appeal
even though remedial is substantive in nature.

(iii) Every litigant has a vested right in substantive law but no
such right exists in procedural law.

(iv) A procedural statute should not generally speaking be
applied retrospectively where the result would be to create
new disabilities or obligations or to impose new duties in
respect of transactions already accomplished.

(v) A statute which not only changes the procedure but also
creates new rights and liabilities shall be construed to be
prospective in operation, unless otherwise provided, either
expressly or by necessary implication.”

Relying upon the case of Hitendra Vishnu Thakur (supra), the same legal
position has been reiterated in the cases of Videocon International Ltd v. Securities
and Exchange Board of India, AIR 2015 SC 1042 and Securities and Exchange Board
of India v. Classic Credit Ltd., 2017 Latest Case Law 594 SC. Thus, it can be deduced
from the aforesaid judgments that procedural amendments in law are applicable
retrospectively to acts or actions that may have begun earlier or on the claims
on which the actions may be accrued on an anterior date.

JOTI JOURNAL - AUGUST 2022 - PART | 169



Now, the question arises as to what will be the procedure in cases where
affidavits under Order XVIII Rule 4 of the C.P.C. have already been filed before
04.05.2022 and the witnesses concerned have either been cross-examined or not?

Before discussing the above issue, it would be appropriate to consider the
object of the Code of Civil Procedure and the amending Act. The word “Code”
signifies “a systematic collection of statutes, a body of laws so arranged as to avoid
inconsistency and overlapping.” The main aim of the C.P.C. is to facilitate justice
and seek an end to the litigation rather than provide any form of punishment
and penalties. The object of amendment is to keep procedural law in tune with
the changing needs of society and even technological advancement.

Hon’ble the Supreme Court in the case of Nani Gopal Mitra v. State of Bihar,
AIR 1970 SC 1636 declared that amendments relating to procedure operate
retrospectively subject to the exception that whatever be the procedure which
was correctly adopted under the old law, the same cannot be reopened for the
purpose of applying the new procedure. It was held in this case as:

“It is therefore clear that as a general rule the amended
law relating to procedure operates retrospectively. But there
is another equally important principle, viz. that a statute
should not be, so construed as to create new disabilities or
obligations or impose new duties in respect of transactions
which were complete at the time the amending Act came
into force”.

After taking into account the principle embodied in S.6 of the General
Clauses Act, it was further held that

“The effect of the application of this principle is that pending
cases although instituted under the old Act but still pending
are governed by the new procedure under the amended
law, but whatever procedure was correctly adopted and
concluded under the old law cannot be opened again for
the purpose of applying the new procedure.”

The case of Nani Gopal Mitra (supra) has further been relied upon in the
case of Ramesh Kumar Soni v. State of M.P.,, AIR 2013 SC 1896 and in other cases
wherein same legal position has been reiterated in those case laws. In Sangram
Singh v. Election Tribunal, AIR 1955 SC 425, the Hon’ble Supreme Court held that
the function of adjective law is to facilitate justice and to further its ends. In
Ganesh Trading Co. v. Moji Ram, AIR 1978 SC 484, it was held that a
“hyper-technical view” should not be adopted by the court in interpreting
procedural law. In Ghanshyam Dass v. Dominion of India, AIR 1984 SC 1004, the
Hon’ble Supreme Court observed that our laws of procedure are based on
principle that, as far as possible, no proceeding in the court of law should be
allowed to be defeated on mere technicalities. The provisions of the Civil
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Procedure Code, therefore, must be interpreted in a manner so as to sub-serve
and advance the cause of justice rather than to defeat it.

It is pertinent to note here that any procedure is only the handmaid of
justice and the purpose of procedural law is to facilitate and not to obstruct the
course of substantive justice. In the matter of State of Gujarat v. Ramprakash P.
Puri, 1970 (2) SCR 875, the Hon’ble Supreme Court has observed:

“Procedure has been described to be a hand-maid and not
a mistress of law, intended to subserve and facilitate the
cause of justice and not to govern or obstruct it.”

In Shreenath and anr. v. Rajesh and ors., AIR 1998 SC 1827, it has been held:

“A procedural law should not ordinarily be construed as
mandatory, the procedural law is always subservient to and
is in aid to justice. Any interpretation which eludes or
frustrates the recipient of justice is not to be followed”.

In view of the laws laid down in Hitendra Vishnu Thakur (supra) and Nani
Gopal Mitra (supra), it is clear that the procedure adopted prior to the State
amendment cannot be said to be erroneous merely because the law is amended
subsequently. The reason is that the amended law was not in existence and
was not deemed to exist when the procedure as per previous law was adopted.
Thus, it is clear that once a correct procedure has been adopted as per law
prevalent at that time, it would not be reasonable to reopen that procedure for
the purpose of applying the new amending provisions.

Conclusion:

In the light of the above, it can be concluded that as a general rule, the
amended law relating to procedure operates retrospectively with the exception
that whatever be the procedure which was correctly adopted under the old law,
the same cannot be reopened for the purpose of applying the new procedure
and amended provisions would apply to the proceedings pending at the time of
its having come into force. If by a statutory change, the mode of procedure is
altered, the parties are to proceed according to the altered mode, without
exception, unless there is different stipulation. In view of such legal situation, if
affidavits of the witnesses under Order XVIII Rule 4 of the C.P.C. have been filed
prior to 04.05.2022, irrespective of the fact whether those witnesses have been
cross examined or not, the Court shall further proceed with the matter and there
shall be no requirement to reopen the earlier procedure adopted correctly under
the pre-amended provisions. However, in cases, where the affidavits of the
witnesses under Order XVIII Rule 4 of the C.P.C. have been filed or have not
been filed on or after 04.05.2022, the evidence (including examination-in-chief)
of the witnesses shall be taken orally in open court in the presence and under
the personal direction and superintendence of the Judge.
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DETAILED ACCIDENT REPORT: NEED OF THE HOUR

Padmesh Shah
Additional Director,
MPSJA

In December 1971, at midnight, two brothers were going home by their
motorcycle. On the way home, a jeep, being driven rashly and negligently came
and dashed against the motorcycle due to which both the brothers were
grievously injured and later on, they succumbed to their injuries. A criminal case
was registered against the driver of the jeep. The legal representatives of both
the brothers filed claim petition for compensation. The Tribunal decided the
case in 1976 i.e. after five years of the accident and awarded compensation of
Rs. 80,000/- to one brother who was a doctor and Rs. 76,000/- to the other
brother. The Insurance Company filed appeal against the award before the High
Court and on its dismissal, they approached the Supreme Court where the case
was finally decided in the year 1979 almost taking 8 years to completely
adjudicate a road accident claim case.

Half a century later, in the year 2021, on the first day of May, a constable;
Munshilal of Vasant Vihar Police Station, Delhi was on duty to check vehicles. At
around 3.45 am, a Honda CRV car, being driven rashly and negligently came
and dashed against the constable who died instantaneously. A criminal case
was registered at the concerned police station and post mortem examination of
the body was conducted. On the very day, the SHO of the police station filled
some forms according to information provided by the legal representatives of
deceased, driver and owner of the vehicle involved in the accident. After some
verification, he sent the forms with copy of charge sheet to the Special Committee
on 4" May. On going through the papers, it was found that the vehicle involved
in the accident was insured to Bajaj Allianz Insurance Company. The Insurance
Company which was summoned to remain present before the Committee, sent
their nodal officer. The Committee handed over the copy of forms and documents
related to the Insurance Company to the Nodal Officer. The next hearing was
fixed for 6" May. The nodal officer of the Insurance Company, who was again
present on the assigned date, accepted their liability before the Committee and
offered an amount of Rs. 32 lakh as compensation. The legal representatives
of the deceased after considering the offer, accepted the same on the next date
i.e. on 8" May. The Committee sent the case to Lok Adalat and on 10" May, the
Lok Adalat passed the award of compensation which was paid on the same day.
Thus, within a span of 10 days of the accident, the claim of the legal
representatives of the deceased was finally settled and the amount of
compensation was also paid.

Both the cases mentioned herein above are not hypothetical and the
authenticity of the facts can be verified, as the first case was a reported one
and cited as Concord of India Insurance Co. Ltd. v. Nirmala Devi, (1979) 4 SCC 365

JOTI JOURNAL - AUGUST 2022 - PART | 172



while the FIR number of the second case is 78/21 and the car bore the registration
number DL 4C 6927 and driver’'s name was Samit Yadav. The deceased
constable was survived by his wife, a married son and two married daughters
and the news was published on 2™ May, 2021 in the editing Times of India news
paper. The very purpose of discussion of the above two cases is that the first
case took 8 long years to finally decide a motor accident claim case of an accident
which occurred in 1971. Unfortunctucly, this situation is still very much the same.
The second case is a good example of using the provision of section 158(6)
(now repealed and replaced by new section 159) of Motor Vehicles Act, 1988
which provides for filing of detailed accident report and in the light of which
directions have been given by the Delhi High Court in the case of Rajesh Tyagi &
ors. v. Jaibir Singh & ors., judgment dated 16.12.2009 passed in FAO No. 843 of
2003 and directed by the Apex Court in Jai Prakash v. National Insurance Company
Limited and others, (2010) 2 SCC 607, which helped in concluding the claim of
legal representatives of the deceased within 10 days.

HISTORY AND BACKGROUND

Though at the time of enactment of the Motor Vehicles Act, 1988, the
provision of Section 158(6) was not there which was later on inserted by the
amendment Act 54 of 1994 on 14" November, 1994 wherein provision of reporting
a motor accident within 3 months to the Tribunal to facilitate the settlement of
the claim was incorporated. The object of Section 158(6) of the Motor Vehicles
Act is to set the law relating to payment of compensation into motion upon the
report of the police, as the poor and helpless victims of road accident are ignorant
of their rights. In mid 2009, the Delhi High Court took the initiative in the case of
Rajesh Tyagi (supra) and directed the Delhi police to set up a Committee and to
ensure that the work should be done in accordance with the letter and spirit of
section 158(6) of the Motor Vehicles Act, 1988. After a series of judgments, the
Delhi High Court in Rajesh Tyagi case (supra), issued Claims Tribunal Agreed
Procedure (CTAP), on which certain suggestions were made. After incorporating
the suggestions, the Delhi High Court issued Modified Claims Tribunal Procedure
(MCTAP). Meanwhile in 2009, the Supreme Court in the case of Jaiprakash (supra)
adopted the CTAP and MCTAP. Additionally, the Supreme Court also issued
certain directions to authorities like Police, Claim Tribunals and Insurance
Companies.

CHANGING WORLD

The first law of Newton is about inertia which says that if a body is at rest or
moving at a constant speed in a straight line, it will remain at rest or keep moving
in a straight line at constant speed unless it is acted upon by a force. The
concept of Detailed Accident Report (in short ‘DAR’) was in static state and
there was an urgent need of outer force to move it and the cases of Rajesh Tyagi
(supra) and Jaiprakash (supra) did this job. On the direction given in these cases,
Delhi was the first State among all the states to make it real. The Claims Tribunals,
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Delhi Police, Delhi Legal Services Authority and Insurance Companies joined
hands to ensure proper implementation of directions given by the higher Courts.
The rest is history and in Delhi, a scheme namely; FASTDAR was launched as a
pilot project with the aim to compensate the people or their legal representative(s)
as soon as possible. This scheme was limited to fatal accidents only but the
response was overwhelming as it showed the disposal of almost 60% of cases
through FASTDAR scheme. Later on, State of Tamil Nadu also took the initiative
to use DAR, for which, Tamil Nadu Police resorted to internet tools and started
uploading Accident Information Report (AIR) on their official website.

Before 2022, every Tribunal was duty bound to adapt the procedure
prescribed in Rajesh Tyagi case (supra) which was approved by the Supreme
Court in case of Jaiprakash (supra). In the year 2022, the Central Government
amended the Central Motor Vehicles Rules and inserted a new Rule 150 A with
a sub heading “procedure for investigation of road Accident”. These Rules
are made in accordance with the guidelines issued by the Delhi High Court, the
Madras High Court and the Supreme Court in various judgments regarding DAR
and matter related to claim case for their early disposal. The amended Rule 150
Ais now applicable w.e.f 01.04.2022 and from now on, every stakeholder, whether
the Claims Tribunal, Insurance Company or police have to work according to
these Rules. It will be very beneficial to understand the DAR Rules if we divide it
into duties and rights of different stakeholders in such a way that by using these,
one can easily understand the DAR Rules.

1. Duties of Police

A police officer shall intimate the accident to the Claims Tribunal within 48
hours of the accident by submitting First Accident Report (FAR) in Form I. The
copy of this Form | will be provided to victim (s), Insurance Company (if
information is available) and the State Legal Services Authority (sub rule 2).

When Investigation Officer reaches the site of the accident, he shall inspect
the spot, take photograph/ video of the scene and the vehicle involved, prepare
site plan, drawn to scale as to indicate the layout and width of the road or place,
position of vehicle and person involved and take photograph of the injured in
the hospital and any other factor, which in his knowledge is relevant.

After all these necessary formalities, the Investigation Officer shall conduct
spot enquiry by examining the eyewitnesses and bystanders (sub rule 1). It is
the duty of the Investigation officer to produce the driver(s), owner(s), claimant(s)
and eye witness(es) before the Claims Tribunal (sub rule 19).

It is the duty of the Investigation officer to submit Interim Accident Report
(IAR) within 50 days and DAR within 90 days of the accident. If he fails to file the
above within the stipulated time, he shall approach the Claims Tribunal for
extension of time (sub rule 17).
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The Investigation Officer shall file verification report of the forms submit-
ted by the driver (form Ill) and owner (form IV) in FORM X and file it before the
Tribunal along with DAR (sub rule 7).

It is the duty of the Investigation Officer to produce victim(s), / claimant(s),
driver(s), owner(s) before the Claims Tribunal on the date so fixed. If he is unable
to do for reasons beyond his control, the Claims Tribunal may issue notices to
them to be served by the Investigation Officer on a date for appearance which
is not later than 30 days (sub rule 19).

2. Rights of Victim

It is the duty of the Investigation Officer to give information to the victim(s)
about the procedure of the scheme in flow chart as mentioned in FORM II. It
shall be done within 10 days of the accident. This Form Il shall be filed with DAR
(sub rule 3). The Investigation Officer also provides a blank copy of FORM VI to
the victim or their legal representatives to furnish the information and to attach
the relevant documents to him within 60 days of the accident (sub rule 8) and if
the victim (s) is a minor, FORM VIA be filled and submitted to the Investigation
Officer within 60 days (sub rule 9).

3. Duties of Driver and Owner

It is obligatory on the part of the driver and the owner of the vehicle involved
in an accident to provide information in the given form. For this, the Investigation
Officer shall provide blank Proforma of FORM Il to the driver and FORM |V to
the owner of the vehicle involved. Both the driver and owner shall furnish the
relevant information in the given format to the investigation officer within 30
days of the accident (sub rules 4 & 5).

4. Duties of the Insurance Company

Sub rules 23 to 25 cast duties on the Insurance Company. According to
sub rule 23, it is the duty of the Insurance Company to appoint a designated
officer within 10 days of receipt of FAR who shall be responsible for all the
proceedings and to pass in writing, a reasoned order of compensation payable
to the claimants.

Apart from it, sub rule 24 provides that every Insurance Company shall
appoint a nodal officer with intimation to the Police about name, telephone
number, address, Email address of the nodal officer so as to send all the forms
and document to such nodal officer by email.

As per sub rule 25, it is obligatory on the part of the Insurance Company to
verify the correctness / genuineness of every claim.

It is obligatory on the part of the Insurance Company to verify Forms VI
and VIA submitted by the claimants or victims as the case may be, within 30
days from the date of receipt of DAR (sub rule 10).

JOTI JOURNAL - AUGUST 2022 - PART | 175



If the Insurance Company does not dispute the claim, the Company will
take decision about the quantum of compensation within 30 days of the date of
intimation of the accident and submit its reasoned decision in FORM Xl and if
the company disputes the claim, it shall disclose the ground of defence in above
FORM XI.

5. Duties of RTO and Hospital

The registering authority shall verify the registration certificate of the
vehicle along with fitness certificate and permit (if any), within 15 days of
application being made by the Investigation Officer (sub rule 15). For hospitals,
it is necessary for them to issue MLC or Post Mortem as the case may be to the
investigation officer within 15 days of the accident (sub rule 16).

THE PROCEDURE

As per sub rule 6, the Investigation officer shall submit Interim Accident
Report (IAR) in FORM V to the Claims Tribunal within 50 days of the accident
with all relevant documents alongwith the copy to Insurance Company, Victim(s),
claimant(s) and State Legal Services Authority. As per Rule 11, the Investigation
Officer shall complete the investigation of the criminal case within 60 days of
the accident and submit its copy along with DAR. As per sub rule 12, the
Investigation Officer shall submit DAR in FORM VIl within 90 days of the accident
which shall be accompanied by:

(i) Site Plan as per FORM VIlI

(i) Mechanical Inspection Report as per FORM IX
(iii) Verification Report as per FORM X

(iv) Report u/s 173 of Cr.P.C. 1973

The copy of DAR is also submitted to the Insurance Company, victim(s)/
claimant(s), driver(s), owner(s) and State Legal Services Authority as per sub
rule 13. The Investigation officer shall submit a copy of DAR before the concerned
criminal court within 7 days of submitting the same before the Claims Tribunal
(sub rule 39). If the victim(s), claimant(s), driver(s), owner(s) fail to furnish the
information to the Investigation Officer, who may seek necessary direction from
the Claims Tribunal which can direct the parties in default to submit the requisite
information with document (if any), before him within 15 days.

When the Investigation Officer submits FAR, IAR and DAR before the Claims
Tribunal, it shall examine them and if found complete in all respect, a date is
fixed for appearance of the driver(s), owner(s), claimant(s) and Insurance
Company (ies). Alternatively, if the Claims Tribunal finds the report to be
incomplete, the Investigation Officer will be directed to complete it and a day
may be fixed for resubmission of the same.

Once the claimant(s) appears before the Claims Tribunal, the DAR will be
treated as a claim petition filed under section 166(4) of the Motor Vehicles Act
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and if the claimants have already filed claim petition, DAR will be tagged with it.
If the report u/s 173 of Cr.P.C. has not been filed along with DAR, the Claims
Tribunals shall either wait for it or record the statement of eye witnesses to
satisfy with respect to the negligence before passing the award. If the claimants
fail to appear on the date fixed, DAR will be registered as MJC till the appearance
of the claimants (sub rule 21). The Claims Tribunal may register the DAR under
section 166 of the Motor Vehicles Act in case of rash and negligent driving or
under section 164 the Motor Vehicles Act in case of no fault. (sub rule 22)

After registration of the case, if the Insurance Company does not dispute
the liability and submits FORM Xl in respect of its offer regarding compensation,
the claimants may respond to the offer of the Company. For it, the Claims Tribunal
can grant time which is not later than 30 days to respond to the said offer. (sub
Rules 26 & 28)

If both the parties agree, the Claims Tribunal shall pass a consent award and
provide 30 days time to Insurance Company to deposit the award amount. Such
consent award shall be passed within 6 months of the accident (sub rule 27).

If the claimants do not accept the offer of the Insurance Company or the
Insurance Company disputes the claim, the Claims Tribunal shall proceed to
conduct an inquiry under sections 168 and 169 of the Motor Vehicles Act, 1988
(sub rules 29 & 30).

In case written statements are required to be filed, both the parties shall
file the written statement in FORM XIlI for death case and FORM XVI for injury
case. (Sub rule 33)

The Claims Tribunal shall satisfy itself with respect to genuineness of the
claim. For it, the Claims Tribunal may take evidence if it is necessary or examine
the parties. If the Insurance Company is willing to bear the cost, the Claim Tribunal
may direct to take evidence by the Local Commissioner. This enquiry should be
completed within one year from the date of accident. The Claims Tribunal may
extend this time by recording reason.

While passing the award, the Claims Tribunal shall incorporate the
summary of computation of compensation of award in FORM XV for death case
and FORM XVI for injury case. The Claims Tribunal shall also incorporate FORM
XVII in award for showing date wise compliance of procedure of the scheme.
(sub rule 37)

The Claims Tribunal may ascertain the financial conditions and needs of
claimants for disbursement of the amount awarded. For this, the Claims Tribunal
may direct the claimants to file AADHAAR CARD, PAN CARD, details of linked
BANK ACCOUNT, two sets of PHOTOGRAPH, SPECIMEN SIGNATURE of the
claimant(s).

The amount awarded shall be deposited with interest either electronically
or otherwise within 30 days from the date of award. (Sub rule 34) After depositing
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of amount awarded, the Claims Tribunal shall, depending upon the financial
status and financial need of the claimants, release such fund as may be
considered necessary and direct the remaining amount to be kept in fixed deposit
to be released in a phased manner in accordance with the MOTOR ACCIDENT
CLAIMS TRIBUNAL ANNUITY DEPOSIT (MACAD) SCHEME stipulated in FORM
XIX (sub rule 36).

The Claims Tribunal shall fix a date for reporting of compliance of the award
and ask for such proof being filed of deposit the amount with interest (sub rule
38). If the award amount is not deposited within stipulated time, then on
application by the decree holder, the Claims Tribunal shall execute the award in
accordance with sections 169(4) and 174 of the Motor Vehicles Act, 1988 but
this execution will be stated after the expiry of 90 days from the date of award. If
the award is stayed by the High Court then the Claim Tribunal shall close the
matter with liberty to claimants to revive it after the decision of the appeal.

The Claims Tribunal and Investigation Officer shall send certified copy to
criminal Court and State Legal Services Authority (sub rules 39 & 40). The Criminal
Court, if convicts the accused, shall send the copy of the judgement to State
Legal Services Authority with affidavit of accused with respect to his assets and
income to conduct a summary inquiry and submit a Victim Impact Report (VIR) in
FORM XIlI before him within 30 days of conviction

The record of the award passed by the Claims Tribunal shall be maintained
in the prescribed format in FORM XVIII to understand the chronological stage
i.e. from filing of DAR to disbursement of the award.

CONCLUSION

Granting compensation to the victim/claimants in their hour of need is an
absolute necessity. Rendering help to the needy after their bad patch is far too
less significant and at times even inconsequential. It is with this objective of
awarding compensation at the earliest to the victim/claimant that this provision
has been made in Rule 150A of the Central Motor Vehicles Rules. The spirit
underlying the direction given in Rajesh Tyagi (supra) and Jaiprakash (supra) is
to give impetus to the said provision. The mandate of the said Rule does not
only cast duty on the Claims Tribunal to apply the law in accordance with the
object with which it has been made but also expects the Claims Tribunals to
inspire other stake holders in effectively implementing DAR rules so that a just
disposal of claim case is expedited.

The DAR Rules, if implemented in compliance with the objective behind it,
will not only simplify the procedure but will also be instrumental in lessening and
gradually eliminating the possibilities of false and multiple claims as well as
fabricating various reports that is why implementation thereof is the most pressing
need of hour. For convenience of readers, a table showing the forms and flow
chart of Form Ill describing the procedure is annexed with this article for ready
reference.
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Table showing FORMS details

S.No|Form| Timelimit [Concerning| Description
No. sub rule

1 | |48 HOURS* 2 FIRST ACCIDENT REPORT

2 I 10 DAYS* 3 RIGHTS OF VICTIM AND FLOW CHART

3 I 30 DAYS* 4 DRIVERS FORM

4 IV | 30 DAYS* 5 OWNERS FORM

5 \Y 50 DAYS* 6 INTERIMACCIDENT REPORT IAR

6 Vi 60 DAYS* 8 VICTIM FORM

7 VIA | 30 DAYS* 9 IF VICTIM IS MINOR

8 VIl | 90 DAYS* 12 DETAILED ACCIDENT REPORT DAR

9 Vi 12 SITE PLAN

10 X 12 MECHANICAL INSPECTION REPORT

11 X 12 VERIFICATION REPORT

12 X | 30 DAYS** 26,30 QUANTUM OF COMPENSATION IF
LIABILITY ISADMITTED

13 Xl 30 DAYS 42 VICTIM IMPACT REPORT PREPEARED

of the BY SLSA AND BE PRESENTED BEFORE
conviction CRIMINAL COURT

14 Xili 33 WRITTEN SUBMISSION IN DEATH CASES

15 XV 33 WRITTEN SUBMISSION IN INJURY CASES

16 XV 37 SUMMARY OF COMPUTATION OF
COMPENSATION INAWARD IN DEATH
CASE

17 XV 37 SUMMARY OF COMPUTATION OF
COMPENSATION INAWARD IN INJURY
CASE

18 XVII 37 COMPLIANCE OF PROCEDURE

19 XVII 41 FORMAT OF THE RECORD OF AWARD

20 XIX 36 DEPOSIT SCHEME

21 XX - FORMAT FOR THE INFORMATION OF

MACT

*within... of the accident

**within
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FLOW CHART OF SCHEME FOR MOTOR ACCIDENT CLAIMS

Motor Vehicle Accident |

SLSA

v

Victim(s)

<
—

First Accident Report (FAR) - Form-I
By IO to Claims Tribunal
within 48 hours

v

State Police

Website

—>
—

Rights of Victim(s) of road accident in Form-II

By IO to Victims(s) within 10 days

v

By driver to IO within 30 days

Owner's Form-IV
By owner to IO within 30 da

Diriver's Form-III

yS

[ [
v

Interim Accident Report (IAR) - Form-V
By the IO to Claims Tribunal within 50 days

v

Victim's From-VIA and Form-VIB
By victim(s) to IO within 60 days

v

Detailed Accident Report (DAR) - Form-VII
By IO to Claims Tribunal within 90 days

v

Insurance - Form-XI
By Insurance Company to Claims Tribunal within 30 days

v v

The Insurance Company||The Insurance Company
accepts the liability and| |does not accept the liability
submits an offer of||and seeks permission to

compensationin Form-X1 contestthecasein in Form-XI

v v '

Insurance
Company

If the amount offered by the

The Claims Tribunal shall

If the amount offered by the
Insurance Company is fair /
reasonable and acceptable

Insurance Company is not
fair and / or notacceptableto

conduct an inquiry to be
completed within 12

months of the accident

to the claimants, the Claims| | the claimants, the Claims | | monthsoftheaccident
Tribunal shall pass a Consent| | Tribunal shall hear the
Award arguments withrespect to the
quantum of compensation
andpass an award
v v v
Proceeding to be Proceeding to be completed Proceeding to be
completed within six within nine months of the completed within twelve

accident

months of the accident
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ASSESSMENT OF MESNE PROFITS - VARIOUS ASPECTS

Tajinder Singh Ajmani,
0.S.D., MPSJA

OBJECT

Often proceedings in civil disputes are dragged for a long time on one
count or the other and a person who is in wrongful possession, draws delight in
delay in disposal of the cases by taking undue advantage of procedural
complications. It is also a known fact that after obtaining a decree for possession
of immovable property, its execution takes a long time. In such situations, for
protecting the interest of the judgment-creditor, it is necessary to pass appropriate
orders in terms of mesne profits.

RELEVANT PROVISIONS
Mesne profits is defined in Section 2(12) of the Civil Procedure Code, 1908
(hereinafter referred to as “of the Code”) as follows:

° Section 2 (12) : Mesne profits — Mesne profits of property means those
profits which the person in wrongful possession of such property actually
received or might with ordinary diligence have received therefrom, together
with interest on such profits, but shall not include profits due to
improvements made by the person in wrongful possession.

° Order 20 Rule12 — Decree for possession and mesne profits:

(1) Where a suit is for the recovery of possession of immovable property
and for rent or mesne profits, the Court may pass a decree —

(a) for the possession of the property;

(b) for the rents, which have accrued on the property during the
period prior to the institution of the suit or directing an enquiry
as to such rent;

(ba) for the mesne profits or directing an enquiry as to such mesne
profits;

(c) directing an inquiry as to rent or mesne profits from the institution
of the suit until:

(i) the delivery of possession to the decree-holder;

(i) the relinquishment of possession by the judgment-debtor
with notice to the decree-holder through the Court or

(iii)  the expiration of three years from the date of the decree,
whichever event first occurs.

(2) Where an inquiry is directed under Clause (b) or Clause (c), a final
decree in respect of the rent or mesne profits shall be passed in
accordance with the result of such inquiry.
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HOW TO ASSESS MESNE PROFITS

In Lucy Kochuvareed v. P. Mariappa Gounder and ors., AIR 1979 SC 1214, the
three Judge Bench of the Supreme Court, observed that mesne profits being in
the nature of damages, no invariable rule governing their award and assessment
in every case. Wrongful possession of the defendant is the very essence of a
claim for mesne profits and the very foundation of the defendant’s liability. As a
rule, therefore, liability to pay mesne profits goes with actual possession of the
land. That is to say, generally, the person in wrongful possession and enjoyment
of the immoveable property is liable for mesne profits. Recently in Martin &
Harris Private Limited and another v. Rajendra Mehta and others, 2022 SCC OnLine
SC 792 (decided on July 6, 2022) it has been reiterated that the basis of
determination of the amount of mesne profits, depends on the facts and
circumstances of each case considering the place where property is situated
i.e. village or city or metropolitan city, location, nature of premises i.e. whether
commercial or residential area and the rate of rent precedent on which premises
can be let out are the guiding factors in the facts of individual case. In Union of
India v. Banwari Lal & Sons (P) Ltd., (2004) 5 SCC 304, it has been mentioned
that there are different methods of valuation, namely; income/profit method,
cost of construction method, rent method and contractors’ method.

To assess the mesne profit, market value of the property is a considerable
factor in Fateh Chand v. Balkishan Dass, AIR 1963 SC 1405, the Constitution Bench
guided as follows:

“The normal measure of mesne profits is therefore the value
of the user of the land to the person in wrongful
possession............... It is not necessary to consider in case
whether mesne profits at a rate exceeding the rate of the
standard rent of the house may be awarded, for there is no
evidence as to what the standard rent of the house was.”

In Shyamacharan Raghubar Prasad Tiwari v. Sheojee Bhai Jairam Chattri and
anr., AIR 1971 MP 120, it has been held that the controlled rents are for the
benefit of a lawful tenant and it would be wrong to allow only that rate against
unlawful possessor. The owner is not bound to let it out and he might have used
the property himself and derived the full benefit of its use. In case where there
is no evidence to find out the controlled rent and, therefore, no other alternative
but to accept the market rental value of the property

AWARDING MESNE PROFITS ON HIGHER RATE

In Magunta Kota Reddy (died) and ors. v. Pothula Chendrasekhara Reddy, AIR
1963A4P 42, it has been observed that in case where plaintiff had no special
means of knowing the exact income from the lands during the relevant period
and he was, therefore, not estopped from claiming a larger sum as mesne profits
than what was claimed in his plaint. Again in Marshall Sons and Co. (1) Ltd. v. Sahi
Oretrans (P) Ltd., (1999) 2 SCC 325, the Apex Court has given the dictum for
awarding the mesne profit on higher rate as under:
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“For protecting the interest of the judgment-creditor, it is
necessary to pass appropriate orders so that reasonable
mesne profit which may be equivalent to the market rent is
paid by a person who is holding over the property. In
appropriate cases, the Court may appoint a receiver and
direct the person who is holding over the property to act as
an agent of the receiver with a direction to deposit the
royalty amount fixed by the receiver or pass such other
order which may meet the interest of justice. This may
prevent further injury to the plaintiff in whose favour the
decree is passed and to protect the property including
further alienation.”

Again in Basodi alias Munshilal and anr. v. Smt. Meera Bai and ors., AIR 2006
MP 179, it has been reiterated that the Court is within its jurisdiction in awarding
the mesne profit on higher rate but before awarding it, the person concerned
should be given an opportunity to be heard on this question.

PAST AND FUTURE MESNE PROFITS

In Gopalakrishna Pillai and ors. v. Meenakshi Ayal and ors., AIR 1967 SC 155,
a 3 Judge Bench of the Supreme Court has an occasion to discuss this issue in
detail and guided that 0.20 R.12 CPC 1908 enables the Court to pass a decree
for both past and future mesne profits but there are important distinctions in the
procedure for the enforcement of the two claims. With regard to past mesne
profits, a plaintiff has an existing cause of action on the date of the institution of
the suit. In view of O. 7 Rr. 1 and 2 and O. 7 R. 7 of the Code and section 7 (1)
of the Court Fees Act, 1870, the plaintiff must plead this cause of action,
specifically claim a decree for the past mesne profits, value the claim
approximately and pay Court fees thereon. With regard to future mesne profits,
the plaintiff has no cause of action on the date of the institution of the suit, and
it is not possible for him to plead this cause of action or to value it or to pay
Court fees thereon at the time of the institution of the suit. Moreover, he can
obtain relief in respect of this future cause of action only in a suit to which the
provisions of O. 20 R.12 apply. But in a suit to which the provisions of 0.20 R.12
apply, the Court has a discretionary power to pass a decree directing an enquiry
into the future mesne profits, and the Court may grant this general relief though,
it is not specifically asked for in the plaint.

In Gopalakrishna Pillai (supra), future mesne profits were not claimed though
there was a claim for past mesne profits. The Supreme Court held that as the
suit in that case was for the recovery of possession of immovable property and
for past mesne profits, the Court had ample power to pass a decree directing an
enquiry as to future mesne profits, though there was no specific prayer for the
same in the plaint.
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In Amar Singh v.Chandrashekhar Rao, AIR 1984 MP 1(FB), it has been opined
that for passing a decree for future mesne profits the Court derives jurisdiction
to pass a decree in that behalf not by virtue of any claim made by the plaintiff in
the plaint but by virtue of the provisions of Order 20 Rule 12 of the Code which
are attracted in a case where claim for recovery of possession of immovable
property is accompanied by a claim for rent or mesne profits, past or future. It
therefore, follows that the decision in Deepchand v. Sukhlal, AIR 1969 MP 232 and
in Karansingh v. Fundibai (Civil First Appeal No. 26 of 1965) in so far as they
hold that a plaintiff is not entitled to a decree for future mesne profits merely on
the ground that there is no claim for past mesne profits, cannot be held to lay
down correct law. A decree for future mesne profits in a suit for recovery of
possession of immovable property cannot be passed only when in the suit, there
is no claim either for rent or for mesne profits, past or future. Finally, the Full
Bench answered the question arising in the reference that where in a suit for
recovery of possession of immovable property, there is only a claim for future
mesne profits from the date of institution of the suit and there is no claim for
past mesne profits, the Court is empowered to pass a decree for future mesne
profits while passing a decree for possession of the property.

However, in Mohd. Amin v. Vakil Ahmad, AIR 1952 SC 358, it has been held
that where the plaint claimed only declaration of title and recovery of possession
of immovable properties and made no demand or claim for either past or future
mesne profits or rent in these circumstances, the Court could not pass a decree
for future mesne profits under 0.20 R.12 of the Code.

JUDICIAL NOTICE OF INCREASE OF RENT

In case of D.C. Oswal v. V. K. Subbiah, AIR 1992 SC184, the Apex Court has
taken judicial notice of the fact that rental has escalated everywhere. After
referring D.C. Oswal (supra) case, in Vinod Khanna and ors. v Bakshi Sachdev
(deceased) through L.Rs. and ors., AIR 1996 Del 32, it has been reiterated that it is
true that no substantial evidence has been led by the plaintiffs in respect of the
increase of rent in the properties like that of the suit property. However, it is a
well known fact that the amount of rent for various properties in urban area has
been rising staggeringly and we cannot see why such judicial notice could not
be taken of the fact about such increase of rents in the premises in and around
urban areas. Again in Sardar Bhag Singh v. Vikram Sandhu, (2018) 18 SCC 374, it
has been laid down that it is correct that the appellant had not led any evidence
on the issue of mesne profits though such an issue was specifically framed.
However, in the interest of justice, the appellant could have been granted some
reasonable compensation for the wrongful possession of the premises from the
respondent herein.

INTEREST ON MESNE PROFITS

A Three-Judge Bench of the Supreme Court in Mahant Narayana Dasjee
Varu and ors. v. The Board of Trustees Tirumalai Tirupathi, Devasthanam, AIR 1965
SC 1231, has held that under Section 2(12) of the Code which contains the
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definition of “mesne profits”, interest is an integral part of mesne profits and
has, therefore, to be allowed in the computation of mesne profits itself. That
proceeds on the theory that the person in wrongful possession appropriating
income from the property himself gets the benefit of the interest on such income.
It is, no doubt, true that the rate of interest to be allowed in regard to mesne
profits or under Section 34 of the Code in such cases is discretionary, as there
is no question of any contractual rate or any particular rate fixed by the statute.
In Fateh Chand (supra),it was guided that the plaintiff is not only entitled to
mesne profits at the monthly rate but is also entitled to interest on such profits
till the date on which possession was delivered to the plaintiff (such period not
exceeding three years from the date of decree) together with interest at the rate
of six per cent on the amount due accruing month after month.

TENANCY PREMISES

In Atma Ram Properties (P) Ltd. v. Federal Motors (P) Ltd., (2005) 1 SCC 705,
it has been observed that under the general law, and in cases where the tenancy
is governed only by the provisions of the Transfer of Property Act, 1882, once
the tenancy comes to an end by determination of lease under Section 111 of the
Transfer of Property Act, the right of the tenant to continue in possession of the
premises comes to an end and for any period thereafter, for which he continues
to occupy the premises, he becomes liable to pay damages for use and occupation
at the rate at which the landlord could have let out the premises on being vacated
by the tenant. In the case of premises being governed by rent control legislation
after passing the decree of eviction, the tenancy terminates and from the said
date, the landlord is entitled for mesne profits or compensation depriving him
from the use of the premises. The view taken in the case of Atma Ram (Supra)
has been reaffirmed by three Judges Bench of the Supreme Court in the case
of State of Maharashtra v. Super Max International Pvt. Ltd., (2009) 9 SCC 722.

MESNE PROFITS IN APPEAL

In Marshall Sons & Vo. (I) Ltd. V. Sahi Oretrans (P) Ltd., (1999) 2 SCC 325,
the Supreme Court held that once a decree for possession has been passed
and the execution is delayed depriving the decree holder to reap the fruits, it is
necessary for the Appellate Court to pass appropriate orders fixing reasonable
mesne profits which may be equivalent to the market rent required to be paid by
a person who is holding over the property. In the case of Atma Ram Properties
(P) Ltd. (supra) it was held that Appellate Court does have jurisdiction to put
reasonable terms and conditions as would in its opinion be reasonable to
compensate the decree holder for loss occasioned by delay in execution of the
decree while granting the stay. The Court relying upon the provision of the
Delhi Rent Control Act, observed that on passing the decree for eviction by a
competent Court, the tenant is liable to pay mesne profit or compensation for
use and occupation of the premises at the same rate at which the landlord
would let out the premises in present and would have earned the profit had the
tenant vacated the premises. The Court has explained that because of pendency
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of the appeal which may be in continuation of suit the doctrine of merger does
not have effect of postponing the date of termination of tenancy merely because
the decree of eviction stands merged in the decree passed by the superior
forum at a later date.

ENQUIRY UNDER ORDER 20 RULE 12 OF THE CODE

In Chittoori Subbanna v. Kudappa Subbanna, AIR 1965 SC 1325, the Supreme
Court discussed the nature and scope of an enquiry under O.20 R.12 of the
Code in as under:

“The decree for future mesne profits or directing enquiry
about them is not based on the decision of any controversy
between the parties but is made in the exercise of the
discretionary power vested in the courts by the provisions
of Order 20 Rule 12(1)(c) CPC 1908. This power was given
to the court in order to avoid multiplicity of suits between
the decree-holder and the judgment-debtor for mesne
profits which the decree-holder could rightly claim. The
period was, however, restricted to three years in order to
discourage decree-holders from making delays in taking
possession. If a decree-holder be not diligent in executing
the decree, he would have to forego mesne profits for the
period in excess of three years or would have to institute
separate suits to recover them. We are therefore of opinion
that it is open to the court to construe the direction in the
preliminary decree about the inquiry with respect to future
mesne profits when such direction is not so fully expressed
as to cover all the alternatives mentioned in Order 20 Rule
12(1)(c) CPC and to hold that the decree be construed in
accordance with those provisions”

While considering the limitation aspect of Order 20 Rule 12 of the Code in
Lucy Kochuvareed (supra),the Supreme Court observed that the period of three
years mentioned in sub-clauses (iii) of clause (c) of Rule 12 (1) is to be computed
from the date of the decree of this Court, and it will expire on the date on which
possession was delivered or relinquished by the defendant in favour of the
decree-holder pursuant to that decree. In other words, the decree mentioned in
sub-clause (iii) of the aforesaid clause (c) would be the appellate decree. The
words “whichever event first occurs” in sub-clause (iii) imply that the maximum
period for which future mesne profits can be awarded, is three years from the
date of the decree of possession and mesne profits, finally passed. The only
question is whether a decree wherein the Court does not mention the period for
which mesne profits would be paid or the Court states that mesne profits would
be payable upto the delivery of possession, should be construed to be a decree
directing that mesne profits would be decreed for a period of 3 years from the
date of the decree, if possession be not delivered within that period. The ratio
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decidendi mainly is that the court had no power to pass a decree against the
clear provisions of Rule 12 Order 20 of the Code and that therefore, the decree
should be so construed as to be in accordance with these provisions.

POSSESSION OF RECEIVER

Possession of an immovable property by the receiver is custody and
possession by the court. The receiver on behalf of the court, holds the property
as trustee and for the benefit of the party found entitled to it on final adjudication
of the case. Hence, while the property is in the possession of the receiver
appointed by the Court, it can never be said that it is in the wrongful possession
of the defendant.

CLAIM FOR MESNE PROFITS AGAINST SEVERAL TRESPASSERS

In Lucy Kochuvareed (supra),it has been held that where the plaintiff’s
dispossession, or, his being kept out of possession can be regarded as a joint
or concerted act of several persons, each of them who participates in the
commission of that act would be liable for mesne profits even though he was not
in actual possession and the profits were received not by him but by some of his
confederates. In such a case, where the claim for mesne profits is against several
trespassers who combined to keep the plaintiff out of possession, it is open to
the Court to adopt either of the two courses:

(i) It may by its decree hold all such trespassers jointly and severally
liable for mesne profits, leaving them to have their respective rights
adjusted in a separate suit for contribution; or,

(i) It may, if there is proper material before it, ascertain and apportion
the liability of each of them on a proper application made by the
defendant during the same proceedings.

RES JUDICATA

The Court’s dictum in Chittoori Subbanna (supra) that when the court ordered
enquiry into mesne profits under Order 20 Rule 12 of the Code for the period
post decree, then that issue was not one of the issues in the suit. It was a
“matter in controversy in future”.Hence, the preliminary decree directing eviction
and enquiry into mesne profits did not become res judicata. However in Ambalal
Sarabhai Enterprises Limited v. Rajeev Daga and anr., 2022 SCC On Line Cal 168
after referring to Chittoori Subbanna (supra),it has been observed that if the
mere method of computation and the amount of mesne profits were the subject-
matter of dispute then unquestionably the ratio of the Supreme Court case would
have applied. But where the judgment and decree of the first court had
categorically declared the possession of the appellant to be wrongful and directed
calculation of mesne profits by the Special Referee for a specific period including
the period of physical possession by the special officer cond. This finding was
not challenged before the appellate court so it has become final and binding.
This issue had become squarely res judicata between the parties.
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BAR OF ORDER 2 RULE 2

In Shiv Kumar Sharma v. Santosh Kumari, (2007) 8 SCC 600, it has been
observed thata suit for recovery of possession on declaration of one’s title and/
or injunction and a suit for mesne profits or damages may involve different causes
of action. For a suit for possession, there may be one cause of action; and for
claiming a decree for mesne profits, there may be another. In terms of Order 2
Rule 4 of the Code, however, such causes of action can be joined and therefore,
no leave of the court is required to be taken. If no leave has been taken, a
separate suit may or may not be maintainable but even a suit wherefrom a
prayer for grant of damages by way of mesne profit or otherwise is claimed,
must be instituted within the prescribed period of limitation. If the respondent
intended to claim damages and/or mesne profits, in view of Order 2 Rule 2 of
the Code itself, he could have done so, but he chose not to do so. For one
reason or the other, he, therefore, had full knowledge about his right. Having
omitted to make any claim for damages, the plaintiff cannot be permitted to get
the same indirectly. Law in this behalf is absolutely clear. What cannot be done
directly cannot be done indirectly.

In Raptakos Brett & Co. Ltd. v. Ganesh Property, (2017) 10 SCC 643, it has
been held that in a case where the plaintiff has claimed mesne profits or arrears
of rent in a suit filed for ejectment of the tenant and has relinquished his rights
vis-a-vis mesne profits or arrears of rent in the suit proceedings itself, the
provisions of Order 2 Rule 2 will come into play and in comparison to the second
suit for mesne profits or arrears of rent till the decree, the earlier suit will attain
finality.

COURT FEES

Order 7 Rule 20of the Code provides that where the plaintiff sues for mesne
profits, the plaint shall state approximately the amount sued for. Paragraph 1 of
section 7 of the CourtFees Act, 1870 provides that courtfee is to be paid
according to the amount claimed.In suits for money (inclining suits for damages
or compensation, or arrears of maintenance of annuities, or of other sums
payable periodically). If court fees is payable under paragraph 1 of section 7,
only upon the mesne profits claimed antecedent to the suit. In Ramgulam Sahu
v. Chintaman Singh, AIR 1926 Pat 218, it was held that neither Order 7 Rule 2 of
the Code nor section 7(iv)(f) of the Court fees Act, applies to unascertained
mesne profits.

Section 11 of the Court Fees Act, 1870 is in two parts. The first part of
Section 11 deals basically with a situation in which a suit is decreed for an
amount in excess of that claimed in the suit and on the basis of which the suit is
valued by the plaintiff. In such a case, Section 11 proscribes execution of the
decree till the difference between the court fees actually paid and the court fees
which would have been payable at the suit covered the amount finally decreed,
is finally paid by the decree holder. In Gallus Chattels Pvt. Ltd. and ors. v. Ishwar
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Industries Ltd., 2022 SCC OnLine Del 1552, it has been held that it does not, in
any manner, either expressly or by necessary implication, hold that the execution
petition is not maintainable for want of payment of requisite court fees or that
the execution petition could be dismissed on that ground.

In Shiv Kumar Sharma (supra),it has been clarified that if the plaintiff was
to ask for a decree, he was required to pay requisite court fees on the amount
claimed. In such a situation, having regard to Order 20 Rule 12 of the Code, a
preliminary decree was required to be passed: In a case where damages are
required to be calculated, a fixed court fee is to be paid but on the quantum
determined by the court and the balance court fee is to be paid when a final
decree is to be prepared.

In Thakan Chaudhuri v. Lachhmi Narain, ILR (1935) 14 Pat 4 (FB), it has
been held that there is no provision in the Court Fees Act, 1870 under which a
plaintiff can be called upon to pay Court fees on the amount of interest which
accrues after the institution of the suit.

CONCLUSION

° The term “mesne profits” may be used to denote compensation recoverable
from a person who has been in wrongful possession and in such
circumstances, means that which the plaintiff has lost by reason of the
tortious act of the defendant, and is not the profit actually made by the
defendant but that which the plaintiff might reasonably be expected to have
made, had his possession not been wrongfully disturbed. On the other
hand, it may be used in the sense of the profits actually received by the
defendant which he is bound to hand over to the plaintiff towards whom he
owes some fiduciary duty.

° Order 20 Rule 12 of the Code enables the Court to pass a decree for both
past and future mesne profits. With regard to past mesne profits, a plaintiff
has an existing cause of action on the date of the institution of the suit.
With regard to future mesne profits, the plaintiff has no cause of action on
the date of the institution of the suit and it is not possible for him to plead
this cause of action or to value it or to pay Court fees thereon at the time of
the institution of the suit.

° The Court is within jurisdiction in awarding the mesne profits on higher
rate but before awarding it, the person concerned should be given an
opportunity of hearing on this question.

° Mesne profits, being in the nature of damages, no invariable rule governing
their award and assessment in every case can be laid down and the Court
may mould it according to the justice of the case.

° The basis of determination of the amount of mesne profit depends on the
facts and circumstances of each case considering the place where the
property is situated i.e. village or city or metropolitan city, location, nature
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of premises i.e. whether commercial or residential area and the rate of
rent precedent on which premises can be let out etc are the guiding factors
depending on the facts of individual case.

In case where there is no evidence to find out the controlled or standard
rent and, therefore, there is no other alternative but to accept the market
rental value of the property. Judicial notice of the fact that rental has
escalated everywhere can be taken.

In case of premises being governed by rent control legislation, the decree
of eviction on being affirmed, would be determinative of the date of
termination of tenancy and the decree of affirmation passed by the superior
forum at any subsequent stage or date, would not, by reference to the
doctrine of merger have the effect of postponing the date of termination of
tenancy.

U/s 2(12) of the Code which contains the definition of “mesne profits”,
interest is an integral part of mesne profits and has, therefore, to be allowed
in the computation of mesne profits itself.

Where the claim for mesne profits is against several trespassers who
combined to keep the plaintiff out of possession, it is open to the Court to
adopt either of the two courses: It may by its decree hold all such
trespassers jointly and severally liable for mesne profits, leaving them to
have their respective rights adjusted in a separate suit for contribution; or,
it may, if there is proper material before it, ascertain and apportion the
liability of each of them on a proper application made by the defendant
during the same proceedings.

The period of three years mentioned in sub-clauses (iii) of clause (c) of
Rule 12 (1) is to be computed from the date of the decree of Final Appellate
Court.

The direction about the enquiry ‘with respect to future mesne profits does
not amount to an adjudication between the parties in the suit. The provisions
of Order 20 Rule 12(1)(c) are just to avoid multiplicity of suits with
consequent harassment to the parties.

Where the plaintiff sues for mesne profits, the plaint shall state
approximately the amount sued for. Paragraph 1 of section 7 of the Court
Fees Act, 1870 provides that Court fee is to be paid according to the amount
claimed. Neither Order 7 Rule 2 of the Code nor section 7(iv)(f) of the
Court Fees Act, 1870 applies to unascertained mesne profits.

There is no provision in the Court Fees Act under which a plaintiff can be
called upon to pay Court fees on the amount of interest which accrues
after the institution of the suit.
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INTELLECTUAL PROPERTY RIGHTS
SCOPE OF GRANT OF INJUNCTIVE RELIEF

Vivek Saxena
Registrar (D.E.)
High Court of M.P., Jabalpur (M.P.)

In order to introduce the subject, it is worthwhile to discuss at the outset
what Injunction signifies and what its pre-requisites are. An injunction is an official
order from a Court of Law to do or not to do something. It is a remedy granted
by the Court that prohibits the commission of a wrong threatened or the
continuance of a wrongful course of action. Requisites of an application for
Injunction are that the petitioner should have a strong prima facie case; which
has the potential to succeed, the balance of convenience is in petitioner’s favour
and not granting Injunction would make the petitioner suffer irreparable damage.

For enforcement of Intellectual Property Rights, generally the remedy sought
is grant of injunction against the infringers. When owner(s) of IPRs discern that
their rights are being or are about to be infringed, they apply for grant of
perpetual injunction against the infringing party for restraining him/it from carrying
on his/its act of infringement and while the pendency of claim for grant of
perpetual injunction, grant of temporary injunction, as regulated as per the
provisions of Order XXXIX Rules 1 to 5 of the Civil Procedure Code [CPC], is
also applied for.

Now, before going deeper in to study the scope of grant of injunctions, it is
imperative to comprehend the nature and kinds of injunctions, which the Courts
can grant.

Mandatory and Prohibitory Injunctions:

An injunction, which prohibits or restrains a party from committing or
continuing of some wrongful act is prohibitory injunction while an injunction that
commands doing of an act to rectify wrong, generally for restoration of status quo
ante is mandatory injunction. In cases of enforcement of IP rights, generally
prohibitory injunction is sought in order to dissuade the infringer from continuing
the wrong. In such cases, the owner of the IP rights can file an application on
discovery of his rights being infringed or even in cases of his reasonable
apprehension of infringement of the same. In the matters of apprehended danger,
quia timet action can also be initiated.

As regards mandatory injunction in the matters of enforcement of IP rights,
it is granted only in exceptional circumstances, where it appears that not granting
the same would cause extreme hardship to the owner of the right. Grant of such
injunction as an ad interim measure is considered only in very rare and exceptional
cases and only where circumstances compel to do so. It is only when the
applicant has a very strong prima facie case i.e. prima facie of a standard much
higher than just prima facie case and the considerations of balance of
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convenience and irreparable injury forcefully tilt the balance of the case in favour
of the applicant can mandatory injunction be granted as ad interim measure, as
has been elucidated by the honourable the Supreme Court in Deoraj v State of
Maharashtra AIR 2004 SC 1975.

The guideline that no relief should be granted as an ad interim relief which
virtually amounts to grant of final relief has been underlined by Honourable the
Apex Court time and again. In Secretary, U.P.S.C. v. S. Krishna Chaitanya AIR 2011
SC 3101; also the Hon’ble Supreme Court reiterated the principles in this regard
but kindly went on to add that an irreparable injury, which forcibly tilts the balance
of convenience in favour of the applicant may persuade the Court to do so. The
question of substance would be whether withholding of mandatory injunction at
interim stage would carry a higher risk of injustice than granting it.

Quia timet Injunctions

An application for seeking quia timet injunction for preventing situations
where the wrong sought to be remedied has not occurred but is on the verge of
occurring. In Mars Incorporated v. Kumar Krishna Mukherjee & Ors, 2003 (26) PTC
60; the observations of the Hon’ble High Court of Delhi have been mentioned. In
Gorbatschow Wodka KG v. John Distilleries Ltd., 2011 SCC OnLine Bom 557, while
considering the case of the plaintiff in respect of an action against passing off,
the Hon’ble High Court of Bombay also entertained the quia timet action for
restraining the defendants from launching their business.

Quia timet in Latin means ‘because he fears or apprehends’. If the applicant
shows reasonable apprehension that a wrongful act is on the verge of being
committed, the Courts can consider grant of guia timet injunction. The spirit
embodied in the aphorism ‘a stitch in time saves nine’ may well be resorted to by
the applicant and he/it is not expected to wait for loss to actually occur to him/it
since in some of such cases, the party might well be left to ‘flogging a dead
horse’, which the law cannot countenance. The law does not leave any individual
remedy less at any stage.

In Super Casette Industries Ltd v. Myspace Inc. & anr. (2011) 48 PTC 49, the
Hon’ble Delhi High Court held that principle of quia timet is applicable to any
tortuous liability including copyright infringement and the same is not confined
to instances of trade mark infringement. The only issue for the Court to consider
is whether the two ingredients for a quia timet action; whether there is an imminent
danger even if there is no damage and if yes, whether the apprehended damage
will, if it comes; be substantial are satisfied.

Mareva Injunctions

The orders of freezing the assets of the infringers are Mareva Injunctions.
These injunctive orders are passed where the infringer is seen to be acting in such
a manner that would frustrate enforcement of any subsequent order or decree.
The observation in this regard Honourable Delhi High Court in judgement reported
in Rite Approach Group Ltd v. Rosoboronexport AIR 2007 Del 145, can be referred to.
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Mareva Injunctions derive their nomenclature from the decision of the Court
of Appeals in Mareva Compania Naviera SA v. International Bulkcarriers SA (1980)
1 AIT ER 213 The orders are known as ‘saisie conservatoire’ in French Law, which
literally means a ‘conservative seizure’ or ‘a seizure of assets so as to conserve
them for the creditor in case he should afterwards get judgement’.

A Mareva Injunction is akin to an order under Order XXXVIIl Rule 5 of the
CPC pertaining to attachment before judgement. Honourable the Delhi High
Court, relying on its earlier decisions, observing as above, mandated that the
test to be satisfied in an action under Order XXXVIIl Rule 5 of the CPC must be
satisfied while granting Mareva Injunction also. The observation in this regard
of honourable the Supreme Court in the judgement reported in Mohit Bhargava
v Bharat Bhushan Bhargava (2007) 4 SCC 795, can also be referred to.

Anton Piller and Delivery Up Orders:

Anton Piller Orders are orders passed ex parte granting the plaintiff relief
to enter premises of the defendant to inspect the documents and to remove
them or their copies. These orders can be passed only where it was essential
that the plaintiff should have inspection, where if the defendant is forewarned,
the danger that vital evidence would be destroyed, concealed or moved out of
jurisdiction of the Court would be grave and where the inspection would do no
real harm to the defendant. For seeking an Anton Piller Order, the plaintiff must
be able to convince the Court that order is indeed essential to the ends of
justice. Order XXVI Rule 9 and 10 of the CPC permits the appointment of a
commission for local investigation. Section 135(2) of the Trade Marks Act, 1999
also provides for issuance of interlocutory order for discovery of documents,
preserving of evidence related to the subject matter of the suit and restraining
the defendant from disposing of or dealing with his assets in manner, which may
adversely affect the plaintiff’s rights. In Bucyrus Europe Limited v Vulcan Industries
Engineering Company Private Limited 2005 (30) PTC 279, the Hon’ble Calcutta
High Court has discussed the principles governing Anton Piller Orders in the
context of copyright infringement and laid down safeguards to be observed while
passing the said orders. The Court found that an Anton Piller order can be
passed in situations where (i) the plaintiff has an extremely strong prima facie
case; (ii) the actual or potential damage to the plaintiff is very serious; (iii) it was
clear that the defendant possessed vital evidence; (iv) there was a real possibility
of such material being destroyed or disposed of to defeat the ends of justice
and (v) the purpose of Anton Piller orders is preservation of evidence.

Apart from directing the Commissioner to conduct a search as described
above, the Court can also pass Delivery Up orders by directing that the seized
infringing copies or plates may be delivered to the plaintiff in the matter of
copyright infringement. The owner of the Copyright derives such right from the
provisions of section 58 of the Copyright Act, 1957.
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Tests to be applied while considering case for grant of injunction:

Now, comes the discussion on the tests, which need to be applied while
considering case for grant of injunction. For establishing claim of IP rights, the
owner thereof must satisfy the Court that he does possess the intellectual
property right at the first place and thereafter for an injunctive order, the owner
must also satisfy that the act of the alleged infringer is or likely to infringe his rights.
The tests, which the Courts must apply for grant of injunction and relevant factors,
on the basis of which assessment must be made, are enumerated as below.

° Use of the common phrase in the Mark;

In Cadila Healthcare Ltd v Gujarat Co-operative Milk Marketing Federation
Ltd., 2009 (41) PTC 336, monopoly over the expression “Sugar Free” was
sought by the plaintiff. Honourable Division Bench the of Delhi High Court
observed that once a common phrase in English is adopted by any business
enterprise, which directly describes the product, the adoption entails the
risk that others in the field will also be entitled to use such phrase.

° Whether similarity is deceptive;

Deceptive similarity needs to be assessed using the conceptual framework
of ‘likelihood of confusion’. What is required to be examined is with respect
to a person of average intelligence and imperfect recollection and whether
such a person is likely to be misled by the use of the defendant’s mark and
associate such with plaintiff’s mark. In Veeplast Houseware Private Limited v
Bonjour International & anr. 2011 SCC OnLine Del 2558 also, the Hon’ble
Delhi Court laid down the same principle. Likelihood of confusion needs to
be gauged from the standpoint of average consumer, who perceives the
mark as a whole and does not analyse its various details.

In Heinz Italia & anr. v. Dabur India Ltd., (2007) 6 SCC 1, the Hon’ble Supreme
Court held that overall effect of packaging must be seen. The colour
combination of the packaging was identical with happy family superimposed
on both the packaging and the names being ‘Glucose-D’ and ‘Glucon-D’
gave an overall effect of similarity.

° ‘Whose eye’ is the reference point of judgement;

It is necessary to be kept in mind that an average consumer rarely has a
chance to make a direct comparison between the marks and is bound to
rely on imperfect picture of the mark in his mind. In most persons, the eye
is not an accurate recorder of visual detail. The marks are remembered by
general impression or by some significant detail than by any photographic
recollection of the whole.

The Courts also need to take into account the ultimate purchasers for
determining likelihood of similarity. Although the first purchaser might not
be deceived but if the article is calculated to deceive a subsequent
purchaser, it becomes illegal.
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° Triple Test

In Amritdhara Pharmacy v. Satyadeo Gupta, AIR 1963 SC 449, the Hon’ble
Supreme Court held that overall similarity between the two names;
‘Amritdhara’ and ‘Lakshamandhara’ in respect of the same description of
goods was likely to cause deception or confusion. the Hon’ble Supreme
Court cited the Triple Test from Pianotist Co.’s Application, [1906] 23 RPC
774, in which, in respect of comparison of two words it was held as below;

“You must take the two words. You must judge them, both by their
look and by their sound. You must consider the goods to which
they are applied. You must consider the nature and kind of
consumer who would be likely to buy those goods. In fact you
must consider all the surrounding circumstances and you must
further consider what is likely to happen if each of those trade
marks is used in a normal way as a trade mark for the goods of
the respective owners of the marks.”

° Likelihood of and not actual confusion;

It is the likelihood of the confusion and not actual confusion that needs to
be the point of consideration before the Courts except in the peculiar
circumstances in factual matrices, where it is shown to the Court that proving
actual confusion was actually material. In Toyota Jidosha Kabushiki Kaisha
v. Prius Auto Industries Limited and others, (2018) 2 SCC 1 also, the Hon’ble
Supreme Court has laid down that burden of proving actual confusion is
not necessary.

° Skill and Judgement with flavour of creativity standard;

In Eastern Book Company and others v. D.B. Modak and another, (2008) 1 SCC
1, the issue relating to test and standard of originality in respect of derivative
or secondary literary work was before hon’ble the Supreme Court, in which
it was kindly held that to claim copyright in a derivative work, the author
must produce the material with exercise of his skill and judgement with a
flavour of creativity which may not be creativity in the sense that it is novel
or non-obvious, but at the same time it is not a product of merely labour
and capital. The decision in Modak (supra) raises the standard for originality
under copyright law to a degree higher than the ‘sweat of the brow’ test.

° The Locus Classicus on substantial similarity;

In R.G. Anand v Deluxe Films, (1978) 4 SCC 18, hon’ble the Supreme Court
laid down that ideas, principles, themes or subject matter or historical or
legendry facts, being common property, could not be the subject matter of
copyright. Honourable the Court observed that similarities are bound to
occur when two writers wrote on the same subject. The film ‘New Delhi’ was
not held to be infringement of copyright of the plaintiff’s play ‘Hum
Hindustani’.
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° The pith and marrow doctrine;

In Bajaj Auto Ltd. v. TVS Motors Company Ltd, JT 2009 (12) SC, controversy
over the unauthorized use of patented DTS-i technology was before the
Court. In this case, doctrine of pith and marrow also known as the doctrine
of equivalents was applied. A purposive construction was given to
understand if the ‘novel feature’ constitutes ‘pith and marrow’ or not i.e. if
the new feature claimed by the plaintiff in their patent is an essential feature
of the invention or not. Hon’ble the Madras High Court held that the patent
right vests with the Bajaj Auto Limited as it has been manufacturing products
using the patent technology for last 5 years.

° Unauthorised use amounts to infringement of IPR;

In Marico Limited v. Abhijeet Bhansali 2020 (81) PTC 244 (Ban), the hon’ble
Bombay High Court directed the defendant, who made objectionable and
disparaging comments on ‘Parachute hair oil’ in one of his videos and used
the parachute hair oil bottle in his video, to remove the video holding that
the defendant violated the exclusive trademark rights of the plaintiff by not
seeking prior permission or consent of the plaintiff.

In addition to above, the following guidelines also need to be taken into
consideration while considering the case of the applicants/plaintiffs for grant
of injunctive relief.

° Acquiescence, Delay and Laches;

At the time of deciding plaintiff’'s claim, it is also required to be examined
as to whether the plaintiff has approached the Court at the earliest point of
time or not. Injunction is an equitable relief and if the conduct of the plaintiff
acquiesces the act of the defendant either expressly or impliedly, he stands
precluded from complaining the same. Volenti non fit injuria being the raison
d’etre. Also, since vigilantibus non dormientibus aequitas subvenit, equity does
not aid a person who sleeps over his rights.

° Domain name protection;

In Satyam Infoway Ltd v. Sifynet Solutions Pvt Ltd, (2004) 6 SCC 145, the
questions as to whether domain name falls within the ambit of a service as
provided under section 2(z) of the TM Act and whether the principles of
passing off will apply to domain name disputes were answered by
Honourable the Supreme Court in affirmative signifying that protection of
domain name is available in India and formidably so.

Yahoo! Inc. v. Akash Arora & anr., 78 (1999) DLT 285 is a landmark judgement
on IPR on the internet in respect of similar and identical to registered trademarks
and service marks also known as ‘Cyber Squatting’. In this case, it was held
that the domain name ‘Yahoo India’ has the potential to confuse and deceive
internet users into believing that the same belongs to the “Yahoo!'.
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° Copyrightability in Dictionaries and Compilations;

The question as to whether originality can be claimed in Dictionaries
compilations and maps etc. was before Honourable the Madras High Court
in V. Govindan v E.M. Gopalkrishna Kone, AIR 1955 Mad 391, in respect of
which it was held that in law books and books of above description, the
amount of ‘originality’ will be very small but that small amount is protected
by law.

Comparative Advertising and Parodies in respect of Trade Mark;

In Pepsi Co., Inc. v. Hindustan Coca Cola Ltd.; 2003 (27) PTC 305, the issue
before the Hon’ble Delhi High Court was as to whether the campaign ‘Yeh Dil
Maange No More’ run by the defendant ridicules the plaintiff’s product ‘Pepsi’ and
its slogan ‘Yeh Dil Maange More’. Honourable the Court decided that the phrase
‘Yeh Dil Maange No More’ in the defendant’s advertisement could at best be
construed as mocking or parodying in the context in which it was used and
would not amount to infringement of plaintiff’s mark.

Tests relating to piracy in respect of Registered Designs:
Novelty and originality:

The prime prerequisites for registration of designs are its novelty and
originality and these prerequisites need to be taken into consideration while
dealing with the issue of piracy of registered designs. In this connection, the
tests relating to piracy of registered designs have been enunciated by Hon’ble
the Madras High Court in Britannia Industries v. Sara Lee Bakery, AIR 2000 Mad
497. The Court clarified that correct test of piracy under the designs Act was
that of ‘fraudulent obvious imitation, whereas under the copyright law, it is
‘reproduction of work or substantial part thereof and in passing off action, the
test is ‘deceptive similarity’.

The Court defined ‘fraudulent imitation’ and ‘obvious imitation’ and reiterated
the ‘test of substantial differences’ to determine the identity of designs laid down
in Western Engineering v Paul Engineering, AIR 1968 Cal 109. The Court held that
the differences between the designs of the plaintiff and defendant on the biscuit
with the eye of the children customer cannot be said to be substantially similar.
Thus, class of purchasers, ‘children’ in the said case, may also be a relevant
consideration in determining piracy.

Prior publication of design;

Prior publication of the design can be taken as a valid ground of defence
in an action for injunction in view of the provisions of Section 4(b) of the Designs
Act, 2000. The Hon’ble Calcutta High Court in Khadim Shoe Pvt. Ltd v. Bata India
Ltd. (2005) 1 CALLT 6024C held that ‘prior publication’ would mean a publication
by which the members of the public at large are made known the design prior to
its registration. The idea being whether the people knew of the design or not
prior to the date of its registration.
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ISTRIIGR GATOT UF ST 3cd fbar & - arfaeft Rigra
Sad el
B FeR (S — 1)
YT T AP BIEH]
AR STRINSR 1A+, 1925 (Ferg # srferf =z, 1925) a=irac qem fasiad
IRIBR e AT BT AHDT HRAT 2 $AD I SRIDBR YA U ATAFTIH, 1889
gereld | o7 e e, 1925 g1 RRa fean ran difds Rfaa siferfes @
AT U Bl AT, 1925 H SFRAT AT 9NT 10 TAT &RT 214 H 3T & fhar
AT B | ST, 1925 BT &RT 370 ¥ 390 STRIHR YA U acd Rl & Fae H
SUGy IR 8 W1 IR fRgell & Hew # ff on] 2| =ugs fAHar a5 fAes
FegmaTe, 2009 (2) TAIvEyl 90 & ITTAR STRIKGR YA UF BT Igaed Fufed
R W@ FT AR A1 T8 2 1fig a8 FeiRa o & %S9 dufca & arfamer fadat
& S AT | gae & e STRINGRT & FMEiRT 2 YAIeT U e &R Bl
IR &1 Bifom ok 7@ g @ afed dcdeE yHT uF A1 uraddl Bl I8
JAEABIRAT UG HRAT & b I8 0T AT UM &7 IR UTed kb IAb 9 ol AT
Ui &1 IHEA IR A AR T81 ATeID 81 98 [T I Al Bl AU ST DT
U B & I BY ¥ THAR B | AfIT & UeT § STRIMIBR YA UF e heel B
PR I Afdd IH IR & TG § I gl bl oF ofl, Al g9 el & foae1 i
D DI A AR BT IAD ATRAT TAT ITRMABINAT # fATROT B=AT BT & | §AH ISP
Brs TR uret 21 Bl B | 9% gaed e Afdd @ 9 Hee B YA T8 o 7 |
IR Ty FHR fd%g ofler q1g, 2002(3) vadivasd 110 T 49T 95 %G
IrHdeT ]dl, 2001 (1) TANIVAG 46 T JTAR STRITHR GATV 97 Hierad 9 &
SURIT e fBIT ST & ST yord RAfde are gIRT g & S |l © | Rifder
JrATerd BT (0T g uF & ey # AR 9T v 2

1. Gufed I AT IAd — S fAenmare! fdweg & siw e, vanganm
2006 VT 255 & TR STRMIHR JATT UF ddel Il Fuled @ Hael H rgacd Ham
ST el & I8 3rael FUfcd & Fag H Sracd 8] fhd1 o Feball & | Al ¥, 1925
BT GRT 214, 370 TAT 372 BT KAl PT A=A AT TR AT Ig W Bl 8 1H
SERIETBR YA T3 Dhael P gRI aGeT-1d 0T T Ul Ul B &g 81 Agacd
fbar & whar & S gF wU | S kol qn ufofoal & ey d 99 wfad b
SRR D1 GREAT T&TH BT 2 | ATIH, 1925 B &1RT 370 B ITYRT 2 B JJAR
Gl & STl fhdl TRBR T g2 U=, fedweR a1 Teias, Tl drail A (AT e
BT feg7aR, Wd AT IR, W TRAGRI gRT TRI SR AT =7 ufongfer R =
ARBR Yl & U H ST B, 317l 8 fbwg 9T 10 | P&l 1 =0T DI gRHIT &l
o T | B Fufeq Feor sterar uforfar & ofasia omelt € a1 &1 g feiRoer gHTor
U e IR TG AT I ¢ |
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2. RTATA BT AFMAGR — AT, 1925 & T ITRIHR YA U5 & Hae |
S UBR S SATDR BI 1 Bl 75 & Usell 98 AT fbd Hai BT BRI T8l e
qRIa HaT ST § T SR {6 i SfraRar & =ararard # 3ded Uwd foa
ST | SASFH, 1925 @1 gRT 371 & SFTAR FAT U3 & ford e swaieiRa 3R
[T AT & gRT U Rrer =amaredier, fSras! SAaRar & Widr Jds U+l 9
& I A R R O oxar o1 a1 I I9 G99 IS Dls F1ad FHarq e 781
o7 AT g5 Tl <IrmTer RS ARBIRTT & HoR Gdd BI HUlKT BT Dig T YT ST
2, @I a1 SR | g8l Hufcd =l 31eran 3re 81 Fahall & | hg<id Wifddll favg
ASDHA, 2005 THIITCTG 455 B JTAR AT ABIRAT T B H FAdb DI J BT
I GEId T8l BIAT & | 39 JAARTT R AMBIRTT & Fag § =Igeeid @Haaqdt
faard! fawg Gdwaremvvr, 2003 (3) vaAvES 512 ¥ AAIG-I & | 36 S8 B
RIATAI & AT DT HaeT & GRT 371 T ATIATRT BT YA UF & G H BrIars! b
B AFRSR <A 3| JIER AT IMAIH, 1958 B &RT 10(2) & IFAR I=A
RIS ATERYT A7 faRIY a7eer & g1 SIfSfH, 1925 & ANT 10 & wag 7 fofel
IRIERT & ARBRI & TN B wfdd ST 751 S0l & =ArAmefier BT ga HR Febal
2 | ©IRT 388 & ATAR ST WRBR VA ST <ATARN & g Bl DR D Wfdked IAA R
o7l & fHdT =TT DI ST H ARIE §RT UG IR Fhdll © | AU ATF §IRT
SNERGAT SHHIB—11—7375—X XI—d1—58 f&1d 01.01.1959 & AEFH | It Siof, aei—1
BT AAFTIH, 1925 @ HWT 10 & I BT B P VAR TS D T 2 | 3T FEATI
R H IERIEBR JHI0T U3 e B Bl Ab1Rar Rifda ool avi—1 (@ Rifdet sior

IR WUs) & AT BT U 2 |

3. AT BN — <A B AAE, 1870 1 UM gl &I AJoa 12
STRIYBR FHIOT U3 R <F AT I | GO € | &RT 379 FA0T U5 WR AR
D B S FUBT B AT qarh 2 fTd SR 31de U3 UKd [hd S T4 3Tdgdh
DI RATSTT BN EATIH B 3FJe0e 12 & AJAR Fad B & FHG R0 STHT BRAT
B & IR IS 3Mae WieR &1 Srar 8 o =ararerd & (e & off Jfdgd g1 S|
IR B BN & I B T HI B H 2 {5a1 1 7 | af e sRAGR faan
ST & AT 3AifIeh wU | WbR AT SIar € A1 901 88 JI1R7 DI ATd&H Bl Ufdawd dR
feam e 8 | egaeR Ararerd M, 1961 @ 199 434 & SR B DI 01 e
AU BT aRde JTRT AT I R Bl SIRAT 39 YR W & (b 3MIEH UR T aTel]
B ITAS U5 @) 99 9% & Hod @ MR W T BrfY 3R T oI & 3MIR W
BT 12 B AR FMEiRT =TT §RT B & T YT e d gRT =TT |
URY €1 ST BT SR | Al 3rrdae gRT Awfcd & fobdl ofer & waer o gHmor o3l /e
ST & A1 <A1 gIRT B BT IR Sa 33 & AJAR fbar SR | dvi—aT
IRy & |AeT VAT gRRef (AT 81 Sl & 6 a1ae U 6 i w93 =amarera
B BT A F9 T2 81 T 2 A Ry gt S97 favwg Wod, vagan
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1993 THYY 41 & AR RATAT B BT I THOT U facd (b S & qaqy Y
BT T bl © | TBT €T G JATLRID © b B & YA o AP ITHY BT T
a1 ST & AT gAHE | WI BT I iAArsd W fhAT S Hahar g |

4. JTATT b YHBR /YHT — AHER WU I IAAEH & 99 H S A4 Afdadi b
YR I Al S 9 Hufed H 2d ad 2 | Had AIARRY Bl GAHR I A
yTpie =g & Rigid &1 gfd 81 81l © | Rrigeid FIRGT a1 fdvwg Feq9<9r 13,
ST 2008 THYT 1167 ¥ ARADTT HADH DI Jog SURIA IHD §RT ATHD Y 3fHelg
H AT AT BT UeTPR & W9 H SIS (997 AeTT UMDHRI I U SRR THT I3
I A SrgaR e SEREAT TAT | 39 AR gRT 373 R BT I8 49 ifrer
U el & [ 98 I AR R 1 3f7de 1 I BT Fahdl & o1 GT ST I
I H IATIS B | AARID TR DI SIS ST BT NG AT FURIM H T R
HHAT & | ARE, 1925 BT SFAT T H 3MAGT BT BIs UHy el a1 AT 8 fbyy
gRT 372 ATdST & BWIERG Td FMIT WU H U by ST Pl 37Uer Rl & aqein

3G Bl 3T<Ia] & Hae ¥ Ioeld Hdll o |

5. ATAG UR fHAT — 377IE U B WR IH GO ThR0T 3 goliag T8l fhaT ST
2 Fifs FaER AR 194, 1961 & 199 372 H ITRINGR FHIOT U Heell 17
BT Ioold Te1 ¢ | MTIH, 1925 B 37l ST 3fda UK b I & I FEIRT 8
™ 373 UTaET BRAT & T AR SMda UFT BT JUd MoRex FeTRd fHam S
BIT © | A, 1925 BT &RT 373 THIOT U5 e (H3 S &1 Ufshar garh & fords
SINIR THTOT U5 & JIfIeR o1 e ey | fafrea fvar S g @ oiR 39 yaR
& ATy 2 3Fde® / JAAMEHIT BT JAT A I AT THR Faid 8 I
It faa &1 fafree™ faar S & | g gwgaY fdwg 9 913, 1991 AUt
362 & JTAR STRIABR YA UF YK B & oY MG UM 2 AT a1 I8 iRy
framor 81 € ug wlera St @1 ufhar © fR vErer o uT| BRA & fofg 3fagad Bl
[ I8 Farl 2 b afdd 31 9g 81 gl &, gad A SHBT Gy a1 € 3fR I8 fbd
YR WR Hlh BT STRIMBRI I bl GTaT BT & | MAGD b Pl SRITHRI & IT
Tl I8 9! W fafy 9 FeiRa g ¢ |

6. WY YHATIT U — URI: Uoh &1 3MTdad H U ¥ A Al gRT FYad WU I YTV
U e [ ST BT e fhar S © | €RT 373 (4) 7 91971 A W © b 5781 U
H AfOF MMATH T R yorgedr ¥ f2ads SRT 8 © 81 Sugeaar ar fadsdn
BI =R ¥ ofd gu ey a8 fAREd #) dadar 2 6 w917 o feas! e fdaan
ST | I8 UTaeT f2deag JMdadl & Ul | HYad THIT U e bR DI a1d T8l Bl
2| AfE T A A e © dl ITH F SUYF DI & sHD! Gild H I (2d BT &
G S Wbl & | 59 YR W 8 [ A w0 4 U 3 Al eafdadl & uer H wgaad
ST A YAV U JAJac T8l [BAT ST Wbl & | 39 ey H IRIgRld #fzgerie favwg
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fafeArde, vaig3ie 1990 ST 172 Wd IASid ¥elal 3riRel siiw siear favwg
TEYGT QTe, 2008 (15) ¥H A 39 JATABA T |

7. UHI® AATDH — $s IR Jdd & SCRIGGRI BF BT 16T T | e ANT AYad
wU A T8 B §Y JAD—YAD AR TR B & | S&T8R0 WY b b P ael Fufee
@ L H GHIIT U YT B 8 A1 AT T A YIh—Yeeh fda Ygd b
T | U JAMAGH THIT & MR W, T JACH IRIGR & MR TR AT AT
3MIEH i B IMUR IR <RI & F9el T | Ul Reafd & =irggeeia oo =iredd
fawg Mfdc s, 1992 GIVeTol 624 & AR Sel A ferar T2F &1 B U
TR B H AT BT HISTS Bl & 9 rTerd A Ig sferd 2 fb a8 99 w)
YRGS YT HalH & & dTel AT DI YA U3 YaTH R < | e Th 3 3 ardad
2 3R 379 9 folt Ua & ver # U7 U5 AalcH WSl 86 & SR UR 3T
ST § A1 S GRT 375 & 3icid UM @ AT @1 571 Fadll 2 | I I8 =amdrerd
BT TIPSR T T TS AFel & a2 AR IRRAT IR R F=ar @ | gfesfar &1 i
& GdY H TRIGKId VHEE WHRST [dwg IFETUTE, 1956 Ol SiTacigT
FEIYRI 80 JTAG 2 | Yo faars & iRd@ # Ied Jad g1 a1 faare fvar wam |
TR U AT IFDT G & §IRT M Ygd (han 13T | I8 FeiRa fbar i fos g
U @ Y&l | YA U e el Al S Febdl ifs a8 a9 faarfed ueir ®1 Sl
H 1 ol 2, S U & Feal & |eY W YAV UF fgacd (hAT S Hhl © | 39
A& H rageid War q15° faweg a=T1 915, 2011 (2) vHYIverd 609 Td <ATIg<Id
a1fas Idt g weivar I, vagae 1998 vt 114 G B | U Afad B
G IR TS WIS §RT YAV UF T HR-1 7 NS (HT 1T | U AT §RT 9 Dl
Tl 81 @ SR UR MU IR D1 T8 | Feich ISP Ul AT T8 JATIONT B BT IR
Tl IR o7 U R 3 @ & 418, Uell @1 Gail H UeThd Sod ITF UR ISl BIFT
UTH BT WIS @ UET H YAV UF S (AT ST I IRl T | §9 ey H Rigeld
Jo=dt a1 fAwg @< STIG, V3TN 2007 9176 193 JTATHH & |

8. YHTOT U &1 YU — M, 1925 BT LT 3173 H YHI0T U= TAT [T JH7oT
TS T UHU AT T § SHBT &I H IGDHR YA U STacd (bl ST A1y | gl
T3 I8 BTN TR TR B e (bl S Favdl & |

9. AT U5 &I Ufaiexvr / |eneH / fawr — 1w, 1925 &1 a7 378 & S1IAR
R BT SMaTIRAT T FHRITIE BRYT SRIT B TR Y IR 3gacd JAT 97 4
A fhar S AT 8| U &) Hufed & ford uob 9 <1fdras yAmoT U5 srecd el fhd
ST AH | A U 3MMAGdH Yd H acd JHI0T U5 gIRT Ufddhdt w4 | gHIfad 2 df 98 S99
THOT UF & UfORIERVT B O 383 H Soaifgd FEQel wriarel, due, four, i
NG (el B Terdl | fhar 8) UHToT U= Su+rdl &1 1, Tl =amarera a1 et &t
ST UHTE 81 TR-IT 8, & AR WR I AR § FHI0T U5 & GRSl g ATdad
JRId R AHAT © g UfRIeR0T &1 Ufhar # qd orjacd UHI0T U & T4 UeTdRI Pl
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UEHR & WY H SIS BT 2T 99 Bl Hfered ST g1l Si¥il JH10T U e R GHY
B g ol | I TP IR THIT U Jacd IR B 918 Py Gufed gd H FAIRA B S
A RE TS B Al 9 GHRT & GaY H Qd A e THI0T UF BT [IRKIR &RT 376 & il
fRaT ST |AohdT B | IRIGEId wl\% §¥av fdvwg Rivell dercfl, (2019) 5 vl
58 ® ATAR SRIMEDBR YA T3 bl fRIERT Dl 9 fhdT ST Hebell & STd S1RT 383
B SURT (F) F () & dgd dffd MR @ A el 2| ORT 389 & AR
yfaaeRd / fafer= gaTor o3 <=IrITerd &Y IS UR STy H ST R SIRAT | I8 8l
2 b w10 U3 & e 6 S B Rafdd =amarers | gARD <1 S Hadl B fdeg
RIIGId I G-del Acdel [dwg IITHce, VAN 2010 YHYT 1826 & AR
Hacd 39 AR W & RAfae arg uqd d 31 ddhfodd TRl Suael & STRIHGR
JHTOT U5 & GITHER0T & AMded IR AR & ¥ SHR 81 a1 ST Feball |

10. 3dlel — SAFTIH, 1925 BT GRT 384 & ITAR AT 10 & eI THOT T Bl A&,
SR AT UIAHERT B alel Tl IRl & A1eel &1 Uld Sod IR H dl
ST wedl B | gfe wegucer emEd B ARgEAr HmHe—11-7375— X XI—d1—58
a7 01.01.1959 & AETH W HeIUQY MY H IRMUBR FHAIT UF 3ad B DI
AfIRar fifde oo, a¥f—1 (B fifaa o aRs @ve) & <gEre & Ui @
3YcT: ©1RT 388 & AR IS TSl & 3 B ATl el =Irameiier B1 ol SR |
STRIYSHR JATOT UF BT e (AT ST Teb ATl BT & fOraa! (! TR 81 o
ST & | JATOT U5 3Gt R AT 7 BT Bl ATQYT STAIH, 1925 B €RT 384
T ST AT § T VY o1l 1 IdeR <RIty 7199, 1961 & 199 385 (WIRE)
@ AR fafde et & wu # fafder arfietl & YRReR # <ot fhar Srar & | Ui ordrer
TR AT B IEIH, 1870 DI faciiy ST & AT 11 & AR AT BIF
< Bl |

1. §d I — ISR JA0T U3 & Hae § g7 =77 (res judicata) &1 RIGTd &),

e BT 2| 39 9y H [rgela aifiiqy uid fdwg §i$uT ¥ Hiw wiarad,

(2000) 8 varHIHl 143 Td IRIGIA ATErdl 37T fdvwg Gl B, (2000) 6 verdiwH!

301 ITAHY T |

12. faft=1 aRRIfoR—T — =maTem & @9 g S 8 arell kRl & Hay #

Rerfey T &% &1 g a1 &1 Re7 & S 59 UPKR § —

1. 9% o AR 3@ | — For a1 ufengfa a1 Sl § 9L o1 ® o1a: g uF @l
3MITIRHAT 21 & | 39 Ao # gl §79 d4uv, ¥ 9% AT 3137 favwg
\TCIHTT YTISTeT U 374, YIITFSIIY 1989 3SAT 236 Td <Irag<id §79 Aoiv,
¥ d@ 3% eRIATVIT favg TTSINTS] XTHT HIRHNT, VSITSIY 1993 SITETIQ YT

337
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2. 9% P AfBY — B H @ FHM U G- & folg dfh T W[ele vae, 1949 &
¢RT 45 ATAYUl & R Sooid & & afe dfer & wy # el wem wfdery
BT FSHT / THIOT TF TR o STt & af 9 9! faR 3 oF | 390 9 9 S
BIAT 2 | TSI VST F1usT fdwg ¥ & 3w ST, Uagane 1997
vyl 196 H S UTGUTE Bl IR H ofd gU I8 AMHT &A1 7T € b b Al
H GT WM 0T A7 S B 2ol § T8 AT © 3AeR ITRINGR YA IF
B JIT ST ARy dae SFET dfvs WRATIT ST gAt 811 | ofth e fody
MuaTfad At AT 9@ BT MEATIS AT © AT I8 U JiI 9 B Fhal 3 |
SR & IR G ¥ee 9 3% T f[deg ddg, YaITgSv 1982
Herdedl 92 W1 JaATHHY 2 |

3. @l A S AR — §6 & Fre] @rar § S AR KT 7, 39 Hag | g
e 3% e $eur fwg 7= d=be TITRIIV, VISR 1964
STETYTI 378 ATADBAY T |

4. I YR — sgeur PR & fog gHror uF sre T8 fhar ST |ehdT 2 |
IHUT FRIfAT &1 <1aT ISR & w9 # 21 fHa1 S Fahdl & §9H Udh AT HAT
qrel B HG BT T2 FHIOT BRAT BIll & Tl =LAqH FTI YT DI Sl b |
3@ YT STRIYSR YA U3 &1 fav 981 © | 39 Ae 3§ _Rgeld &&le
SITRET 317w 1SAT [a%g e G <16, 2008 (15) ¥H e 39 FTATHA & |

5. fosareq sriard) — afe fSpiaR @ e e WRgd &R & U8l ¥y 81 SIfl)
2 9 U1 fea) o9 &1 fIp1 31 dxe B8N 3R =0T &Y uRITST #H MY | 39 HROT
JAAFTH, 1925 BT &RT 214(1)(TH) & A=< 4T YATOT U UM by A fSphiarR
% fafdre g & gRT FIsaTes sirde= URd ST 9ford 6T 121 € | 3fd: Jdd
% fafdres ufaffd, famm vmmor o= Ut 6 fRwITee amae ugd 718l o) |ahd ¢ |
e FSPHITR §RT 4@ 9§ I 1 UahvvT & @ifdd I8d SR &1 9g &1 Sl
2 9 39 fafde gfaffey o 146 ANIRT & S UdHRoT BT fARAR 7@ A € |
Qb ST, 1925 BT IRT 214 fEBIER BT 7 I UBROT YR B B
Ugel g3 IT 915 H, SHH WS el Bxdl § §9 BRI Jfe dfdd e yehRor |
femer @ 97 Bl € a9 W s gl &1 yesor o R @ @ fog
IERIMYSHR FHOT T UK DR BT | $4 HGd H RS HIed W [deg ¥07
STV BIGUSY), VINNZIIR 1974 VA 1265 V6 IS duivrod ¥roriel [dog
T QT QSITSSIIY 1938 ATTYR 528 A B |

6. drg — fafde ufa™fer 3 =01 &7 agell & forg are Ugd b difd ScRIE®R
THIOT U UG el b | faaRer =marerd | e uikda @ fb fafdre afaffe
T BT FwTe T4 T T8l Bl ADhdT & o dP SCRMEBR JHI0T U5 YR 8!
BT SITaT © | 59 ey § RIS #19% 9% ol faeg shadl gaErTer qig,
2008 (2) TaHIvEIdT 155 ITAH B |
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10.

1.

12.

fepraT / <rored / gegadt ara — A9 ko Y gRaTeT § 8T o € | 59 e
IS TRIIYT WGP T1ag [d%g decird, 1970 (2) TAUeTS 633 Sdclid-11
2| fPRER & 9orn fIRR @ agel & folv ag Ud &1 =g T &
STRIHIRAT BT YATOT U5 YD B DI AT a1 © adifch ORI 214 H Fo
@ AT BT fBRIAT AT Feaddl o™ 81 A & | $9 Hae H <IIgeeid (1987)
2 RTSTEITT YIS 933 JAAHA B |

o Y BT — o7 @1 oo & eI & forg yHToT Ut S7aeas & g dadt gof
BT e B I YA U e T8l fbAT S Fahal Rifh I8 0T 781 © | 59
Wder § RRIgd Tgel [A6g WHdTD, YI$AIY 1968 YT 128 TAT U,
vroicieH] favwog . Hiar derered], VSIS 1976 STEUR T 36 AAADAIY & |

Aartgfa & @™ — Jarga afdd & Jaraicd & T g §i9r o1 iR FoT
€ | TV O e [T Sff Aepdl & | 39 ey § <rigseia fi4dt oo =t
g1’ M fawg wifde s, vamgsnv 1992 vadl 145 Sdaliv-g © | 9iasy
Al @1 IR U B $ ol yAIeT UF e AT S WehdT 2 | 59 e H
ARG VoofRd] f[dwg AF7ay, TSN 1965 $ATETEIG 267 FAATH & |

A g fafte gfaf=iiey — s da @ I=get @1 I S9a gRT A1fia
faa &I et a1y ok Ife v afad =81 € o1 Swa faftes ufaffey &1 fer
MY | 59 o 3 IS &F~ITelled [dg STy $i¥, 2005 (1) THdls<qyT
57 ITADHT & | Th ThRoT H IfT 7SI Uil Dl IRIDIT TSt # AMHAT S5
Ugell Il IR SN I, Q1 1 SRIRIBR YA U5 & forg dirae faar | faemor
IR~ Ugell el T &TaT WIRST fohar q2im Al Uil & uel H JHI0T 03 e
[T | Soa =TTty o faaRYT RIS BT 37T< el JAUTK BT 3R Soa =Irrerd o
AR foar o Sa Uil A1 daa gaw ol AiA-T off 21fiq 98 31w a=ai o
3R | YA U5 @ AT ) I8 oY | Ugell Ul dhad [Af R faarfza g9 &
JMER WR GAR I DI AT | JHATT U B FhaR el & Sl YRT FHI IHD! Uil
IR BT © 3R IqD = W1 7 | Al I=adq IR - Ugell Uohl I Harghe
& A BT 1 /5 o fean | g9 day | =ag<eid fAemer fawg gav arg.
(2008) 2 vaedfl 238 FTADBAT B |

qIRER® 4 — aRaiRe UeM WRAR &1 IRAR UL Aol & d8d & 9l & |
UG HeY H ITRITHR YA U3 fgacd el [bd1 Sl Febal © | 39 Fag H
Jrigeid sftadt wacgad! sl fawg wwm Il 2004 (2) vadivadt 34
FTAHAYT ¥ |

AR / AROT-YINYT — FAfd TR R Pl Il & ol qAT wRO—mor ol f$h1 &
3T aRIel & foIg gwToT U onawyd FE B | 39 Wey # Rgwid 78ed
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13.

14.

15.

16.

17.

18.

19.

RIAHY [awg Hlar ¥4, U3Iganvy 1991 VoI 97 dclidb-d & foraH
RIS YIS 1952 TITYY 88 TT Jaer foram a7 2|

gusitar fest & arefi= IR — Fwsian f$1 & ofaeia e gevor uwgd &
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RIGHT OF PRIVATE DEFENCE IS MOMENTARY: BEGINS WITH
APPREHENSION AND ENDS BY THE DISAPPEARANCE OF
APPREHENSION

Manish Sharma
OSD, MPSJA

“The right of defence is absolutely necessary. The vigilance
of Magistrate can never make up for the vigilance of each
individual on his own behalf. The fear of the law can never
restrain bad men so effectually as the fear of the sum total
of individual resistance. Take away this right and you
become, in so doing, the accomplice of all bad men.”

— Bentham'’s Principle of Penal Laws

Self-help is the first rule of criminal law. The need of self preservation is
rooted in the doctrine of necessity. The right of private defence legally accords
to the individuals the right to take reasonably necessary measures to protect
themselves under special circumstances. The right therefore, creates an
exception to criminal liability. The right of private defence is a natural right which
is evinced from particular circumstances rather than being in the nature of
privilege.

Indian Legal Corridor

According to Article 51(a)(i) of the Constitution of India, the State is having
a fundamental duty to protect public property and abjure violence. It implies that
it is the duty of the State to protect its citizens and their property from any harm,
and in case the aid or help of State is not available and the danger is overhanging
and is unavoidable at the moment then the person is authorized to use his force
to protect himself from any harm or injury. The term ‘private defence’ is not
defined anywhere in the Penal Code. It has generally developed and evolved
over the years by the judgments of various courts. The main motive behind
providing this right to every citizen was to remove their hesitation in taking any
action (generally illegal) to protect themselves due to the fear of prosecution.

Scope of the Right of Self-Defence

Sections 96 to 106 of the Indian Penal Code, 1860 contain the provisions
regarding right of private defence available to every citizen of India. Section 96
says that an act which is done in exercise of right of private defence is no offence.
The first thing to remember is that the right of self-defence can under no
circumstance justify anything which strictly is of no defence but an offence.
However, it may sometimes happen that an attack is the most effective way of
making defence and in such cases, the attack is justifiable. Section 97 broadly
specifies the offences against which the right of private defence can be exercised.
Section 99 provides for limitation. These two sections combined together lay
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down the principles of the right of private defence. The striking feature of this
provision is that right of private defence extends not only to the defence of
one’s own body against any offence affecting the human body but also in
defending the body of another person. This right also embraces the protection
of property, whether one’s own or of another person against theft, robbery
mischief and criminal trespass, subject to limitations enumerated in section 99.
Even it can be exercised against the act of unsound mind (sec 98) and even
against the innocent person in case of deadly assault.

Sections 100, 101, 103 and 104 must be read together which deal with the
right of self-defence of body and property. These are related to the extent of
injury that can be inflicted on an assailant in exercise of right of self-defence.
Wherever the right of self-defence exists, it extends to the causing of any injury,
short of death necessary for the purposes of defence, but in certain special
cases, may extend to causing death and it is justified. As per section 105, the
right once available continues as long as an apprehension of danger to the
property exists and section 106 describes about the harm to innocent person
when it is extremely necessary but should not be excessive.

This right is based on two principles:
a) Right of private defence is available against the aggressor only; and

b) This right is available only when the defender entertains reasonable
apprehension

Certain factors needed for considering the act of private defence are:
l. Whether there was sufficient time for recourse to public authorities or not?

II.  Whether the harm caused was more than what was necessary to be caused
or not?

lll.  Whether there was a necessity to take such an action or not?
IV.  Whether the accused person was the aggressor or not?

V.  Whether there was a reasonable apprehension of death, grievous hurt or
hurt to the body or property?

In the case of Vidya Singh v. State of Madhya Pradesh, AIR 1971 CriLJ 1296,
the Apex Court observed that the right of self-defence should not be construed
narrowly. Situations have to be adjudicated from the subjective point of view of
the accused concerned in the surrounding excitement and confusion of the
moment, confronted with those exact circumstances of peril and not by any minute
and pedantic analysis of the situation by objectivity which would be natural in a
courtroom, or would seem absolutely necessary to a perfectly relaxed bystander.
The person facing a reasonable apprehension of threat to himself cannot be
probable to modulate his defences tier by tier, similar to a man in ordinary times
or under normal circumstances. The right of self-defence initiates as soon as
reasonable apprehension occurs and it is co-terminus with the extent of such
apprehension. Again, it is a defensive and not a retaliatory right, and can be
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exercised only in cases where there is no chance to have a recourse from the
public authorities.

Plea of private defence

The Apex Court has settled the question by laying down that though the
plea has not been taken in the statement u/s 313 Cr.P.C. if necessary, basis for
that plea is laid in the cross-examination of the P.Ws. as well as adducing defence
evidence, the court can consider such a plea (See: Munsi Ram v. Delhi
Administration AIR 1968 SC 702). This law, however, does not permit an accused
person to require the court to pick up factors from here and there and build a
case of exercise of self defence by adopting the imaginative approach.

It is pertinent to mention that law without doubt does not permit an accused
person to take one after the other false defence pleas nor does it encourage
such a course of action. If a particular plea is taken in his answer to question
u/s 313 Cr.P.C., but a different case is sought to be proved in evidence and the
plea is not supported by defence witness, the accused cannot be given the
benefit of right of private defence. (See: Ram Manohar v. State of M.P. 1988 SCC
Online MP 138).

Plea of private defence cannot be taken together with plea of alibi. It can
also not be taken when a few people have assembled to form an unlawful
assembly, the object of which from the very inception is unlawful, clearly the
assembly is an aggressor. No question of right of private defence arises in such
a case.

Burden of proof:

Right must not be assumed. It is a well-settled principle that the accused
need not prove their case beyond all reasonable doubt in a plea of self-defence
under section 105 of the Evidence Act, 1872, to be proved on account of
preponderance of probabilities. If the plea of self-defence becomes plausible,
then the same should be accepted or at least, a benefit of doubt arises. The
most important thing which is to be kept in mind is that the initial onus is on the
accused to satisfy the court.

In the celebrated judgement of Kashiram v. State of M.P, (2002) 1 SCC 71,
the Apex Court held that Section 105 of the Evidence Act, 1872 provides that
the burden of proving the existence of circumstances which would bring the act
of the accused alleged to be an offence within the exercise of right of private
defence is on him and the court shall presume the absence of such
circumstances. If on the material available on record, a preponderance of
probabilities is raised which renders the plea taken by the accused plausible
then the same should be accepted and in any case benefit of doubt deserves to
be extended to the accused. The Court emphasised the difference between a
flimsy or fantastic plea taken by the defence which is to be rejected altogether
and a reasonable though incompletely proved plea which casts a genuine doubt
on the prosecution version would therefore, indirectly succeed.
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Against public servant

Section 99 deals with the acts against which there is no right of private
defence. The first part of this section means a person has no right of private
defence against an act which does not cause instant fear of death or grievous
hurt if done by a public servant who is acting in good faith and under the colour
of his office not his personal power, even if that act might not be strictly justifiable
by law. However, a person is not deprived of his right of private defence against
an act of public servant unless the point where he does not know the person
doing the act is public servant. The second part of this section means a person
has no right of private defence against an act which does not cause instant fear
of death or grievous hurt if done by the direction of a public servant who is
acting in good faith and under the name of his office not his personal power,
even if that direction or act might not be strictly justifiable by law, but a person is
not deprived of his right of private defence against the direction of a public
servant unless the point where he doesn’t know the person doing act is doing
by such direction or unless such person states such authority under which he is
acting or produces such authority or shows in writing.

The words ‘colour of office’ refer to the irregular as distinguished from
illegal act. If what has been done in good faith under the colour of his office, no
right of private defence will arise (Ranveer Singh v. State of U.P., 1997 CriLJ 2266).

Therefore, we can say that the operation of section 99 extends to acts
which are not strictly justifiable by law. Section 99 is designed to protect a public
servant, and to limit the amount of resistance which may be offered to him.

When right can be exercised to cause death

If the offence which is committed by the deceased and which had occasioned
the cause of the exercise of the right of private defence of body and property
falls within any of the seven categories enumerated in sections 100 or four
categories in section 103 of the Penal Code, then both these sections authorise
a person to take away life in exercise of his right of private defence. This section
exercises a limit on the right of private defence to the extent of absolute necessity.
It must not be more than what is necessary for defending aggression.

To prove that the person was under fear of death or grievous hurt; the
following conditions need to be fulfilled:

° The accused must not have caused the fault i.e. he must not have started
the encounter first. It needs to be the victim who should cause the fear of
death or grievous hurt without fault of the accused.

° There must be an approaching danger to life or of great bodily harm. This
danger must be so evident and real that the other person felt the necessity
to cause death.

° There must not be any other safe or reasonable way to escape from that
situation.
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° There must be a necessity to do so. The act of voluntarily causing death
can be excused only when the person feels that it is necessary to act that
way.

In Sukumaran v. State, (2019) 15 SCC 117, Hon’ble the Supreme Court has
acquitted a Forest Range Officer accused of killing a man allegedly belonging
to a smuggling party on the ground that he did it in his self defence. A murder
charge was slapped on Sukumaran; accused of shooting and killing a man, in
Dharmapuri forest area in the State of Tamil Nadu. The prosecution had further
alleged that he loaded 64 billets of sandal woods weighing 276 Kg and also kept
one SBML gun in the lorry with a view to show that the deceased party was
smuggling sandal woods from the forest area without holding a valid permit/
license. The Trial Court convicted him.

Hon’ble Apex Court held that firstly, the appellant had every reason to believe
that due to suspicious moment of the deceased party in the forest, they were
trying to smuggle the sandal wood from the forest. Secondly, the deceased
party was aggressor because, as held above, they first pelted the stones and
damaged the appellant’s vehicle shouting “fire them”. Thirdly, the appellant’s
duty was to apprehend the culprits who were involved in the activity of smuggling
sandalwoods and at the same time to protect himself and his driver in case of
any eventuality while apprehending the culprits.

Real or apparent danger

The apprehension of death or grievous hurt which was present in the mind
of the accused to enable him to invoke the aid of private defence is to be
ascertained objectively with reference to events and deeds at the time of the
offence and the surrounding circumstances.

e  Intention of Rape : If a person feels that the other person is committing
assault with an intention of rape; the death can be committed in self-defence.
In the case of State of Orissa v. Nirupama Pandey, 1988 SCC Online Ori 65,
the victim entered into the house of accused and tried to rape her. There
was a scuffle between them and the accused lady finally stabbed the man
and he died. She was not held liable because she was acting in her right of
private defence.

° Intention of satisfying unnatural lust : If a person is committing assault with
an intention of satisfying his unnatural lust; the other person can exercise
his right of private defence to the extent of causing the death of that person.

e  Intention of kidnapping or abduction : If a person feels that the other person
is acting with an intention of kidnapping or abducting him or any other
person, he may use his right to cause death of kidnapper.

e  Intention of wrongful confinement : If a person feels that the other person is
intending to wrongfully confine him or any other person and if the person
is confined, he will not be able to escape or take help of public authorities
for his release.

JOTI JOURNAL - AUGUST 2022 - PART | 210



° Act of throwing or administering acid or attempt : |If a person attempts or
throw acid on victim which may cause reasonable apprehension that
grevious hurt will otherwise be the consequences.

Commencement, continuance and the end

Section 102 deals with the commencement and continuance of right of
private defence with respect to body only. The person exercising the right must
consider whether the threat to the person is real and immediate or not.

Commencement: In a celebrated case of Deo Narayan v. State of U.P.,, 1973
SCC (Cri) 330, it was held by Hon’ble the Apex Court that the extent to which the
right can be exercised does not depend upon the actual danger but on the
reasonable apprehension of danger. The right to private defence gives right to
defend one self from any reasonable apprehension of danger. The threat,
however, must give rise to presence of an imminent danger and not remote or
distant danger.

Continuance: As long as the fear of danger continues, the person is free to
use his right of private defence. A person exercising the right of private defence
is entitled to secure his victory as long as the contest is continued. He is not
obliged to retreat but may continue to defend till he finds himself out of danger.

End: When it can be reasonably seen that the danger no longer exists, the
person’s right of private defence ends. He has no such right after that. If in case
he commits any hurt to other after the fear ends, he will not be immune and will
be held liable for his act.

Reasonable Apprehension

The Hon’ble Apex Court observed that deceased and the others were
attempting to strangulate the appellant and it would have been unrealistic to
expect the appellant to modulate his defence step by step with any arithmetical
exactitude.The appellant reasonably apprehended a danger to his life when the
deceased and his brothers started strangulating him after pushing him to the
floor. A mere reasonable apprehension is enough to put the right of self-defence
into operation and it is not necessary that there should be an actual commission
of the offence in order to give rise to the right of private defence. It is enough if
the appellant apprehended that such an offence is contemplated and is likely to
be committed if the right of private defence is not exercised (Suresh Singhal v.
State (Delhi Administration), (2017) 2 SCC 737).

Quantum of necessary force / Golden scale

Such a question came for consideration before the Supreme Court and
the court pointed out that while exercising the right of private defense it is not
possible for an average person whose mental excitement could be better imagined
than described, to weigh the position in golden scale and it was well-nigh
impossible for the person placed in the position to take a calm and objective
view expected in the detached atmosphere of a court, and calculate with
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arithmetical precision as to how much force will effectively serve the purpose of
self defence and when to stop. (G V. Subramanyam v The State of Andhra Pradesh,
AIR 1970 SC 1079).

The Hon’ble Supreme Court in Buta Singh v. State of Punjab, (1991) 2 SCC
612, noted that where assault is imminent by use of force, it would be lawful to
repel the force in self-defence and the right of private defence commences as
soon as the threat becomes so imminent. Such situations have to be pragmatically
viewed, and not with high-powered spectacles or microscopes to detect slight or
even marginal overstepping. Due weightage has to be given to and hyper-
technical approach has to be avoided while considering what happens in the
spur of the moment, on the spot, and keeping in view, the normal human reaction
and conduct, where self-preservation is of paramount consideration.

But, if the fact situation shows that in the guise of self-preservation, what
really has been done is to assault the original aggressor, even after the cause
of reasonable apprehension has disappeared, the plea of right of private defence
can legitimately be negated. The court dealing with the plea has to weigh the
material to conclude whether the plea is acceptable. It is essentially, a finding of
fact.

Non-explanation of injury of accused

In Laxmi Singh and ors v. State of Bihar, AIR 1976 SC 2263, Hon’ble the Apex
Court held that where the prosecution fails to explain the injuries on the accused,
two results follow —

(i) That the evidence of the prosecution witnesses is untrue; and
(ii) That the injuries probabilize the plea taken by the appellants.
It was further observed that :

“In a murder case, the non-explanation of the injuries sustained
by the accused at about the time of the occurrence or in the
course of altercation is a very important circumstance from which
the court can draw the following inferences:

(i) That the prosecution has suppressed the genesis and the
origin of the occurrence and has thus not presented the
true version.

(i) That the witnesses who have denied the presence of the
injuries on the person of the accused are lying on a most
material point and, therefore their evidence is unreliable.

(iii) That in case there is a defence version which explains the
injuries on the person of the accused assumes much greater
importance where the evidence consists of interested or
inimical withesses or where the defence gives a version
which competes in probability with that of the prosecution

”

one
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In Babulal Bhagwan Khandare and anr. v. State of Maharashtra, AIR 2005 SC
1460, Hon’ble the Apex Court expressed that non-explanation of the injuries
sustained by accused at about the time of occurrence or in the same course of
altercation is a very important circumstance. But mere non-explanation of the
injuries by prosecution may not affect the prosecution case in all cases. This
principle applies to cases where the injuries sustained by the accused are minor
and superficial or where the evidence is so clear and cogent, so independent
and disinterested, so probable, consistent and creditworthy, that it far outweighs
the effect of the omissions on the part of the prosecution to explain the injuries.

In every case non-explanation of injuries to accused by prosecution is not
fatal, but it depends upon case to case and facts of the case can determine the
importance of non-explanation of injuries to accused.

(Readers are requested to go through the Article — Law relating to Right of
Private Defence of Body when the injuries on the person of an accused have not been
explained published in Part | of the JOTI Journal June 2008 at page no.64)

Aggressor or Revenge

The question of justification of the right of private defence has largely been
raised in all cases focusing on the protection of the right to aggressor. It should
not be allowed to be pleaded or availed for as a pretext for a vindictive, aggressive
or retributive purpose. Act by way of retaliation is not covered by the general
exception to criminal liability.

In State of U.P. v. Ramswaroop, 1975 SCR (1) 409, it was laid down by Hon’ble
the Supreme Court that a stringent test with regard to permitting the initial
aggressor to claim this right of private defence under exceptional situations. It
necessitates that the aggressor should have made every effort to negate the
aggression, thereby escaping from the situation already created by him in every
possible manner.

In State of Rajasthan v. Mehram and ors., (2020) 5 SCC 143, the Hon’ble Apex
Court has held that two theories (of being aggressors as opposed to exercise of
right of private defence) are antithesis of each other.

Exceeding Private Defence

The right of private defence arises when an aggressor has struck or a
reasonable apprehension of a grievous hurt arises depending upon the facts of
each case. For instance, if a person is going to slap you, you cannot shoot the
person with a gun in self-defence. But such a right in no case extends to the
inflicting of more harm than is necessary to inflict for the purpose of defence.

In Arvind Kumar alias Nemichand and ors. v. State of Rajasthan, 2022 CriLJ
374, Hon’ble the Apex Court held that once a private defence is accepted, there
are only two questions that has to be answered by the court, namely; the defence
coming within the purview of section 96 to section 102 IPC and the other acting
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in excess. The concept of acting in excess has to be seen from the point of view
of continued existence of the apprehension of danger. When the apprehension
of danger has ceased and yet a person continues his attack, he exceeds the
right of private defence. If it is found that accused has exceeded his right of
private defence and caused death, then his case will come under Exception 2 of
Section 300 IPC.

House trespass not open land

In Jassa Singh v. State of Haryana, 2002 CriLJ 563, Hon’ble the Supreme
Court held that the right of private defence of property would not extend to
cause death of the person who committed such acts if the act of trespass is in
respect of an open land. Only a house trespass committed under such
circumstances as may reasonably caused death or grievous hurt is enumerated
as one of the offences under Section 103.

Free fight

In Mohd. Khalil Chisti v. State of Rajasthan, (2013) 2 SCC 541, the Hon’ble
Apex Court has held that each accused can be fastened with individual liability
taking into consideration the specific role or part attributed to each of the
accused. In other words, both sides can be convicted for their individual acts
and normally no right of private defence is available to either party and they will
be guilty of their respective acts.

Guidelines of Right of Private Defence

The Hon’ble Supreme Court in Darshan Singh v. State of Punjab, (2010) 2
SCC 333 laid down the Guidelines for Right of Private Defence for Citizens.

° Self-preservation is a basic human instinct and is duly recognized by the
criminal jurisprudence of all civilized countries. All free, democratic and
civilized countries recognize the right of private defence within certain
reasonable limits.

° The right of private defence is available only to one who is suddenly
confronted with the necessity of averting an impending danger and not of
self-creation.

° A mere reasonable apprehension is enough to put the right of self-defence
into operation. In other words, it is not necessary that there should be an
actual commission of the offence in order to give rise to the right of private
defence. It is enough if the accused apprehended that such an offence is
contemplated and it is likely to be committed if the right of private defence
is not exercised.

° The right of private defence commences as soon as a reasonable
apprehension arises and it is co-terminus with the duration of such
apprehension.
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° It is unrealistic to expect a person under assault to modulate his defence
step by step with any arithmetical exactitude.

° In private defence the force used by the accused ought not to be wholly
disproportionate or much greater than necessary for protection of the
person or property.

° It is well settled that even if the accused does not plead self-defence, it is
open to consider such a plea if the same arises from the material on record.

° The accused need not prove the existence of the right of private defence
beyond reasonable doubt.

° The Indian Penal Code confers the right of private defence only when the
unlawful or wrongful act is an offence.

° A person who is in imminent and reasonable danger of losing his life or
limb may, in exercise of self defence, inflict any harm (even extending to
death) on his assailant either when the assault is attempted or directly
threatened.

Conclusion

While deciding a case relating to right of private defence, the Court’s
assessment would be guided by several circumstances including the position
on the spot at the relevant point of time, the nature of apprehension in the mind
of the accused, the kind of situation that the accused was seeking to ward off,
the confusion created by the situation that had suddenly cropped up resulting
the in knee jerk reaction of the accused, the nature of the overt acts of the party
who had threatened the accused resulting in his resorting to immediate defensive
action, etc.The underlying factor should be that such an act of private defence
should have been done in good faith and without malice.

While the burden is on the accused, the accused could show that the
preponderance of probabilities is in favour of his plea, just as in a civil case. It is
necessarily a defensive right which is available only when the circumstances so
justify it. The courts must keep in mind that the extent of the violence used by
the accused for defending himself or his property should be in proportion to the
injury apprehended, it was made clear that, this is not to say that a step-by-step
analysis of the injury that was apprehended and the violence used is required
to be undertaken by the Court; nor is it feasible to prescribe specific parameters
for determining whether the steps taken by the accused to invoke private self-
defence and the extent of force used by him was proper or not. It is the duty of
the court to see whether, taking into consideration the acts of the accused in
defending their person or property, they are innocent or not.
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HER B S w1 721 81 Adhdll, T9 e Uarfad A H T e fbar
ST hT B |

9% JffaRdd =Igid ¥ 775 4flareaq fawg &c 3w va.dl, 1999 (1)
vAYIverol 571, TSI OHT TAIS [d6g FEIg_eT 159, 2003 (1) TAdivact
77, WG MABId faeg qrdqld, (2007) 1 va. 1wl 673 W@ =ragerd
Fauld Rig Rig fawg ¥ee, (2007) 2 va.Hl.Hl. 574 1 @B T |
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39 UHR I Fspy far 51 dadr § 6 A= wu | eriiel <R SvRifg &
3T BT frefra & PR Hehal & fbg Siel SuRifg @1 aRomE Tar 81 e
gfirehel yTa Sdierell ®I ue ¥ 8eR S 31T [l BRI & B S I 3y
PR A S o aRFOIfT & wU # BT 8 79 U0 & Tl & MR R =T &
IGaW DI YT & ol gRT 389(1) & I MUl AT QNRITG Bl e
PR hdT B |

2. &l amuRifte yavor ¥ 9w/ uvgd Gevfad qxdaESl $ APREAT B
|99 4 fdar & SRME @1 e fHar s anfeg?

ST ¥l Wl H VAT SIS ST / U [T 1T 8 Sl €T 463 9IG.d. H
JATIRATNT ‘GHewa=T a1 2ol | 77T 2 T4 FH qAT Qe @MURIES) & s
483 H 918 g UTHAT BT YT {HAT ST AT ST 39 UHR © —

U SIS fST®T STell 9T =14 & AT Tl SITell 819 &1 Wag © a1 el
o eIy arfeRerr # @ I 8, S o) gusd Aleds forh d e &
IRT WO FSTAep! b RepTe HIUR Uraell <17 | SISt Qeb A=Y gt 3 ATer oM
T S TAT 59 e | At & SEH 39 a1 BT da¥ (6T SIRAT foh
J Pel W T B

SURIG UTGET BT G Sqad I8 JARed B & b U xSl bl gRfard I@n
STd i AT BT FHevar Gadl AT gl s W R a=ar 7 |
Jiaem & Rl U de=fe st &l Uit s # X! ST el & iR e
% SR 4 B TR BT TS [T ST & 9 SHD AR—ATT SHDT 39
gfaferl™ w1 uael 3ifdhd fHar S I g d1fds 1diel M &1 g9 4 JUle
<qTerd 39 Ufafel iR faaR o) 9@ iR Maegdhdr 8 WR & ol SISl B

e BN |

3. T Hicx <A1 gE AT ARSI, U+ §RT Uik ifrofa &1 gafdared a1
HohdT 27
HAICR QAT GHCTHT EHRT Bl Yfchar ToIT i AIex AT AT, 1988 BT €RT
169 H <1 T8 T | SR (1) & AR AABROT FiF Bt F9I V4 el T &
37 REd gU SN 9 A 91T ST, Ui Afered Ufsham &1 STRaRoT BRI Sl a8
31 |9 | 39 UIgET Bl dIeqd I © fdb SIf&eror &l wWaaIdl & fb a8 dig
UehaT 3T AHhAT & 3R ARG I8 = W & AR T4 RIGIdl & uTel H gwian
& BT & 1 VAT UfshaT BT F=HMET e el Sl Webell ®© | Jefy Hiex I+ M,
1994 BT 719 240 Tcdel w9 1 It ufsbar Gfear & e 47 & geear arar
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JATAHROT BT YfHAT IR AL B & T H Seoid ol BRAT & clidh =1 & Iqad
B g & forg aifdraxer &1 98 9 wifdaar ura & o fafder ufsean wfgar #
IeelRad © | RIBROT BT AR I AT, 1988 BT IRT 169 & A fifed
Ifd Ut © | Afe ufshar a1 Ffe, STeraxvr §IRT SIRA 9, el 1eraT ufshar &
GOUANT I b+l & oY ATTeAD BT Al AHRN gIRT 34 AR 1 gAfetrer
forar < Aawar 2|

9 WY H G 49d 39N Hul fefics fAwg aedies 8%
aeflarg, IS 1997 THYY 172 T4 rAGETId TIRIIV ofteireR g far,
2007 (2) vaHIvad) 32 (1) sraciag B |

°

4. T FIHEd B HHR B AT IRASR A AT §d q Uscd S Bl
FRE o1 @ IRy @ fawg (a0 aifaeT yaa-eid 28?

TUS UlshaT AT &1 O1RT 397 T3 AT T Ieel <ATATAY D1 GARIET D fereqdl
S Y ¥ YT B © | SUERT (2) B JJAR YR Bl WAl BT GanT fBy
3rdier, S, fa=mor a1 37 priarel | Uik foedl Sfaecii 3Tael & drad el fbar
WW%|WWWWWW%%WWWW®
H UE S Bl [FRET R BT MM fIRad| Qe & 3qdl e | gl
OWITT 915 e JoIvrd ¥Iod, (1988) 2 vuredld) 271 & JAR SHMT o |
SHR B BT ST 3 ATQY &1 BIAT © Hifh $F B AT ATIaA YR [T
ST |qHT © | IS Hegfertd [dvg HEIRISE 53, V3T 3IIY 1978 Vel 47
Ve RIS HRAre [deg 8RITOIT 1Y, (1977) 4 Y+l 137 % faffde w5
A I8 ARG fBar a1 § fdh ST B WDHR AT IRATBR B BT AT
T SIRAT MY & 9 o JNIET0T AT JaeTeied el & |

IS A8 il [a%g ITOTedTT 154, 2017 (4) HISRYASIN 1702 (RI5T¢71)
D FTAR ST DI (AR BR BT AT IR M & 59 8 JrRIET0T ATfereht
AT e B |

S UBR I 2 fdb GRIeTor ATfrehT SFaRac] ael & el § Faer-eiiel el sl
2 | ST B WDHR B AT JRATBR B AT Yd Jacd ST DI FRET BRA B
3IT<eT Qe SR AT BICT 8 | e SAT =TTy H Y: Ul fbar ST Aebell
2 AT TR 439 TUS UlhAT Wi & A= aRS AR H UK [T ST Febell
€| U STQT SAferd TET SR TRl Bl & | 37 U AT & fdwg Foerr

TRt el el & |
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NOTES ON IMPORTANT JUDGMENTS

166. ACCOMMODATION CONTROL ACT, 1961 (M.P.) — Sections 12(1)

and 13

(i) Protection against eviction — Section 13 would apply even if
the ground of eviction is not one u/s 12(1) (a) of the Act.

(ii) Duty of tenant to deposit rent — If suit is instituted on any
ground mentioned u/s 12, the tenant is obliged to deposit the
amount of rent throughout the proceeding — Failure to do so
would attract section 13 (6) and it is open to the court to strike
off the defence and proceed further in the matter.

(iii) Execution of decree — Compliance of section 13 does not
amount to stay of decree for eviction.

e fraFor aferfraE, 1961 (MY) — gRIG 12(1) U9 13

() frpraa @ fawg e — afe aftf s & arr 12(1) (@) @ favfa
frshTI= &1 3meR 7 8 At H arRT 13 gy g

(ii) foxmar Afera 1 &1 AR &1 Hdar — Ife 915 gRT 12 A Sl
fopedl amaR wR WRe@ far T 2, e 9yl sria & <RM
foxra @Y ¥ fifdra a1 @ oy qreg @ — AT A 9 favd e+
| °arT 13(6) efa st IR ATEd & faw argwa i & ag
gfardt @) gftrem o1e < @R wrra #§ W srfard av |

(iii) fS=1 &1 fsaTeT — ORT 13 &7 Ut fFshTa 31 fSPH & ©rE &
G el BT |

Heera Traders v. Kamla Jain

Judgment dated 22.02.2022 passed by the Supreme Court in Civil
Appeal No. 5996 of 2021, reported in AIR 2022 SC 1377

Relevant extracts from the judgment:-

Section 13 clearly is intended to apply in a Suit or proceeding instituted by
the landlord on any other grounds under Section 12. If that be so, the words,
“for the period, for which, the tenant may have made default”, may not apply, as
the tenant may not be in default and no ground under Section 12(1)(a) may
even be pleaded. Therefore, in such a proceeding by the landlord, the words,
“for the period, for which, the tenant may have made default”, pales into
insignificance and irrelevance. It would then mean that, in a proceeding under
Section 12, which does not involve Section 12(1)a), or in other words, when
there is no default within the meaning of Section 12(1)(a), the protection would
be available to the tenant, only if, he makes a deposit or payment for the period
during the pendency of the proceeding. In other words, throughout the
proceeding by the landlord, on any of the grounds under Section 12, the tenant
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is obliged to deposit the amount of rent. The failure to do so, would attract
Section 13(6) and it is open to the Court to strike off the defence and proceed
further in the matter.

XXX

We are unable to accept the appellants case that Section 13 of the Act,
being a special law, the power under Order XLI Rule 5, cannot be exercised to
direct deposit or payment of mesne profits. Compliance with Section 13 by the
appellants, does not, as found by us, amount to a stay of the Decree for Eviction.
The power of the Appellate Court to impose conditions for staying the Decree,
cannot be confined by the dictate in Section 13 of the Act, to the appellants/
tenants, to deposit the agreed rent, particularly, having regard to the time
consumed in litigation and, more importantly, the impact of the Decree of Eviction,
depriving the appellant of his status as a tenant.

167. ACCOMMODATION CONTROL ACT, 1961 (M.P.) — Section 23A
Eviction suit — Necessary party — Impleadment of third party claiming
title on rented premises — It is not permissible as relationship of
landlord and tenant is to be decided on the basis of pleadings and
evidence produced.

e frFor aferfrad, 1961 (H.9) — ©IRT 23%
BT &1 91 — Saead yadR — fHIEEla aRwR ) @i a1
JaT $Rd Y AR 98 &1 UedR 9991 — gfd qfiantt ik feiar &
Heg &1 fafreaa sifiaaai ik uRga f&d T wedl & smaR W fHar S
? Id: I8 AT I8 2 |
Shyamlal Vyas (dead) through LRs. Gopi Vyas and ors. v.
Inderchand (dead) through LRs. Om Prakash Jain and ors.
Order dated 07.01.2022 passed by the High Court of Madhya
Pradesh (Bench Gwalior) in Criminal Revision No. 403 of 2021,
reported in 2022 (2) MPLJ 352

Relevant extracts from the judgment:

It is clear that the scope of eviction proceedings is very limited. If on
consideration of the pleadings and the evidence led by both the sides, the
landlord-tenant relationship is established between the parties and the ground
of eviction is proved then the decree or order of eviction would be passed. To
ascertain the landlord-tenant relationship, the issue of title or ownership over
the property is not to be decided by the concerned adjudicating forum. Thus, all
the issues related to eviction can be finally and effectually decided between the
landlord and tenant without impleading any third party may be claiming title over
the property. Thus, impleadment of third party in eviction proceedings on the
basis of claiming the title over the rented property is not permissible.
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168. ACCOMMODATION CONTROL ACT, 1961 (M.P.) — Section 23J
Specific category of landlord — Definition — Extended to employees
of the companies, corporation or public undertaking of the State
Government as well as the Central Government.

e fra=or arferfra, 1961 (H.9.) — ©IRT 2337
A—warfl &1 faffde gaif — aR¥meT — 59 SRR & WU 3% WWER
@1 pufrt, e ar ardefie Susd & sHaRAl a@ sueT fawar 2

Gayatri Parasher v. Tulsiram Kori

Judgment dated 05.01.2022 passed by the High Court of Madhya
Pradesh (Bench Gwalior) in Civil Revision No. 490 of 2021, reported
in 2022 (2) MPLJ 327

Relevant extracts from the judgment:

The landlord in this case is an employee of NFL Vijaypur which is
undisputedly a Government of India undertaking. Therefore, in view of the above
well settled legal position, he comes in the purview of definition of ‘landlord’
under section 23-J of the Act. In the above stated judgment of this court i.e
Subhash Chandra (D) Through LRs. v. Gulab Bai and ors., 2019 MPLJ Online (SC)
103 it has been held that the Municipal Corporation is an independent entity
separate from the State Government and its employee is not covered by the
definition of ‘landlord’ as mentioned under Section 23-J of the Act of 1961.

In the above stated judgment of this court i.e Subhash Chandra (D) through
LRs. (supra), it has been held that the Municipal Corporation is an independent
entity separate from the State Government and its employee is not covered by
the definition of ‘landlord’ as mentioned under Section 23-J of the Act of 1961.
Further, in Central Warehousing Corporation v. Municipal Corporation Khandwa
and anr., 1996 MPLJ 73 the Central Ware Housing Corporation has been held to
be an independent entity for the purpose of Property Tax. But in view of the
above mentioned legal position as expounded by the Division Bench of this
Court as well as by Hon’ble Supreme Court, both these judgments do not help
the applicant.

169. ARBITRATION AND CONCILIATION ACT, 1996 — Sections 16 and 34
MADHYASTHAM ADHIKARAN ADHINIYAM, 1983 (M.P.) — Sections 2, 3
and 7
(i) Work contract — Jurisdiction — All disputes relating to work

contract shall be exclusively decided by the Tribunal created
under the M.P. Madhyastham Adhikaran Adhiniyam, 1983 and
not under the Arbitration and Conciliation Act, 1996.

(ii) Objection — Lack of jurisdiction — Though no objection
regarding jurisdiction was raised before Arbitration Tribunal
but such objection can be raised before the Court in application
u/s 34 of the Act.
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AT IR Yolw AR, 1996 — SR 16 YT 34

Hreaeerd IAfrH T 3rferfra+, 1983 (1Y) — ORI¢ 2, 3 Uq 7

() »rd dfaqr — gaferR — st dfaer w9 af faae fafafdsa:
W YT ATSHRIN JfrHRvT AfSIf=r, 1983 @& fasia wfoa arfSraor
g1 & fafiRaa fad st 9 f& wreaeer ik gag sififrm, 1996
@ AT |

(ii) <MY — FTBR BT AT — JeIT AFMTBFR & G A HIg &Y
AR JAABIOT S [HET T] SOIAT AT AT U, QAT 37y rferfraa
DY GRT 34 B AT ATAST ¥ AATAT & GHET ISTAT ST AHT 8 |

Gayatri Project Ltd. v. Madhya Pradesh Road Development

Corporation Ltd.
Judgment dated 07.01.2022 passed by the High Court of
Madhya Pradesh in Arbitration Appeal No. 79 of 2021, reported in
2022 (2) MPLJ 425

Relevant extracts from the judgment:

The correctness of the decision of the Hon’ble Supreme Court in VA Tech
Escher Wyass Floverl Ltd. v. Madhya Pradesh State Electricity Board and anr., (2011)
13 SCC 261 was doubted in M.P. Rural Development Authority v. L.G. Chaudhary
Engineers and Contracts, (2012) 3 SCC 495 In separate opinions, it was held that
VA Tech (supra) is per in curium. It was held that Section 2(4) of the Act of 1996
saves other inconsistent legislations and hence in Madhya Pradesh, the Act of
1983 prevails over the Act of 1996 in respect of disputes of “works contract”. It
was held that proceeding could continue only before Tribunal and not before
arbitrator. Gyan Sudha Mishra J., however, gave a part dissent to the effect that
where the “works contract” is terminated by a party then the Act of 1983 would
not apply and Act of 1996 would apply. In view of the partial dissent by Gyan
Sudha Mishra J., the matter was referred to a larger bench of three judges.

A bench of three Judges of the Hon’ble Supreme Court in L.G. Chaudhary
(supra) decided the reference and affirmed the opinion of A.K. Ganguly J. It was
held that the dissenting opinion of Gyan Sudha Mishra J. does not lay down the
correct law.

Thus, the legal position, after the aforesaid decision of three judges of
Hon’ble Supreme Court is clear that the jurisdiction of arbitral tribunal under the
Act of 1996 is barred by operation of law.

Further in State of Chattisgarh v. KMC Contruction, (2018) 10 SCC 839, the
Hon’ble Supreme Court, after referring to aforesaid decision of three-judges’
bench in L.G. Chaudhary (supra) held that the tribunal has “exclusive” jurisdiction
to decide disputes of “works contract”.
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However, a bench of three-judges of the Hon’ble Supreme Court in a
subsequent decision in Lion Engg. Consultants v. State of M.P.,, (2018) 16 SCC 758
partly overruled MSP Infrastructure Ltd. v. M.P. Rural Development Construction
Ltd., (2015) 13 SCC 713 and held that the objection regarding lack of jurisdiction
can be taken under Section 34 of the Act of 1996, even if no objection under
Section 16(2) was taken before the arbitral tribunal. Thus, in view of the
subsequent decision of the larger bench, this Court is of the view that the
objection regarding lack of jurisdiction could have been taken before the learned
trial Court under Section 34 of the Act of 1996, even though no such objection
was taken before the arbitral tribunal under Section 16(2) of the Act. The Hon’ble
Supreme Court in the matter of M/s. JMC Projects (India) Ltd. v. Madhya Pradesh
Road Development Construction, Civil Appeal No. 204/2020 has not referred to the
decision in the matter of Lion Engineers (supra) which was subsequent to the
decision of C.A. No. 2616 of 2018. Hence, the learned trial Court acted in
accordance with law while entertaining the objection under Section 34 of the
1996 Act and setting aside the arbitral award on the ground of lack of jurisdiction.

Our aforesaid view is fortified on a different reasoning as well. If we examine
Section 34 of the Act of 1996, it has two parts. Part (a) deals with grounds where
a “party making an application furnishes proof’, whereas, part (b) deals with
where “the Court finds”. Thus, even if no ground is taken in a petition under
Section 34 of the 1996 Act, if the Court finds that the award is in respect of
subject matter incapable of arbitration by operation of law; the court is duty
bound to set it aside under Section 34(2)(b)(i) of the 1996 Act. The legislature
has consciously cast a duty on the court to set aside an award even though no
specific challenge is made by a party.

)

170. ARBITRATION AND CONCILIATION ACT, 1996 — Section 34 (4)
Remission of matter to Arbitrator — Arbitrator may be given a chance
to give reasons in support of award by the Court on request of a
party — He may also be given an opportunity to fill up the gaps in
the already elaborated reasonings.

HIEIERH Ud Yolg AT, 1996 — €RT 34 (4)

AR Bl YHIUT BT 49T — frdl) uedR & fdes R <ITead gIRT 7eave]
FI 3ars & FHAT ¥ SR A IH BT I@wR AT T ePpar @ — 99 qd A
f&d o1 9o IR 3 FET S R B BT @R A S waar 2
I-Pay Clearing Services Private Limited v. ICICI Bank Limited

Judgment dated 03.01.2022 passed by the Supreme Court in Civil
Appeal No. 7 of 2022, reported in (2022) 3 SCC 121

Relevant extracts from the judgment:

A harmonious reading of Section 31, 34(1), 34(2A) and 34(4) of the
Arbitration and Conciliation Act, 1996, make it clear that in appropriate cases,
on the request made by a party, Court can give an opportunity to the arbitrator
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to resume the arbitral proceedings for giving reasons or to fill up the gaps in the
reasoning in support of a finding, which is already rendered in the award. But at
the same time, when it prima facie appears that there is a patent illegality in the
award itself, by not recording a finding on a contentious issue, in such cases,
Court may not accede to the request of a party for giving an opportunity to the
Arbitral Tribunal to resume the arbitral proceedings.

[

171. CIVIL PROCEDURE CODE, 1908 — Order 7 Rule 11 (a) and (d)
Jurisdiction of Civil Court — Cancellation of license by Krashi Upaj
Mandi Samiti — Civil Court has no jurisdiction as alternative remedy
is available to challenge the order before the Appellate Authority.

fafaer ufpar wfgar, 1908 — sy 7 AW 11 (&) wa (®)
ffaa =amare &1 aafeR — Y Suw 41 afifa g1 srg=fa &1 e
far ST — i sy &1 adiela yTiteRer & wwe gAK ]F @1
dbfead SUAR Suae 2 Ira: Rufde =marera &1 a=after 7 2

Krishi Upaj Mandi Samiti, Dhar v. M/s Khemchand Jain, Dhar
Order dated 21.02.2022 passed by the High Court of Madhya
Pradesh (Bench Indore) in Civil Revision No. 339 of 2021, reported
in 2022 (2) MPLJ 419

Relevant extracts from the order:

This Court is of the considered opinion that the Krishi Upaj Mandi has
jurisdiction to cancel or suspend the licence under section 33 of the Adhiniyam,
1973 and respondent/plaintiff did not file any appeal against the said order
under section 34 of the M.P. Krishi Upaj Mandi Adhiniyam.

As per the section 66 of the Adhiniyam, the Civil Court has no jurisdiction
to entertain the civil suit in respect of anything in good faith to be done or intend
to be done under this Adhiniyam, but the learned trial Court has not considered
all these material legal aspects, therefore, the impugned order passed by the
Court below suffers from non-exercising jurisdiction vested in the Court as well
as procedural irregularity. The impugned order passed by the Court below is
contrary to law and deserves to be set aside.

)

172. CIVIL PROCEDURE CODE, 1908 — Order 7 Rule 11 (d) and Order 23
Rule 3A
Rejection of plaint — Bar of jurisdiction — Suit for challenging
compromise decree is not maintainable.

fafae ufspar dfdar, 1908 — an<eer 7 9 11 (91) Ua M9 23
e 3@

IS $T AR fHA1 ST — aFAMRSR 1 9o — qwsiiar nafa i
gt * arar arg givefia T 2 )
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M/s. Sree Surya Developers and Promoters v. N. Sailesh Prasad
and ors.

Judgment dated 09.02.2022 passed by the Supreme Court in Civil
Appeal No. 439 of 2022, reported in AIR 2022 SC 1031

Relevant extracts from the judgment:

If we consider the reliefs of declaration of title, recovery of possession,
cancellation of revocation of Gift Deed, declaration for DGPA and Deed of
Assignment-cum-DGPA, the said reliefs can be granted only if the Compromise
Decree dated 13.01.2016 passed in O.S. N0.1750 of 2015 is set aside. Therefore,
by asking such multiple reliefs, the plaintiff by clever drafting wants to get his
suit maintainable, which otherwise would not be maintainable questioning the
Compromise Decree. All the aforesaid reliefs were subject matter of earlier suits
and thereafter also subject matter of O.S. No0.1750 of 2015 in which the
Compromise Decree has been passed. Therefore, it is rightly held by the Trial
Court that the suit in the present form and for the reliefs sought would be barred
under Order XXIII Rule 3A CPC and therefore the Trial Court rightly rejected the
plaint in exercise of powers under Order VIl Rule 11(d) of the CPC. The High
Court has erred in setting aside the said order by entering into the merits of the
validity of the Compromise Decree on the ground that the same was hit by Order
XXXIlI Rule 7 CPC, which was not permissible at this stage of deciding the
application under Order VIlI Rule 11 CPC and the only issue which was required
to be considered by the High Court was whether the suit challenging the
Compromise Decree would be maintainable or not.

As observed hereinabove and it is not in dispute that as such the respondent
No.1 — Original plaintiff has already moved an appropriate application before
the concerned Court, which passed the decree setting aside the compromise
Decree by submitting an application under Order XXIII Rule 3A CPC therefore
the said application will have to be decided and disposed of in accordance with
law in which all the defences / contentions which may have been available to the
respective parties on the validity of the Compromise Decree would have to be
gone into by the concerned court in accordance with law and on its own merits.

173. CIVIL PROCEDURE CODE, 1908 — Order 8 Rule10
COMMERCIAL COURTS ACT, 2015 — Section 16
Limitation to file written statement — Exclusion of period of pandemic
— Extended to filing of written statement in suit related to commercial
disputes.

fufaer uferar wfadar, 1908 — amaer 8 a9 10

qrforisa®e =amaTary AfSfa9, 2015 — €IRT 16

fafaa s qifaa &% =g IRART — F=r) &) s@fr &1 suasiT —
ATaae faarel 9 Ssfea arel & faRaa s <Rae o 9@ fawaRa|
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Prakash Corporates v. Dee Vee Projects Limited
Judgment dated 14.02.2022 passed by the Supreme Court in Civil
Appeal No. 1318 of 2022, reported in AIR 2022 SC 946

Relevant extracts from the judgment:

It is beyond cavil that if the prescribed period for any suit/appeal/application
expires on day when the Court is considered ‘closed’, such proceedings may be
instituted on the re-opening day. Significantly, the Explanation to Section 4 of
the Limitation Act, 1963 makes it clear that a day when the Court may not as
such be closed in physical sense, it would be ‘deemed’ to be closed, if during
any part of its normal working hours, it remains closed on that day for any
particular proceedings or work.

As noticed from the relevant parts of the order dated 05.04.2021 (vide
paragraph 15 hereinabove) that at the relevant time, limited number of Courts
were to function on rotational basis in Raipur and that too, with curtailed working
hours from 11:00 a.m. to 2:00 p.m.; and they were to function during full working
hours only for bail and remand matters. Having regard to the situation prevalent
at the relevant time and the contents as also spirit of the administrative order
issued by the jurisdictional High Court, there is nothing to doubt that w.e.f.
06.04.2021, the Court in question could not have been considered functioning
normally; and that period of operation of the said administrative order dated
05.04.2021 could have only been considered dies non juridicus for the purpose
of the prescribed period for doing anything in the proceedings in that Court. It
has not been pointed out if, as on 06.05.2021, the said order dated 05.04.2021
had been withdrawn and the situation had returned to such normalcy that the
appellant should have attended the Trial Court and should have filed the written
statement. Quite contrary to any such proposition, the submission on behalf of
the appellant, even on 22.06.2021, had been about the ailments of the partners
of the appellant firm as also their lawyer and their families, where the lawyer lost
his mother due to health complications. Any proposition, which suggests that
during such non-regular-business days of the Trial Court, and rather bleak days
for the humanity, the written statement ought to have been filed, could only be
disapproved as being impractical and rather preposterous.

Another error of procedure by the Trial Court.
o

174. CRIMINAL PROCEDURE CODE, 1973 - Sections 154 and 228

INDIAN PENAL CODE, 1860 — Sections 34, 294, 323, 498A and 506

(i) Matrimonial dispute — Delayed FIR — When not fatal — Wife
realized that there is no possibility of reconciliation, she lodged
the report — It cannot be said that FIR was the product of
counterblast of divorce petition.

(ii) Framing of charge — Roving and detailed enquiry at the stage
of framing of charge — Not permissible.
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qus yfshar wfddr, 1973 — €RIT 154 Uq 228

ARG gvs Af&dr, 1860 — ©IIRIU 34, 294, 323, 498% Ud 506

(i) Jdarfes faars — fA«faa gem a1 RuIE — $9 gas T8 — o9 g=h
1 75qy fear & gag o) I Gwraqr 98 2 99 saq Ruid o
PATs — I8 TS Pal ol &l f& TH yer a1 Ruid faare fawss
B! IIfadT B Sardl drRfarE! &1 gfawe off |

(ii) IRIT @ fa==T — ARIYT BT faRa=T 3 sEven 7 afermf ik fawga
g — g &N |

Balkrishna Devda and ors. v. State of M.P. and anr.

Order dated 11.01.2022 passed by the High Court of Madhya Pradesh

(Bench Gwalior) in Criminal Revision No. 2045 of 2021, reported in

2022 CriLJ 1538

Relevant extracts from the order:

Every lady would like to save her matrimonial life. The moment an FIR is
lodged about the cruelty meted out to the wife, then there is every possibility
that the family life of the wife may get ruined, so in order to save her matrimonial
life if the respondent No.2 did not lodge the FIR, then it cannot be said that the
FIR was lodged by way of counterblast after receiving the notice of divorce
petition. At the most, it can be said that when the respondent No.2 realized that
now there is no possibility of reconciliation, then if she decided to go for lodging
of FIR against the applicants, then it cannot be said that the FIR was the product
of counterblast. Furthermore, the divorce petition is to be decided on its own
merits and it is well established principle of law that the findings recorded by the
Civil Court are not binding on the criminal court.

XXX

It is established principle of law that roving and detailed enquiry at the
stage of framing of charge is not permissible.

175. CRIMINAL PROCEDURE CODE, 1973 — Section 167 (2)
Default bail — Right of accused — Accrues only prior to filing of challan
and does not survive or remain enforceable, after challan being filed.

gus yfepar Gfedar, 1973 — aRT 167 (2)

Afashd ST — ARG E BT ARBR — Ig dad AT U IFd B
® qyd 9T BIdT @ ¢4 AR 93 UK 8 oM @ gzErd gArasiid T8l
el |

Serious Fraud Investigation Officer v. Rahul Modi & ors.
Judgment dated 07.02.2022 passed by the Supreme Court in Criminal
Appeal No. 185 of 2022, reported in 2022 (1) Crimes 390 (SC)
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Relevant extracts from the judgment:

It is necessary to closely examine the judgment passed in Suresh Kumar
Bhikamchand Jain v. State of Maharashtra & anr., (2013) 3 SCC 77. The petitioner
in the said case was arrested on 11.03.2012 on the allegation of misappropriation
of amounts meant for development of slums in Jalgaon City.

The petitioner therein was accused of committing offences punishable under
Sections 120-B, 409, 411, 406, 408, 465, 466, 468, 471, 177 and 109 read with
Section 34, IPC and also under Sections 13(1)(c), 13(1)(d) and 13(2) of the
Prevention of Corruption Act, 1988. The contention of the petitioner therein was
that he could not have been remanded to custody in view of cognizance not
being taken for want of sanction within the statutory period of 90 days. The
scheme of the provisions relating to remand of an accused first during the stage
of investigation and thereafter, after cognizance is taken, indicates that the
legislature intended investigation of certain crimes to be completed within the
period prescribed therein, according to this Court in Bhikamchand Jain (supra).
This Court held that in the event of investigation not being completed by the
investigating authorities within the prescribed period, the accused acquires an
indefeasible right to be granted bail, if he offers to furnish bail. This Court was
of the firm opinion that if on either the 61t day or the 91t day, an accused
makes an application for being released on bail in default of charge-sheet having
been filed, the court has no option but to release the accused on bail. However,
once the charge-sheet was filed within the stipulated period, the right of
the accused to statutory bail came to an end and the accused would be entitled
to pray for regular bail on merits. It was held by this Court that the filing of
charge-sheet is sufficient compliance with the provisions of proviso (a) to Section
167(2), CrPC and that taking of cognizance is not material to Section 167. The
scheme of CrPC is such that once the investigation stage is completed, the
court proceeds to the next stage, which is the taking of cognizance and trial.
During the period of investigation, the accused is under the custody of the
Magistrate before whom he or she is first produced, with such Magistrate being
vested with power to remand the accused to police custody and/or judicial
custody, up to a maximum period as prescribed under Section 167(2).
Acknowledging the fact that an accused has to remain in custody of some court,
this Court concluded that on filing of the charge-sheet within the stipulated period,
the accused continues to remain in the custody of the Magistrate till such time
as cognizance is taken by the court trying the offence, when the said court
assumes custody of the accused for purposes of remand during the trial in
terms of Section 309, CrPC. This Court clarified that the two stages are different,
with one following the other so as to maintain continuity of the custody of the
accused with a court.

It is clear from the judgment of this Court in Bhikamchand Jain (supra) that
filing of a charge-sheet is sufficient compliance with the provisions of Section
167 CrPC and that an accused cannot demand release on default bail under
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Section 167(2) on the ground that cognizance has not been taken before the
expiry of 60 days. The accused continues to be in the custody of the Magistrate
till such time cognizance is taken by the court trying the offence, which assumes
custody of the accused for the purpose of remand after cognizance is taken.
The conclusion of the High Court that the accused cannot be remanded beyond
the period of 60 days under Section 167 and that further remand could only be
at the post-cognizance stage, is not correct in view of the judgment of this Court
in Bhikamchand Jain (supra).

)

*176.CRIMINAL PROCEDURE CODE, 1973 - Sections 205, 273, 299, 353,
367 and 391
EVIDENCE ACT, 1872 — Sections 30 and 33
Statement of co-accused — Admissibility of — Evidence recorded in
a criminal trial against any accused is confined to the culpability of
that accused only and it does not have any bearing upon a co-accused,
who has been tried on the basis of evidence recorded in a separate
trial, though for the commission of the same offence.

gus yfshar |fddr, 1973 — RIT 205, 273, 299, 353, 367 U4 391
ey rferfrad — €RIY 30 U9 33

e AT BT A — ITeAdT — RIS faarer ¥ feedl sfgaa &
fawg sififaRaa wea dae S afvgaa @ <i¥ar g Hifya @ aad @
IR IFHT VA 9 AT WX HIs Y9G 81 gsdl © o g faarer o
srfifearRaa ared @ SR R faaRa fear T & aefy T 991+ sraRTe &
ferg fooar am 81

A.T. Mydeen and anr. v. Assistant Commissioner, Customs
Department

Judgment dated 29.10.2021 passed by the Supreme Court in
Criminal Appeal No. 1306 of 2021, reported in 2022 CriLJ 1041 (SC)
(Three Judge Bench)

*177.CRIMINAL PROCEDURE CODE, 1973 — Sections 304 and 374
Criminal appeal — Non-appearance of counsel — If accused does
not appear through counsel appointed by him on the date of hearing,
Court is obliged to appoint amicus curiae — Appeal cannot be dismissed
merely on the basis of non-appearance or defect of default counsel.

<vs yfear Gfgar, 1973 — &IV 304 U9 374

ATIRTIS® 3rdiel — fdraadr &1 sruRerfd — afe AIRR(Fa Swa grT g
Jifraadr & W 9 SuRerd TS BT @ Al <ITe B 7 A7 gaa a)
GA9TS B AR — Badt 39 MR R % rferaaar suRera 78 2 arfia
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K. Muruganandam & ors. v. State Rep. By the Deputy
Superintendent of Police & anr.
Judgment dated 12.08.2021 passed by the Supreme Court in Criminal
Appeal No. 809 of 2018, reported in 2022 (2) Crimes 122 (SC)

o

178. CRIMINAL PROCEDURE CODE, 1973 — Sections 378 and 386
Appeal against acquittal — Powers of appellate court — General
principles summarized.

gus yfepar Gfedr, 1973 — 9IRIT 378 U4 386
qivfda & fawg ardfiad — sdiad =ImaTe™ @1 wfeaar — wm= fagia
wafua fey 1y

Rajesh Prasad v. State of Bihar and anr.

Judgment dated 07.01.2022 passed by the Supreme Court in Criminal
Appeal No.1110of 2015, reported in (2022) 3 SCC 471 (Three Judge
Bench)

Relevant extracts from the judgment:

This Court referring to Chandrappa v. State of Karnataka, (2007) 4 SCC 415,
culled out the following general principles regarding the powers of the appellate
court while dealing with an appeal against an order of acquittal in the following
words:

“42. From the above decisions, in our considered view, the following
general principles regarding powers of the appellate court while
dealing with an appeal against an order of acquittal emerge:

(1) An appellate court has full power to review, reappreciate
and reconsider the evidence upon which the order of
acquittal is founded.

(2) The Code of Criminal Procedure, 1973 puts no limitation,
restriction or condition on exercise of such power and an
appellate court on the evidence before it may reach its own
conclusion, both on questions of fact and of law.

(3) Various expressions, such as, “substantial and compelling
reasons”, “good and sufficient grounds”, “very strong
circumstances”, “distorted conclusions”, “glaring mistakes”,
etc. are not intended to curtail extensive powers of an
appellate court in an appeal against acquittal. Such
phraseologies are more in the nature of “flourishes of
language” to emphasise the reluctance of an appellate court
to interfere with acquittal than to curtail the power of the
court to review the evidence and to come to its own
conclusion.
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(4)

()

An appellate court, however, must bear in mind that in case
of acquittal, there is double presumption in favour of the
accused. Firstly, the presumption of innocence is available
to him under the fundamental principle of criminal
jurisprudence that every person shall be presumed to be
innocent unless he is proved guilty by a competent court of
law. Secondly, the accused having secured his acquittal,
the presumption of his innocence is further reinforced,
reaffirmed and strengthened by the trial court.

If two reasonable conclusions are possible on the basis of
the evidence on record, the appellate court should not
disturb the finding of acquittal recorded by the trial court.”

In Nepal Singh v. State of Haryana, (2009) 12 SCC 351, this Court reversed
the judgment of the High Court which had set aside the judgment of acquittal
pronounced by the trial court and restored the judgment of the trial court
acquitting the accused on reappreciation of the evidence.

The circumstances under which an appeal would be entertained by this
Court from an order of acquittal passed by a High Court may be summarized as

follows:
(A)

Ordinarily, this Court is cautious in interfering with an order of acquittal,
especially when the order of acquittal has been confirmed upto the
High Court. It is only in rarest of rare cases, where the High Court, on
an absolutely wrong process of reasoning and a legally erroneous
and perverse approach to the facts of the case, ignoring some of the
most vital facts, has acquitted the accused, that the same may be
reversed by this Court, exercising jurisdiction under Article 136 of the
Constitution. [State of U.P. v. Sahai, (1982) 1 SCC 352]. Such fetters on
the right to entertain an appeal are prompted by the reluctance to
expose a person, who has been acquitted by a competent court of a
criminal charge, to the anxiety and tension of a further examination of
the case, even though it is held by a superior court, [Arunachalam v.
P.S.R. Sadhananthan, (1979) 2 SCC 297]. An appeal cannot be
entertained against an order of acquittal which has, after recording
valid and weighty reasons, has arrived at an unassailable, logical
conclusion which justifies acquittal, [State of Haryana v. Lakhbir Singh,
(1991) SCC (Cri) 242].

However, this Court has on certain occasions, set aside the order of
acquittal passed by a High Court. The circumstances, under which
this Court may entertain an appeal against an order of acquittal and
pass an order of conviction, may be summarised as follows:
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(i)  Where the approach or reasoning of the High Court is perverse:

(a) Where incontrovertible evidence has been rejected by the
High Court based on suspicion and surmises, which are
rather unrealistic, [State of Rajasthan v. Sukhpal Singh, (1983)
1.5CC 393]. For example, where direct, unanimous accounts
of the eye-witnesses, were discounted without cogent
reasoning, [State of U.P. v. Shanker, 1981 SCC (Cri) 428];

(b) Where the intrinsic merits of the testimony of relatives, living
in the same house as the victim, were discounted on the
ground that they were ‘interested’ witnesses, [State of U.P. v.
Hakim Singh, (1980) 3 SCC 55];

(c) Where testimony of witnesses had been disbelieved by the
High Court, on an unrealistic conjecture of personal motive
on the part of witnesses to implicate the accused, when in
fact, the witnesses had no axe to grind in the said matter,
[State of Rajasthan v. Sukhpal Singh, (1983) 1 SCC 393];

(d) Where dying declaration of the deceased victim was rejected
by the High Court on an irrelevant ground that they did not
explain the injury found on one of the persons present at
the site of occurrence of the crime, [Arunachalam v. P.S.R.
Sadhananthan (supra));

(e) Where the High Court applied an unrealistic standard of
‘implicit proof’ rather than that of ‘proof beyond reasonable
doubt’ and therefore evaluated the evidence in a flawed
manner, [State of U.P. v. Ranjha Ram, (1986) 4 SCC 99];

(f) Where the High Court rejected circumstantial evidence,
based on an exaggerated and capricious theory, which were
beyond the plea of the accused; [State of Maharashtra v.
Champalal Punjaji Shah, (1981) 3 SCC 610] or where acquittal
rests merely in exaggerated devotion to the rule of benefit
of doubt in favour of the accused, [Gurbachan v. Satpal Singh,
(1990) 1 CSC 445];

(g) Where the High Court acquitted the accused on the ground
that he had no adequate motive to commit the offence,
although, in the said case, there was strong direct evidence
establishing the guilt of the accused, thereby making it
unnecessary on the part of the prosecution to establish
‘motive’, [State of A.P. v. Bogam Chandraiah, (1986) 3 SCC
637].

(i)  Where acquittal would result is gross miscarriage of justice:

(a) Where the findings of the High Court, disconnecting the
accused persons with the crime, were based on a
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perfunctory consideration of evidence, [State of U.P. v. Pheru
Singh, (1989) SCC (Cri) 151] or based on extenuating
circumstances which were purely based in imagination and
fantasy. [State of U.P. v. Pussu, (1983) 3 SCC 502]

(b) Where the accused had been acquitted on ground of delay
in conducting trial, which delay was attributable not to the
tardiness or indifference of the prosecuting agencies, but
to the conduct of the accused himself; or where accused
had been acquitted on ground of delay in conducting trial
relating to an offence which is not of a trivial nature, [State of
Maharashtra v. Champalal Punjaji Shah, (1981) 3 CSC 610].

179. CRIMINAL PROCEDURE CODE, 1973 — Section 439
Bail — While deciding bail application, possibility of the accused
threatening, influencing the witness, gravity of offence and factum
of previous enmity should be considered.

qus gfshar dfadr, 1973 — &RT 439

S — S 3Td e &1 fafread {63 sird a9 sifRgaa gt el &1
TG, AT B BY HHTT, AR BY THRAT, gd I981ar & aF &
faar & feoan s @z |

Manoj Kumar Khokhar v. State of Rajasthan and anr.

Judgment dated 09.02.2022 passed by the Supreme Court in Criminal
Appeal No. 84 of 2022, reported in 2022 (1) Crimes 440 (SC)

Relevant extracts from the judgment:

The allegations against respondent accused as well as the contentions
raised at the Bar have been narrated in detail above. On a consideration of the
same, the following aspects of the case would emerge:

a) The allegation against the respondent accused is under section 302
of the IPC with regard to the murder of the deceased Ram Swaroop
Khokhar, the father of the informant appellant who was a disabled
person. Thus, the offence alleged against the respondent accused is
of a grave nature.

b) The accusation against the accused is that he overpowered the
deceased who was suffering from impairment of both his legs, pinned
him to the ground, sat on him and throttled his neck. As per the
postmortem report, the cause of death was ante mortem strangulation.

c) Itis also the case of the appellant that the respondent accused is a
person exercising significant political influence in the Bhopawaspachar
village and that owing to the same, the informant found it difficult to
get an FIR registered against him. That the accused was arrested
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only following a protest outside a police station demanding his arrest.
Thus, the possibility of the accused threatening or otherwise
influencing the witnesses, if on bail, cannot be ruled out.

d) That the respondent accused had earlier preferred applications
seeking bail, under section 437 of the CrPC before the Court of the
Additional Metropolitan Magistrate, Jaipur, on two occasions. The same
came to be rejected by orders dated 23 January, 2020 and 6" March,
2020. The accused had also preferred a bail application under section
439 of the CrPC which was rejected by the Additional Sessions Judge,
Jaipur Metropolis by order dated 12" March, 2020 having regard to
the gravity of the offences alleged against the accused.

e) The High Court in the impugned order dated 7" May, 2020 has not
considered the aforestated aspects of the case in the context of the
grant of bail.

*180.EMPLOYEES COMPENSATION ACT, 1923 — Section 4-A
Assessment of interest — Whether interest is payable from the date
of accident? Held, yes.

HHAR gfaex ferm, 1923 — aRT 49
=6l &1 ko — & «ge gder e 9 qIaE v s
afafeiRa, & |

P. Meenaraj v. P. Adigurusamy and anr.
Judgment dated 06.01.2022 passed by the Supreme Court in Civil
Appeal No.209 of 2022, reported in 2022 ACJ 1001

181. EVIDENCE ACT, 1872 — Sections 9 and 60

CRIMINAL TRIAL:

(i) Credibility of witness — Identity of assailants was on the basis
of rumours - Source of such information establishing the
identity of the assailants was neither disclosed nor any
evidence led by prosecution — Held, in absence of primary
source, other evidence would not be adequate and trustworthy.

(ii) Test identification parade — No occasion for a witness to have
seen the accused earlier — No test identification parade was
conducted — Box identification for the first time in court — Held,
could not by itself be relied upon to establish the identity of
the assailants.
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Suryavir v. State of Haryana
Judgment dated 03.02.2022 passed by the Supreme Court in Criminal
Appeal No 177 of 2022, reported in (2022) 3 SCC 260

Relevant extracts from the judgment:

It is quite clear that PW-12 and PW-15 were not aware of the identity of the
assailants. Their source of information was rumours, on the basis of which an
assertion about the identity of the appellant was made in the first information
report. What was the source of information, was never disclosed at any juncture
nor any withess was examined by the prosecution to establish that. In the absence
of primary source who knew the identity and had witnessed the incident, such
assertions in the first information report as well as the examination-in-chief of
the witnesses would not be adequate and trustworthy. It was not even the case
of PW-15 that two convicted accused had come to her house on the previous
day. As a matter of fact, she did not even assert anything about the incident that
occurred on the previous day. There was, thus, no occasion for her to have
seen the convicted accused earlier. Furthermore, no test identification parade
was conducted. Box identification by the witnesses for the first time in court, in
the circumstances, could not by itself be relied upon to establish the identity of
the assailants.

That leaves us with subsidiary evidence regarding recovery, which in the
absence of substantive evidence, by itself would not be sufficient. In the
circumstances, in our considered view, the prosecution failed to establish its
case beyond reasonable doubt. The appellant would, therefore, be entitled to
acquittal. The instant appeal is thus allowed acquitting him of the charges leveled
against him.
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*182.EVIDENCE ACT, 1872 — Section 35

183.

JUVENILE JUSTICE (CARE AND PROTECTION OF CHILDREN) ACT, 2015

— Section 94

(i) Determination of age — Family register — Maintained in the
ordinary course of business by a public servant in discharge
of his official duty — Relevant for determining the age.

(ii) Plea of juvenility — Document produced not reliable or dubious
in nature — No benefit can be granted to accused who approach
the Court with untruthful statement.

e SfferfraH, 1872 — €T 35

(i) omg &1 FrEfRer — aRAR S — U Fdaa & AFT IAgHA | AlD
9P g1 IR &1 T8 — Ay Frerfzor 3g gaTa|

(ii) feenzagar &1 AfEmE — yRgd XAy AfIaa-ia AR w@iewe gapfa
P — MY a Sl HIs HRIAT YS T8I DI ST Gdhd] Sl JF BT
B Y AATAT | 3T B |

Manoj @ Monu @ Vishal Chaudhary v. State of Haryana & anr.

Judgment dated 15.02.2022 passed by the Supreme Court in Criminal
Appeal No. 1655 of 2019, reported in 2022 (1) Crimes 479 (SC)
(Three-Judge Bench)

FAMILY COURTS ACT, 1984 — Section 7(1) Explanation (b)

Jurisdiction — Matrimonial status — Family Court is having jurisdiction
to decide the gravement of the offence alleged in criminal complaint
— Matrimonial status of a person can be decided by the Family Court.

S AT IR, 1984 — aRT 7(1) WD (@)
agF1eeR — darfesd yiRefa — uRaR ~ImaTe 1 muRIfere yRare &
IORT B THRAr & Gaer ¥ ferivor a1 &1 aFftrer & — fodfy afea ot
darfes yiRefa &1 fafsrraa TRIR <amaTad gRT foar <1 Goar 2 |

Musstt Rehana Begum v. State of Assam & anr.

Judgment dated 21.01.2022 passed by the Supreme Court in Criminal
Appeal No. 118 of 2022, reported in 2022 (2) Crimes 79 (SC)

Relevant extracts from the judgment:

In the present case the appellant and the second respondent were parties

to the decision of the Family Court. No contentious material or disputed issues
of evidence arise. In the above backdrop, allowing the criminal proceeding to
proceed for an offence under Sections 494 and 495 of IPC would constitute an
abuse of the process. As between the appellant and the second respondent the
issue as to whether she had a subsisting marriage on the date on which she
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entered into a marriage with the second respondent is the subject matter of a
conclusive finding of the Principal Judge of the Family Court which has attained
finality. Explanation (b) to Section 7(1) of the Family Courts Act 1984 expressly
confers the Family Court with jurisdiction to determine the matrimonial status of
a person. Section 7(1) of the Family Courts Act 1984 grants a Family Court with
the status of a District Court and Section 7(2) confers it with jurisdiction
exercisable by a Magistrate of the first class under Chapter IX of the CrPC, thus
enabling to collect evidence to make such a determination. Thus, relying on the
judgement of the Family Court which has jurisdiction to decide the gravamen of
the offence alleged in the criminal complaint, would not be same as relying on
evidentiary materials that are due for appreciation by the Trial Court, such as
the investigation report before it is forwarded to the Magistrate.

184. HINDU MARRIAGE ACT, 1955 — Section 13(1)(ib)

Matrimonial relationship — Resumption of cohabitation — Wife not
filed petition for restitution of conjugal rights — Evidence does not
disclose any effort made by the wife to resume matrimonial
relationship — Merely on account of the death of the husband’s
mother, the wife visited her matrimonial home and stayed there for
only one day, cannot be said that there was a resumption of
cohabitation.

fa=g_ faare arfafas, 1955 — Rt 13(1) (@)

Ja1fed g — Wgard T [FAiUT — Uil 7 SRU PRI & gaveiu
3 ford ®Is TifaaT <R T8 @ — W1eg | ydbe T8 Far 2 & dafke
Hael Bl g fad o3 @ ford Su 313 999 {53 — dad 39 dROT A
& ufa @ °f 3 7 B W et 3 9 da1fxs FHrara &1 g1 fHar &k
$ad P o @] g8 2] $eT off AHdl & I8 Hedrd &I Gl o1 |
DebanandaTamuli v. Smti Kakumoni Kataky

Judgment dated 15.02.2022 passed by the Supreme Court in Civil
Appeal No. 1339 of 2022, reported in AIR 2022 SC 1099

Relevant extracts from the judgment:

The perusal of the respondent’s evidence does not disclose any effort
made by her to resume the matrimonial relationship. She has not filed a petition
for restitution of conjugal rights. As can be seen from the evidence on record,
the appellant is carrying on business at Tezpur. The respondent is working as a
Lecturer in University Law College at Gauhati. There is no dispute that from 1st
July, 20009 till date, they are staying separately.

Merely because on account of the death of the appellant’s mother, the
respondent visited her matrimonial home in December 2009 and stayed there
only for one day, it cannot be said that there was a resumption of cohabitation.
She has not stated that she came to her matrimonial home on 215t December
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2009 with the intention to resume cohabitation. The intention on the part of the
respondent to resume cohabitation is not established. Thus, in the facts of the
case, the factum of separation has been proved. From the evidence on record,
an inference can be drawn that there was animus deserendi on the part of the
respondent. She has not pleaded and established any reasonable cause for
remaining away from her matrimonial home.

185. HINDU MARRIAGE ACT, 1955 — Sections 13(1) (ia) and 13(1)(ib)

(i) Cruelty — Proof of — Mental cruelty is difficult to establish by direct
evidence unlike physical cruelty — Inference can be drawn from
the facts and circumstances of the case taken cumulatively.

(ii) Divorce — Irretrievable break down — Not a ground for divorce
but can be taken into consideration.

fa=g_ faare afeifm, 1955 — aRIY 13(1)(iP) wd 13(1) (@)

(i) wHxar — 99a — IRIRS HxaT & fqudia aERS HIAT &1 yIE Gqd
g1 Tfa fear ST fes @ — ara @ aat &k uRRefar &1
gl wU ¥ far 7 dar fFrsed frerear s aoar 2

(i) faare fawds — qRofi war — faae fa=8T &1 amaR 7 @ fag
faar & forar < woar 2

Vibha v. Kailash

Judgment dated 03.01.2022 passed by the High Court of
Madhya Pradesh in First Appeal No. 547 of 2019, reported in
2022 (2) MPLJ 320 (DB)

Relevant extracts from the judgment:

Cruelty is a course of conduct of one which adversely affects the others. It
can be physical or mental or both. Mental cruelty is difficult to establish by direct
evidence unlike in the case of physical cruelty. It is necessarily a matter of
inference to be drawn from the facts and circumstances of the case taken
cumulatively. [See Dinesh Nagda v. Shantibai, 2011 (4) MPLJ 710 (DB)]. Filing of
case alone of course would not amount to causing cruelty, however, if the
allegations are false and with a view to cause mental harassment, then such an
act amounts to cruelty as has been held in the case of Anuradha Prafull Vaidh v.
Prafull Vaidh, 2007 (4) MPLJ 123.

In the instant case, we are constrained to observe that for all practical
purposes, the marriage has become dead. Undisputedly, the parties are living
separately since last almost 17 years. It is unfortunate that parties after marriage
have not lived together even for once. It would serve no useful purpose to continue
with such ceremonial relationship which has no life. It is true that the marriage is
irretrievably broken down is not a ground for divorce. However, this fact can
always be taken into consideration while deciding such cases.
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*186.HINDU MINORITY AND GUARDIANSHIP ACT, 1956 — Sections 6 and 13

187.

(i) Custody of child — Consideration of well being and welfare of
the child must get precedence over individual or personal
rights of the parents — Paramount consideration is the welfare
of the minor child and not the rights of the parties litigating
over the custody issue.

(ii) Direction by court — In custody petition, Court cannot direct a
parent to leave the country and go abroad with the child as it
will affect the right to privacy of the parent.

f&=g_ sruraaaaan 3R G&aHar A, 1956 — IR 6 U9 13
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Vasudha Sethi and ors. v. Kiran V. Bhaskar and anr.
Judgment dated 12.01.2022 passed by the Supreme Court in Criminal
Appeal No. 82 of 2022, reported in AIR 2022 SC 476

HINDU SUCCESSION ACT, 1956 — Section 14

CIVIL PROCEDURE CODE, 1908 — Section 11

(i) Hindu female — Creation of restricted estate — Legally
permissible if the document creates independent and new title
in favour of a female and not as a recognition of pre-existing
right.

(ii) Res judicata — Effect of change in law — Earlier decision would
not create any binding precedent.

fag SR aferfas, 1956 — &RT 14

fafae ufpar wfgar, 1908 — aRT 11

(i) fag sfeer — wufeq &1 Affa IuwT— f[Aff@: sgaa afe P«
Wad AR TN e Al S Y $al & A & qd AfererR 3l
A=Al YT HRaTl 2 |

(i) g7 =y — fafsr ¥ aRads &1 ya9 — gd Foig e garT =128
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Jogi Ram v. Suresh Kumar and ors.

Judgment dated 01.02.2022 passed by the Supreme Court in Civil
Appeal No. 1543 of 2019, reported in (2022) 4 SCC 274
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Relevant extracts from the judgment:

On the first aspect the High Court found that the factual scenario and legal
principles enunciated in Shakuntla Devi v. Kamla, (2005) 5 SCC 390 squarely
applicable to the facts of the present case. In the factual scenario of that case,
one Uttamdasi was the successor of the suit property and had alienated the
same through a sale deed and gift deed. The daughter of Uttamdasi, Takami,
successfully challenged the alienation and the decree became final. Uttamdasi
thereafter executed a Will with respect to the same suit property. Tikami instituted
a suit for possession on the basis of a previous declaratory decree wherein she
had been held to have ownership right of the property. This Court opined that
the case would constitute as a principle of res judicata. The first declaratory
decree in favour of Tikami was granted on the basis of a limited right held by
Uttamdasi in the suit property. By the time the second decree was tried, the
Supreme Court in V. Tulasamma & ors. v. Sesha Reddy (dead) by LRs., (1977) 3
SCC 99 had declared the law under Section 14 of the said Act to the extent that
the beneficiary under a Will such as Uttamdasi with limited rights would become
the absolute owner of the same. Since the law had been altered since the first
declaratory decree, the same would not operate as res judicata in a decree for
possession. The judgment in V. Tulasamma (supra) was not retrospective but a
declaratory decree simpliciter would not attain finality if it is used in a future
decree of possession and it would be open for a defendant in a future suit for
possession to establish that the earlier declaratory decree was not lawful. Thus,
the respondents were held entitled to challenge the appellant’s possession of
the suit property.

Sub-Section (2) of Section 14 of the said Act is in the nature of a proviso.
It begins with a ‘non-obstante clause’. Thus, it says that “nothing contained in
sub-section (1) shall apply to any property acquired by way of gift or under a will
or any other instrument or under a decree or order of a civil court....” etc. where
a restricted estate in such property is prescribed. In our view the objective of
sub-Section (2) above is quite clear as enunciated repeatedly by this Court in
various judicial pronouncements, i.e., there cannot be a fetter in a owner of a
property to give a limited estate if he so chooses to do including to his wife but
of course if the limited estate is to the wife for her maintenance that would
mature in an absolute estate under Section 14(1) of the said Act.

In our view the relevant aspect of the aforesaid conclusion is para 4 which
opines where sub-section (2) of Section 14 of the said Act would apply and this
does inter alia applies to a Will which may create independent and new title in
favour of females for the first time and is not a recognition of a pre-existing
right. In such cases of a restricted estate in favour of a female is legally permissible
and Section 14(1) of the said Act will not operate in that sphere.
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188. HINDU SUCCESSION ACT, 1956 — Sections 14 and 15

(i) Right of daughter — Male Hindu dying intestate — If property is
self-acquired or obtained in partition of a co-parcenery or a
family property, the same would devolve by inheritance and
not by survivorship — Daughter of such male Hindu entitled to
inherit such property in preference to other collaterals.

(ii) Death of female Hindu — Female Hindu dying issueless and
intestate — Property inherited from her father or mother would
go to the heirs of her father whereas property inherited from her
husband or father-in-law, would go to the heirs of the husband.

(iii) Section 15(1)(a) of the Act — Operation of — Comes into
operation when a female Hindu dies leaving behind her
husband or any issue — Properties left behind including the
properties which she inherited from her parents would devolve
simultaneously upon her husband and her issues as provided
in Section 15(1)(a) of the Act.

fag ScavIffrerR Ffef, 1955 — IR 14 ¢q 15
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Arunachala Gounder (Dead) by LRs. v. Ponnusamy and ors.

Judgment dated 20.01.2022 passed by the Supreme Court in Civil
Appeal No. 6659 of 2011, reported in AIR 2022 SC 605

Relevant extracts from the judgment:

Right of a widow or daughter to inherit the self-acquired property or share
received in partition of a coparcenary property of a Hindu male dying intestate
is well recognized not only under the old customary Hindu Law but also by various
judicial pronouncements and thus, our answer to it are as under:
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“If a property of a male Hindu dying intestate is a self-
acquired property or obtained in partition of a co-parcenery
or a family property, the same would devolve by inheritance
and not by survivorship, and a daughter of such a male
Hindu would be entitled to inherit such property in preference
to other collaterals.”

In the case at hands, since the property in question was admittedly the
self-acquired property of Marappa Gounder despite the family being in state of
jointness upon his death intestate, his sole surviving daughter Kupayee Ammal,
will inherit the same by inheritance and the property shall not devolve by
survivorship.

Under the old customary Hindu Law, there are contradictory opinions in
respect of the order of succession to be followed after the death of such a
daughter inheriting the property from his father. One school is of the view that
such a daughter inherits a limited estate like a widow, and after her death would
revert back to the heirs of the deceased male who would be entitled to inherit by
survivorship. While other school of thought holds the opposite view. This conflict
of opinion may not be relevant in the present case inasmuch as since Kupayee
Ammal, daughter of Marappa Gounder, after inheriting the suit property upon
the death of Marappa Gounder, died after enforcement of Hindu Succession
Act, 1956 (hereinafter referred to as ‘The Act of 1956’), which has amended
and codified the Hindu Law relating to intestate succession among Hindus. The
main scheme of this Act is to establish complete equality between male and
female with regard to property rights and the rights of the female were declared
absolute, completely abolishing all notions of a limited estate. The Act brought
about changes in the law of succession among Hindus and gave rights which
were till then unknown in relation to women’s property. The Act lays down a
uniform and comprehensive system of inheritance and applies, inter-alia, to
persons governed by the Mitakshara and Dayabhaga Schools and also to those
governed previously by the Murumakkattayam, Aliyasantana and Nambudri Laws.
The Act applies to every person, who is a Hindu by religion in any of its forms
including a Virashaiva, a Lingayat or a follower of the Brahmo Pararthana or
Arya Samaj and even to any person who is Buddhist, Jain or Sikh by religion
excepting one who is Muslim, Christian, Parsi or Jew or Sikh by religion.

The legislative intent of enacting Section 14(l) of the Act was to remedy
the limitation of a Hindu woman who could not claim absolute interest in the
properties inherited by her but only had a life interest in the estate so inherited.

Section 14 (1) converted all limited estates owned by women into absolute
estates and the succession of these properties in the absence of a will or
testament would take place in consonance with Section 15 of the Hindu
Succession Act, 1956.

The scheme of sub-section (1) of Section 15 goes to show that property of
Hindu females dying intestate is to devolve on her own heirs, the list whereof is
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enumerated in Clauses (a) to (e) of Section 15 (1). Sub-section (2) of Section
15 carves out exceptions only with regard to property acquired through
inheritance and further, the exception is confined to the property inherited by a
Hindu female either from her father or mother, or from her husband, or from her
father-in-law. The exceptions carved out by sub-section (2) shall operate only
in the event of the Hindu female dies without leaving any direct heirs, i.e., her
son or daughter or children of the pre-deceased son or daughter.

Thus, if a female Hindu dies intestate without leaving any issue, then the
property inherited by her from her father or mother would go to the heirs of her
father whereas the property inherited from her husband or father-in-law would
go to the heirs of the husband. In case, a female Hindu dies leaving behind her
husband or any issue, then Section 15(1)(a) comes into operation and the
properties left behind including the properties which she inherited from her
parents would devolve simultaneously upon her husband and her issues as
provided in Section 15(1)(a) of the Act.

The basic aim of the legislature in enacting Section 15(2) is to ensure that
inherited property of a female Hindu dying issueless and intestate, goes back to
the source.

Section 15(1)(d) provides that failing all heirs of the female specified in
Entries (a)-(c), but not until then, all her property howsoever acquired will devolve
upon the heirs of the father. The devolution upon the heirs of the father shall be
in the same order and according to the same rules as would have applied if the
property had belonged to the father and he had died intestate in respect thereof
immediately after her death. In the present case the since the succession of the
suit properties opened in 1967 upon death of Kupayee Ammal, the 1956 Act
shall apply and thereby Ramasamy Gounder’s daughters being Class-I heirs of
their father too shall be heirs and entitled to 1/5" share each in the suit properties.

This Court while analysing the provisions of Sections 15 & 16 of the Act in
the case of State of Punjab v. Balwant Singh & ors., AIR 1991 SC 2301, has held as
under:-

“Sub-section (1) of Section 15 groups the heirs of a female
intestate into five categories and they are specified under
clauses (a) to (e). As per Sections 16 Rule 1 those in one
clause shall be preferred to those in the succeeding clauses
and those included in the same clause shall take
simultaneously. Sub- section (2) of Section 15 begins with
a non-obstante clause providing that the order of
succession is not that prescribed under sub-section (1) of
Section 15. It carves out two exceptions to the general order
of succession provided under sub-section (1). The first
exception relates to the property inherited by a female Hindu
from her father or mother. That property shall devolve, in
the absence of any son or daughter of the deceased
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(including the children of the pre-deceased son or
daughter), not upon the other heirs referred to in sub-
section (1) in the order specified therein, but upon the heirs
of the father. The second exception is in relation to the
property inherited by a female Hindu from her husband or
from her father-in-law. That property shall devolve, in the
absence of any son or daughter of the deceased (including
the children of the pre-deceased son or daughter) not upon
the other heirs referred to under sub-section (1) in the order
specified thereunder but upon the heirs of the husband.

The process of identifying the heirs of the intestate under
sub-section (2) of Section 15 has been explained in Bhajya
v. Gopikabai and anr., AIR 1978 SC 793. There this Court
observed that the rule under which the property of the
intestate would devolve is regulated by Rule 3 of Section
16 of the Act. Rule 3 of Section 16 provides that “the
devolution of the property of the intestate on the heirs
referred to in clauses (b), (d) and (e) of sub-section (1)
and in sub-section (2) of Section 15 shall be in the same
order and according to the same rules as would have
applied if the property had been the father’s or the mother’s
or the husband’s as the case may be, and such person
had died intestate in respect thereof immediately after the
intestate’s death”.

Again in the case of Bhagat Ram (dead) by LRs. v. Teja Singh (dead) by LRs.,
(2002) 1 SCC 210 a two-Judge Bench of this Court analysing the provisions of
Sections 14, 15 and 16 of the Act reiterating the view taken in the Balwant Singh
(supra), observed as under :-

“The source from which she inherits the property is always
important and that would govern the situation. Otherwise
persons who are not even remotely related to the person
who originally held the property would acquire rights to
inherit that property. That would defeat the intent and
purpose of sub-Section 2 of Section 15, which gives a
special pattern of succession.”

189. INDIAN PENAL CODE, 1860 — Sections 34, 120B and 302
CRIMINAL PROCEDURE CODE, 1973 — Sections 378 and 384
Appeal against order of acquittal — When the testimony of witness
is not believed on cogent reasoning — Conviction cannot be based
on an inference or mere surmise.
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Mohan @ Srinivas @ Seena @ Tailor Seena v. State of
Karnataka

Judgment dated 13.12.2021 passed by the Supreme Court in Criminal
Appeal No. 759 of 2018, reported in 2022 (2) Crimes 114 (SC)

Relevant extracts from the judgment:

Section 378 CrPC enables the State to prefer an appeal against an order
of acquittal. Section 384 CrPC speaks of the powers that can be exercised by
the Appellate Court. When the trial court renders its decision by acquitting the
accused, presumption of innocence gathers strength before the Appellate Court.
As a consequence, the onus on the prosecution becomes more burdensome as
there is a double presumption of innocence. Certainly, the court of first instance
has its own advantages in delivering its verdict, which is to see the withesses in
person while they depose. The Appellate Court is expected to involve itself in a
deeper, studied scrutiny of not only the evidence before it, but is duty bound to
satisfy itself whether the decision of the trial court is both possible and plausible
view. When two views are possible, the one taken by the trial court in a case of
acquittal is to be followed on the touchstone of liberty along with the advantage
of having seen the witnesses. Article 21 of the Constitution of India also aids the
accused after acquittal in a certain way, though not absolute. Suffice it is to
state that the Appellate Court shall remind itself of the role required to play,
while dealing with a case of an acquittal.

Now we may come to the reasoning of the High Court. We feel it is
unnecessary on the part of the High Court to make such strong comments on
the judgment written by the trial court. When the evidence of PWs 1, 2 and 25
were not accepted by the trial court, there cannot be a dying declaration in
existence. The dying declaration was put forth by the prosecution through the
mouth of said three witnesses. As we find, that the evidence let in by them was
found to not be trustworthy, there cannot be any dying declaration either in fact
or in law. The High Court also did not consider the basis upon which the evidence
of PWs 1, 2 and 25 could be accepted and as to how the various reasons given
by the trial court are not acceptable especially when it did not consider the
evidence of the other witnesses. It rendered a conviction on mere surmise, even
though an inference can never be the basis of a conviction when the testimony
of a witness is not believed on cogent reasoning. We do not know as to how the
High Court could give a finding that the investigating officer was supporting the
accused qua the contradiction elicited between Section 161 CrPC statement
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given by the witness as against deposition before the Court. We may note that
the alleged occurrence was said to have happened at about 5 p.m. on a busy
road with heavy traffic and even the evidence of PW-1 and PW2 suggests that
there were about 1000 persons. Except the evidence of PW-1 and PW-2, there
was no other evidence relied upon by the prosecution.

190. INDIAN PENAL CODE, 1860 — Sections 34 and 300
EVIDENCE ACT, 1872 — Section 3
Murder — Determination of common intention — Accused alongwith
his father went to the house of deceased to call him for dinner —
Father of accused inflicted axe blows on the head of deceased —
Except the fact of calling the deceased out for dinner, no specific
role or overt act alleged against accused — Conviction set aside.

ARII qUs Gfadl, 1860 — ©RIC 34 T4 300

qred Jferf-rad, 1872 — a7 3
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Mukesh v. State of Madhya Pradesh
Judgment dated 18.01.2022 passed by the Supreme Court in Criminal
Appeal No. 35 of 2022, reported in 2022 CriLJ 915 (SC)

Relevant extracts from the judgment:

The specific role and overt act is alleged against accused No.1 and accused
No.3. However, unfortunately accused No.3 has been acquitted by the High Court
against which no appeal is preferred by the State as of today. Be that it may,
solely on the basis that appellant — accused No.2 — Mukesh accompanied with
accused No.1 when they went to the house of the deceased and invited him to
dinner in their house by that itself it cannot be said that there was any criminal
conspiracy hatched by all the accused. On the contrary, there are specific
allegations against accused No.1 and accused No.3 only and as observed
hereinabove no overt act at all is alleged so far as accused No.2 Mukesh is
concerned. As observed hereinabove, there are no allegations even by PW1
that Mukesh had dragged the deadbody and thrown it into the courtyard of the
deceased. Therefore, the finding recorded by the learned Trial Court against
appellant — accused No.2 — Mukesh that he also dragged the dead body and
thrown into the courtyard of the deceased is not supported by any evidence.
Therefore, we are of the opinion that both, Trial Court as well as the High Court
have committed a grave error in convicting appellant herein — accused No.2 —
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Mukesh for the offences punishable under Section 302 read with Section 34 of
the IPC. Conviction and sentence of appellant — accused No.2 — Mukesh is
hence unsustainable.

191. INDIAN PENAL CODE, 1860 — Sections 34, 302, 341, 447, 504 and 506
EVIDENCE ACT, 1872 — Sections 40 and 44

(i)

(i)

(iii)

Common intention — Applicability of section 34 IPC - Basic
assumption or foundation in criminal law is the principle of
personal culpability — Common intention is necessarly a
psycological fact as it required pre-meeting of minds — Direct
evidence normally not available — Therefore, it is to be
determined by drawing inference from the fact proved - This
requires an inquiry into: antecedents, conduct, manner, nature
of injury, weapon used, act of co-perpetrators at the time and
after occurence, object and purpose etc, are all relevent facts
— Common intention should not be confused with “intention”
or “mens-rea”.

Criminal Act — Refers to the physical act which has been done
by co-perpetrators/participants is distinct from the effect,
result or consequences — Criminal act is different from “offence”.
Act in furtherance — As criminal offence is distinctly remote
and unconnected with the common intention, Section 34 would
not be applicable — “Furtherance” propounds a wider scope
but should not be expected beyond intent and purpose of the
statute.

YRAI gvs Gfadl, 1860 — SIIRTU 34, 302, 341, 447, 504 U4 506
arey AfSrfraH, 1872 — 9IRIT 40 UG 44
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Krishnamurthy @ Gunodu and ors. v. State of Karnataka
Judgment dated 16.02.2022 passed by the Supreme Court in Criminal
Appeal No. 288 of 2022, reported in 2022 (2) Crimes 101 (SC)

Relevant extracts from the judgment:

Section 34 IPC makes a co-perpetrator, who had participated in the offence,
equally liable on the principle of joint liability. For Section 34 to apply there
should be common intention between the co-perpetrators, which means that
there should be community of purpose and common design or pre-arranged
plan. However, this does not mean that co-perpetrators should have engaged
in any discussion, agreement or valuation. For Section 34 to apply, it is not
necessary that the plan should be pre-arranged or hatched for a considerable
time before the criminal act is performed. Common intention can be formed just
a minute before the actual act happens. Common intention is necessarily a
psychological fact as it requires prior meeting of minds. In such cases, direct
evidence normally will not be available and in most cases, whether or not there
exists a common intention has to be determined by drawing inference from the
facts proved. This requires an inquiry into the antecedents, conduct of the co-
participants or perpetrators at the time and after the occurrence. The manner
in which the accused arrived, mounted the attack, nature and type of injuries
inflicted, the weapon used, conduct or acts of the co-assailants/perpetrators,
object and purpose behind the occurrence or the attack etc. are all relevant
facts from which inference has to be drawn to arrive at a conclusion whether or
not the ingredients of Section 34 IPC are satisfied. We must remember that
Section 34 IPC comes into operation against the co-perpetrators because they
have not committed the principal or main act, which is undertaken/performed or
is attributed to the main culprit or perpetrator. Where an accused is the main or
final perpetrator, resort to Section 34 IPC is not necessary as the said perpetrator
is himself individually liable for having caused the injury/offence. A person is
liable for his own acts. Section 34 or the principle of common intention is invoked
to implicate and fasten joint liability on other co-participants. Further, the
expression/term “criminal act” in Section 34 IPC refers to the physical act, which
has been done by the co-perpetrators/participants as distinct from the effect,
result or consequence. In other words, expression “criminal act” referred to in
Section 34 IPC is different from “offence”. For example, if A and B strike Lathi at
X, the criminal act is of striking lathis, whereas the offence committed may be of
murder, culpable homicide or simple or grievous injuries. The expression
“common intention” should also not be confused with “intention” or “mens rea”
as an essential ingredient of several offences under the IPC. Intention may be
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an ingredient of an offence and this is a personal matter. For some offences,
mental intention is not a requirement but knowledge is sufficient and constitutes
necessary mens rea. Section 34 IPC can be invoked for the said offence also
[refer Afrahim Sheikh and ors. v. State of West Bengal, AIR 1964 SC 1263]. Common
intention is common design or common intent, which is akin to motive or object.
It is the reason or purpose behind doing of all acts by the individual participant
forming the criminal act. In some cases, intention, which is ingredient of the
offence, may be identical with the common intention of the co-perpetrators, but
this is not mandatory.

Section 34 IPC also uses the expression “act in furtherance of common
intention”. Therefore, in each case when Section 34 is invoked, it is necessary
to examine whether the criminal offence charged was done in furtherance of the
common intention of the participator. If the criminal offence is distinctly remote
and unconnected with the common intention, Section 34 would not be applicable.
However, if the criminal offence done or performed was attributable or was
primarily connected or as a known or reasonably possible outcome of the
preconcert/ contemporaneous engagement or a manifestation of the mutual
consent for carrying out common purpose, it will fall within the scope and ambit
of the act done in furtherance of common intention. Thus, the word “furtherance”
propounds a wide scope but should not be expanded beyond the intent and
purpose of the statute. Russell on Crime, (10" edition page 557), while examining
the word “furtherance” had stated that it refers to “the action of helping forward”
and “it indicates some kind of aid or assistance producing an effect in the future”
and that “any act may be regarded as done in furtherance of the ultimate felony
if it is a step intentionally taken for the purpose of effecting that felony.” An act
which is extraneous to the common intention or is done in opposition to it and is
not required to be done at all for carrying out the common intention, cannot be
said to be in furtherance of common intention [refer judgment of R.P. Sethi J. in
Suresh and anr. v. State of Uttar Pradesh, (2001) 3 SCC 673.

192. INDIAN PENAL CODE, 1860 — Sections 84, 302 and 304 Part |

(i) Unsoundness of mind — Exoneration from liability — A person at
the time of doing the act, is either incapable of knowing the
nature of the act, or that he is doing what is either wrong or
contrary to law.

(ii) Last seen together theory — If the time gap between last seen
together and the death of the deceased is of few minutes —
Principle applied.

(iii) Culpable homicide not amounting to murder — Expert stated
that the patients of psychosis are not in a position to
understand as to what is correct or what is wrong — The accused
was a complete stranger — He had no grudge against the
deceased or his family members — No motive proved — Held,
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the act of the accused would fall u/s 304 Part | of I.P.C. and not
u/s 302 of I.P.C.

ARG gus AiEdr, 1860 — €IRIY 84, 302 Ud 304 HI—1
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Ram Bahadur Thapa v. State of M.P.

Judgment dated 28.10.2021 passed by the High Court of Madhya
Pradesh (Bench Gwalior) in Criminal Appeal No. 881 of 2011, reported
in 2022 CriLJ 1473

Relevant extracts from the judgment:

There are two types of insanity i.e. Medical Insanity and Legal Insanity.
Under Section 84 of I.P.C., a person is exonerated from liability for doing an act
on the ground of unsoundness of mind if he, at the time of doing the act, is
either incapable of knowing (a) the nature of the act, or (b) that he is doing what
is either wrong or contrary to law. The burden to prove insanity is on the accused.

In the present case, the time gap between last seen together and the death
of the boy is of few minutes. Thus, there is a close proximity between the
circumstance of last seen together and the death of the boy.

In cross-examination, this witness has also stated that the patient of
psychosis usually commits offence not deliberately or intentionally but being
the patient of psychosis. He further stated that the patients of psychosis are not
in a position to understand as to what is correct or what is wrong. Further, it is
clear from the jail record, Ex. D.2C, the behavior of the appellant at the time of
his admission in jail was not normal and he was very aggressive and was attacking
the other inmates. Thus, considering the physical/mental condition of the
appellant, it is held that although he was not suffering from Legal Insanity, but
he was certainly suffering from psychosis. Further, he had no grudge against
the deceased or his family members. The appellant was a complete stranger.
No motive has been proved. Thus, it is held that the act of the appellant would
fall under Section 304 Part | of I.P.C

[
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193. INDIAN PENAL CODE, 1860 — Sections 149, 302 and 452

EVIDENCE ACT, 1872 — Sections 118 and 134

(i) Conduct of witnesses — Credibility — Eye witnesses testified
about the presence of accused — One of these witnesses had
suffered injuries in the transaction and the rest of them had
taken the deceased as well as the injured to medical centre
immediately after the occurrence lends credibility to the case
of the prosecution — Nothing has been brought on record in
their cross-examinations to dislodge the credibility of these
witnesses — Witnesses found reliable.

(ii) Testimony of sole eye witnhess — If the version of a single
witness is found reliable by the Court, can be the foundation
of conviction.

ARG gvs Afadl, 1860 — SIRTY 149, 302 UG 452

e rferfras, 1872 — 9IRIY 118 U9 134

(i) mefRror 31 AT — favawigar — ygeet wiférn A aftgaa )
SulRerfy & Waer 4 o f5d — 31 9t ¥ 9 U &) YAdER &
IR Susfa #1RT g41 iR S99 9 AW gRT Jas & 91T difed &l
ol g1 & R 91 Rfecaas d o 9T ARIST & YHRoT Si
faega-far ys@ axar @ — gfaueor 9 afdaE w® tar g8 T8
AT AT Sl 39 Gifgr #Y fazawsiaar @ mafifa exar 8 —
refireT faeasfia urg g |

(i) e 7 yaeeett el o ey — Ife <Earey gR1 e A9 qefl o
It favaa urn S, 9] &1 SR 81 9adr @ |

State of Rajasthan v. Bablu alias Om Prakash

Judgment dated 24.11.2021 passed by the Supreme Court in Criminal
Appeal No. 1475 of 2021, reported in AIR 2022 SC 1288

194. INDIAN PENAL CODE, 1860 — Sections 201 and 304-B

(i) Death in abnormal circumstances — Deceased went missing
from her matrimonial home within a few months of her marriage
and immediately after demands of dowry were made on her —
Death occurred under abnormal circumstances — Such death
would have to be charactarized as “dowry death”.

(ii) Demand of dowry — Lacking of specific allegation — Effect —
From the evidence on record, it appears that only certain
omnibus allegations have been made against mother-in-law
with respect to dowry demands — State not able to prove any
specific allegation against her in these circumstances -
Conviction cannot be held.
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AR gus Wigdl, 1860 — €RIY 201 Ud 304—

(i) sram= IRRefAT 4 g — JaeT faae & B A48 3 HaR &
I DY TS q_S DI AT & G 9L U d91fRd fray | argar
Bl TS — ISP g AT uRReafaat & safa #1Rkd g3 — ¢
I B "Teu—g” > wu A faRfa fear s arfg

(i) <= @ "W — fafafdse gy &1 FvE — y99 — AfeE w®
Judel Aled | g8 <Rfa giar @ & 9™ @ fawg daa AR—a
YUY AT T2 B W b Ga¥ d R T — 159 9 fa6g
frdt fafafds anaiy & galrg o33 & swef w81 — s aRRkeafaay
H TRl T B o "l |

Parvati Devi v. State of Bihar now State of Jharkhand and ors.
Judgment dated 17.12.2021 passed by the Supreme Court in Criminal
Appeal No. 574 of 2012, reported in AIR 2022 SC 1268 (Three Judge
Bench)

Relevant extracts from the judgment:

In the instant case, despite the shoddy investigation conducted by the
prosecution, we are of the view that the circumstances set out in Section 304B
of the IPC have been established in the light of the fact that the deceased,
Fulwa Devi had gone missing from her matrimonial home within a few months of
her marriage and immediately after demands of dowry were made on her and
that her death had occurred under abnormal circumstances, such a death would
have to be charactarized as a “dowry death”.

As for Parvati Devi, A-3 (Mother-in-law), from the evidence on record only
certain omnibus allegations have been made against her with respect to dowry
demands. Learned counsel for the respondent-State has not been able to indicate
any specific allegations, nor point to any specific evidence or testimony against
her. In fact, in the only direct evidence before the Court, PW-3 (informant and
father of the victim) mentions that A-2 threatened to harm the deceased. In view
of the above, we are of the opinion that it is necessary to interfere with the
findings of the Courts below convicting A-3 (appellant in Criminal Appeal No.
574 of 2012) for the offence under Sections 304B and 201 read with Section
34, IPC. The said appeal filed by A-3 is accordingly allowed.

)
195. INDIAN PENAL CODE, 1860 — Section 300

(i) Murder — Inquest Report — Objective — Not being a substantive

evidence and purpose is limited to finding out the apparent
cause of death of a person who died under suspicious
circumstances.

(ii) Plea of alibi — Proof — Non-production of material evidence -
Plea of alibi not tenable.
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AR <vs wfEdr, 1860 — ©IRT 300

() =T — gy whier R — IR — ARYA 91 T Fd gY SHBI
W Sqawa afdd &) Y]] & STAE RN DI A1 AT © ol
Hagrug uRRefoat § qa gam 2
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ST — =0 SuReIf &1 sif¥rars, Wdier It =7El |

Pappu Tiwary v. State of Jharkhand
Judgment dated 31.01.2022 passed by the Supreme Court in Criminal
Appeal No. 1492 of 2021, reported in AIR 2022 SC 758

Relevant extracts from the judgment:

It has been rightly pointed out by the learned counsel for the State that the
burden was on Law Tiwari to establish the plea of alibi [Vijay Pal v. State (Govt. of
NCT of Delhi), AIR 2015 SC 1495 and Jitender Kumar v. State of Haryana, AIR 2012
SC 2488], which he failed to discharge. It was not a case where opportunity was
not granted to him. In fact, two withesses were produced in defence by Law
Tiwari and two court witnesses were also summoned. However, the relevant
evidence was not led.

It has been rightly pointed out that the most material witness would have
been Dr. M.P. Singh, who was not produced as a defence witness nor summoned.

We may note that there is some identity confusion in the judgment of the
trial court as a reference has been made to one Dr. M.P. Singh (PW-1), who is
not the same doctor. The advise stated to be given by Dr. M.P. Singh was also
not proved nor was the x-ray plate produced. DW-2 stated that he took Law
Tiwari to Garhwa Hospital but no papers of admission or treatment at the hospital
were produced in support of the treatment of a fractured leg in the hospital.
Thus, on all these aspects Law Tiwari failed to discharge the burden to establish
the plea of alibi and, thus, the trial court and the High Court cannot be said to
have fallen into any error in rejecting the plea of alibi. This was the only aspect
to be examined by us.

On examination of the aforesaid pleas, insofar as the factual context is
concerned, there is little doubt that there is not a minor but a major difference in
recording the number of injuries suffered by the deceased in the inquest report
and the post-mortem report. However, this will not be fatal in our view. We say
so keeping in mind the purpose of an inquest report, which is not a substantive
evidence. The objective is to find out whether a person who has died under
suspicious circumstances, what may be the apparent cause of his death. In the
present case the death was unnatural. There were wounds. There is no doubt
that it is a homicide case. The expert is the doctor who carries out the post-
mortem and has been medico legal expert. The two fire arm injuries have been
clearly identified with the wounds at the entry and at the exit being identified.
We have already discussed the proximity of the time period between the
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intimation and the police proceeding with it right up to the stage when the post-
mortem commenced. We do not find any substance in this plea.

196. INDIAN PENAL CODE, 1860 — Section 302
Murder — Multiple blows on vital part of the body — Use of weapon
with such force resulting in skull fracture — Case falls under clauses
thirdly and fourthly of section 300 IPC.

ARG qvs Wfddl, 1860 — SIIRT 302

BT — INR @ A1ffe 0l R 33 IR — SRR &1 A 9 & 91271 g
forae uRvmrawy aRkass d aRerd T glar @ — dMdr IRG gvs gfadr
P GRT 300 & IR 3R Gl @vs & Faiia Arar 2 |

State of Uttarkhand v. Sachendra Singh Rawat
Judgment dated 04.02.2022 passed by the Supreme Court in Criminal
Appeal No. 143 of 2022, reported in 2022 (1) Crimes 397 (SC)

Relevant extracts from the judgment:

Applying the law laid down by this Court in Stalin v. State, (2020) 9 SCC 524,
Mahesh Balmiki v. State of M.P., (2000) 1 SCC 319, Dhirajbhai Gorakhbhai Nayak v.
State of Gujarat, (2003) 9 SCC 322, Pulicherla Nagaraju v. State of A.P., (2006) 11
SCC 444; Singapagu Anjaiah v. State of A.P., (2010) 9 SCC 799, State of Rajasthan v.
Kanhaiya Lal, (2019) 5 SCC 639; Arun Raj v. Union of India, (2010) 6 SCC 457,
Ashokkumar Magabhai Vankar v. State of Gujarat, (2011) 10 SCC 604, State of
Rajasthan v. Leela Ram, (2019) 13 SCC 131, Bavisetti Kameswara Rao v. State of
A.P, (2008) 15 SCC 725 and Virsa Singh v. State of Punjab, AIR 1958 SC 465 to the
facts of the case on hand and the fact that the accused gave several blows/
multiple blows on the vital part of the body — head which resulted into grievous
injuries and he used “Phakadiyat” with such a force which resulted in Skull fracture
and a frontal wound on left side and wounds with 34 stitches on the left side of
the skull extended from mid of the left side of the skull along with coronal sutures
of 16 cm, we are of the opinion that the case would fall under Clauses thirdly
and fourthly of Section 300 IPC. Clauses thirdly and fourthly of Section 300 IPC
read as under:

“Thirdly.—If it is done with the intention of causing bodily
injury to any person and the bodily injury intended to be
inflicted is sufficient in the ordinary course of nature to
cause death.

Fourthly.—If the person committing the act knows that it is
so imminently dangerous that it must, in all probability, cause
death or such bodily injury as is likely to cause death, and
commits such act without any excuse for incurring the risk
of causing death or such injury as aforesaid.”
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Therefore, as per Section 300 IPC, if the case falls within Clauses thirdly
and fourthly to Section 300 IPC, culpable homicide can be said to be amounting
to murder. Therefore, in the facts and circumstances of this case, the High Court
has committed a grave error in observing that culpable homicide did not amount
to murder, by applying exception Fourth to Section 300 IPC. As observed
hereinabove, exception Fourth to Section 300 IPC ought not to have been applied
by the High Court at all considering the fact that the main second incident had
taken place subsequently at 12:00 in the night, much after the first incident of
altercation was over in the mehendi ceremony. The impugned judgment and order
passed by the High Court is unsustainable both, on facts as well as on law.

[
197. INDIAN PENAL CODE, 1860 — Section 302

EVIDENCE ACT, 1872 - Section 106

(i) Circumstantial evidence — Prosecution failed to prove the chain
of circumstances — Section 106 of the Act do not relieve it of
the duty of the prosecution.

(ii) Falsity of defence — If the chain is complete pointing to the
guilt of accused, the court is compelled to arrive at the
conclusion that the accused had committed the alleged crime
— False defence can be taken as an additional circumstance.

ARJII gvs Gf2dl, 1860 — €IRT 302

e SffAfraH, 1872 — ©IRT 106

() uRRefoe= wed — e aRRufaAT ) sfsal o arfed o §
IMH BT — AR BT aRT 106 AT i 39 IR | o
T8l Bl |

(i) =Ta &1 freAr 9T — AfE 3= HfSAT Yoia: AR FT & TR BT IR
Hod 2t &, ~IraTera 39 fsed R ugER @ forg arew 2 9 afrgaa
S mafia sruRTy B e & — fiear gam9 sifaRea uRRafa @ wu A
forar smasar2 |

Satye Singh and anr. v. State of Uttarakhand

Judgment dated 09.02.2022 passed by the Supreme Court in Criminal
Appeal No. 84 of 2022, reported in 2022 (1) Crimes 467 (SC)

Relevant extracts from the judgment:

In the case on hand, the prosecution having failed to prove the basic facts
as alleged against the accused, the burden could not be shifted on the accused
by pressing into service the provisions contained in section 106 of the Evidence
Act. There being no cogent evidence adduced by the prosecution to prove the
entire chain of circumstances which may compel the court to arrive at the
conclusion that the accused only had committed the alleged crime, the court
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has no hesitation in holding that the Trial Court and the High Court had committed
gross error of law in convicting the accused for the alleged crime, merely on the
basis of the suspicion, conjectures and surmises.

198. INDIAN PENAL CODE, 1860 — Section 304 B

DOWRY PROHIBITION ACT, 1961 — Section 3

EVIDENCE ACT, 1872 - Sections 3 and 113-B

(i) Dowry death — Pre-requisites to prove the offence — Enumerated.

(ii) Words “soon before” — Time lag may differ from case to case —
Phrase “soon before” is different from the phrase “immediately
before”.

(iii) Definition of dowry — Demand of money for construction of
house - Falls within the meaning of the word “dowry”.

AR §vs Gf2dl, 1860 — €T 304 &

<ol yfase fSfa=H, 1961 — oRT 3

e JferfraH, 1872 — €RIY 3 U9 113—9

(i) <o g — IURTY HIfQd S B qd JETIHAIG — YO B TS |

(ii) wreg “di@ qd” — AT TAD YDl B IRReIfRT w= v s
— qrary e gd” gRa qd- @ e @

(iii) <@ @Y uRureT — a1 i @ ford ¥ Y 717 — <@ B aRwET
@ IAaiid AT |

State of Madhya Pradesh v. Jogendra and anr.

Judgment dated 11.01.2022 passed by the Supreme Court in Criminal
Appeal No. 190 of 2012, reported in AIR 2022 SC 933 (Three-Judge
Bench)

Relevant extracts from the judgment:

In the facts of the instant case, we are of the opinion that the trial Court
has correctly interpreted the demand for money raised by the respondents on
the deceased for construction of a house as falling within the definition of the
word “dowry”. The submission made by learned counsel for the respondents
that the deceased was also a party to such a demand as she had on her own
asked her mother and maternal uncle to contribute to the construction of the
house, must be understood in the correct perspective. It cannot be lost sight of
that the respondents had been constantly tormenting the deceased and asking
her to approach her family members for money to build a house and it was only
on their persistence and insistence that she was compelled to ask them to
contribute some amount for constructing a house. The Court must be sensitive
to the social milieu from which the parties hail. The fact that the marriage of the
deceased and the respondent No.1 was conducted in a community marriage
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organization where some couples would have tied the knot goes to show that
the parties were financially not so well off. This position is also borne out from
the deposition of P.W.-1 who had stated that he used to bear the expenses of
the couple. Before the marriage of the deceased also, P.W.-1 had stated that he
used to bear her expenses and that of her mother and brother [his sister and
nephew] as her father had abandoned them. In this background, the High Court
fell in an error in drawing an inference that since the deceased had herself
joined her husband and father-in-law, respondents herein and asked her mother
or uncle to contribute money to construct a house, such demand cannot be
treated as a “dowry demand”. On the contrary, the evidence brought on record
shows that the deceased was pressurized to make such a request for money to
her mother and uncle. It was not a case of complicity but a case of sheer
helplessness faced by the deceased in such adverse circumstances.

In the above context, we may usefully refer to a recent decision of a three
Judge Bench of this Court in Gurmeet Singh v. State of Punjab, (2021) 6 SCC 108
that has restated the detailed guidelines that have been laid down in Satbir
Singh and anr. v. State of Haryana, (2021) 6 SCC 1, both authored by Chief Justice
N.V. Ramana, relating to trial under Section 304-B IPC where the law on Section
304-B IPC and Section 113-B of the Evidence Act has been pithily summarized
in the following words:

“Section 304-B IPC must be interpreted keeping in mind
the legislative intent to curb the social evil of bride burning
and dowry demand.

The prosecution must at first establish the existence of the
necessary ingredients for constituting an offence under
Section 304-B IPC. Once these ingredients are satisfied,
the rebuttable presumption of causality, provided under
Section 113-B of the Evidence Act operates against the
accused.

The phrase “soon before” as appearing in Section 304-B
IPC cannot be construed to mean “immediately before”.

The prosecution must establish existence of “proximate and
live link” between the dowry death and cruelty or harassment
for dowry demand by the husband or his relatives.

Section 304-B IPC does not take a pigeonhole approach in
categorising death as homicidal or suicidal or accidental.
The reason for such non-categorisation is due to the fact
that death occurring “otherwise than under normal
circumstances” can, in cases, be homicidal or suicidal or
accidental.”
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199.

200.

INDIAN PENAL CODE, 1860 — Section 306

CRIMINAL PROCEDURE CODE, 1973 - Section 161

(i) Abetment to suicide — Merely having an extramarital
relationship may not be sufficient to prosecute a person for
offence u/s 306 of IPC, but when mental or physical cruelty is
meted out to the deceased for having an extramarital relation,
it would certainly amount to abetment of suicide.

(ii) Recording of statement — Mere delay in recording the
statement u/s 161 of CrPC is not sufficient to discard the
evidence of witnesses outrightly.

ARJII gvs Gfadl, 1860 — €IRT 306

qus yfshar Gfedr, 1973 — ©RT 161

(i) SR ST TRV — Had fIaRdar deg @ f&d afaa a1
HRT 306 & I=wid JFAITRTT v & forg vafw =€ @ fog w19
faaedR 999 & R Jab 1 AERNIS AT ARIRG H3AT SIRT g3
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(ii) P BT JAMAWT — gRT 161 Y. D A HAA D APTAET H
faere w3 el 3 e o1 RR @ @R w31 @ fow gaf« 78 21

Pradeep Sakhawar v. State of M.P. and anr.

Order dated 25.02.2022 passed by the High Court of Madhya Pradesh
(Bench Gwalior) in MCRC No. 35848 of 2021, reported in 2022 CriLJ
1814

INDIAN PENAL CODE, 1860 — Sections 366 and 376(2)(n)

CRIMINAL PROCEDURE CODE, 1973 — Section 311

(i) Determination of age — Duty of court — Prosecution initially
relied upon the school record of the prosecutrix — Even in the
list of documents annexed with the chargesheet, no school
Head Master or teacher was cited as a witness — Held, Trial
Court had to exercise its power u/s 311 of CrPC and could have
called the Head Master or teacher of the concerning school to
prove the date of birth of the prosecutrix.

(ii) Summoning of witness by the court — Cannot be termed as a
witness of any particular party — Court should give right of
cross-examination to the complainant.

ARG gvs Hfadl, 1860 — &IRTY 366 Ud 376(2)(1)

que yfshar dfedr, 1973 — €T 311

(i) oMy &1 FEiReT — AT & ddd — JARIS A AIRT 7 AT
3 T AfEl R fagary f&ar — @1 9 & sifaw yfass & arer
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Jagdish Singh and anr. v. State of M.P.

Judgment dated 13.12.2021 passed by the High Court of Madhya
Pradesh (Bench Gwalior) in Criminal Appeal No. 898 of 2017, reported
in 2022 CriLJ 826

Relevant extracts from the judgment:

It is really surprising that the prosecution had initially relied upon the school
record of the prosecutrix, according to which, date of birth of the prosecutrix
was 02/04/1997 and the prosecutrix went missing on 14/05/2014. On 19/09/
2014 the APO, namely, Shri S.B. Soni filed the trial programme requesting the
Trial Court to summon only five witnesses, i.e. Dr. Abha Sharma (PW-1),
Prosecutrix, “A” (PW-3) father of the prosecutrix, “B” (PW-4) mother of the
prosecutrix and ASI Livon Minj (PW-5). Even in the list of documents annexed
with the charge-sheet, no school Head Master/teacher was cited as a witness.
Why the Investigating Officer and the APO did not think it proper to get the
school record proved, specifically when the Investigating Officer had himself
filed a photocopy of the progress report of the prosecutrix of Class-VIII? Further,
the Trial Court is not expected to act as a Post Office. When the prosecution
itself had filed a copy of the school record of the prosecutrix to show that her
date of birth is 02/04/1997, then the Trial Court could have exercised its power
under Section 311 of CrPC and could have called the Head Master/teacher of
the concerning school to prove the date of birth of the prosecutrix.

XXX

The object of Section 311 is to bring on record evidence not only from the
point of view of the accused and the prosecution but also from the point of view
of the orderly society. If a witness called by the court gives evidence against the
complainant, he should be allowed an opportunity to cross-examine. The right
to cross-examine a witness who is called by a court arises not under the provisions
of Section 311, but under the Evidence Act which gives a party the right to
cross-examine a witness who is not his own witness. Since a withess summoned
by the court could not be termed a witness of any particular party, the court
should give the right of cross-examination to the complainant.
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*201.INDIAN PENAL CODE, 1860 — Section 498A
CRIMINAL PROCEDURE CODE, 1973 - Sections 177 and 178
Cruelty — Jurisdiction of court — Courts at the place where the wife
takes shelter after leaving or driven away from the matrimonial
home on account of acts of cruelty committed by the husband or
his relatives, also have jurisdiction to entertain a complaint alleging
commission of offences u/s 498-A of the Code.

ARG gus AfEdl, 1860 — &IRT 498%

qus yfebar dfgdr, 1973 — gRIG 177 ¢4 178

BHXAT — AT BT AR — S8l gl A= ufay A1 S9d Red<R gRT
DI TS HIAT b S & SR IS 8 I BISHR AT A G WATPHR B!
2 IfEar &Y ORT 498—% & A=A IJURTE BT AT B arel yRATE Bl
T BT AFAMRGR SH ©IHF & A Ted &1 2

Achin Phulre and ors. v. State of M.P. and anr.
Order dated 16.02.2022 passed by the High Court of Madhya
Pradesh in MCRC No0.31135 of 2021, reported in 2022 CriLJ 1719

202. INDIAN PENAL CODE 1860 — Section 498A
Matrimonial disputes — Allegation of cruelty — Proceeding against
distant relatives — The relative of the husband should not be roped
in on the basis of omnibus allegation unless specific instances of
their involvement are made out.

AR qvs Wiedr, 1860 — ©IRT 498

da1fg® fdare — H3Ar &1 38y — R & RWIRI & fawg ey — ufa &
RedaRl & IEUATSI YT & MR W d9 AF T8 BRI ST a1y
o9 a& & fafafdsea: swa) wferaar aRfa 7 &t |

Kahkashan Kausar @ Sonam and ors. v. State of Bihar and ors.
Judgment dated 08.02.2022 passed by the Supreme Court in Criminal
Appeal No. 195 of 2022, reported in 2022 (1) Crimes 376 (SC)

Relevant extracts from the judgment:

The decisions in Rajesh Sharma and ors. v. State of U.P. & anr., (2018) 10
SCC 472, Arnesh Kumar v. State of Bihar and anr., (2014) 8 SCC 273, Preeti Gupta
& anr. v. State of Jharkhand & anr., (2010) 7 SCC 667, Geeta Mehrotra & anr. v.
State of UP & anr., (2012) 10 SCC 741 and K. Subba Rao v. The State of Telangana,
(2018) 14 SCC 452 clearly demonstrate that this court has at numerous instances
expressed concern over the misuse of section 498A IPC and the increased
tendency of implicating relatives of the husband in matrimonial disputes, without
analysing the long term ramifications of a trial on the complainant as well as the
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accused. It is further manifest from the said judgments that false implication by
way of general omnibus allegations made in the course of matrimonial dispute,
if left unchecked would result in misuse of the process of law. Therefore, this
court by way of its judgments has warned the courts from proceeding against
the relatives and in-laws of the husband when no prima facie case is made out
against them.

Coming to the facts of this case, upon a perusal of the contents of the FIR
dated 01.04.2019, it is revealed that general allegations are levelled against
the Appellants. The complainant alleged that ‘all accused harassed her mentally
and threatened her of terminating her pregnancy’. Furthermore, no specific
and distinct allegations have been made against either of the Appellants herein,
i.e., none of the Appellants have been attributed any specific role in furtherance
of the general allegations made against them. This simply leads to a situation
wherein one fails to ascertain the role played by each accused in furtherance of
the offence. The allegations are therefore general and omnibus and can at best
be said to have been made out on account of small skirmishes. Insofar as
husband is concerned, since he has not appealed against the order of the High
court, we have not examined the veracity of allegations made against him.
However, as far as the Appellants are concerned, the allegations made against
them being general and omnibus, do not warrant prosecution.

Furthermore, regarding similar allegations of harassment and demand for
car as dowry made in a previous FIR. Respondent No. 1 i.e., the State of Bihar,
contends that the present FIR pertained to offences committed in the year 2019,
after assurance was given by the husband Md. Ikram before the Ld. Principal
Judge Purnea, to not harass the Respondent wife herein for dowry, and treat
her properly. However, despite the assurances, all accused continued their
demands and harassment. It is thereby contended that the acts constitute a
fresh cause of action and therefore the FIR in question herein dated 01.04.19,
is distinct and independent, and cannot be termed as a repetition of an earlier
FIR dated 11.12.2017.

)
203. INDIAN PENAL CODE, 1860 — Section 498A

Sentence — Offence of cruelty commited by a woman against another
woman — Makes the offence more serious — Specially mother-in-
law should be more sensitive towards her daughter-in-law — In such
cases, Court is not required to show leniency towards
mother-in-law who has been found guilty for the offence of cruelty
against her daughter-in-law.

ARAT qus Hfedr, 1860 — ©IRT 498%
JUSTRY — & Afdl §RT qaY Afedl @ fawg STRA HIAT &1 3u=e ¢H
JURT B AR 3@ TR g971a1 © — IR wu 4 99 $I v 98 @ yfa
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Meera v. State by the Inspector of Police Thiruvotriyur Police
Station Chennai

Judgment dated 11.01.2022 passed by the Supreme Court in Criminal
Appeal No. 31 of 2022, reported in (2022) 3 SCC 93

Relevant extracts from the judgment:

It is to be noted that the appellant — mother-in-law is held to be guilty for
the offence under Section 498A of IPC. Being a lady, the appellant, who was the
mother-in-law, ought to have been more sensitive vis-a-vis her daughter-in-law.
When an offence has been committed by a woman by meting out cruelty to
another woman, i.e., the daughter-in-law, it becomes a more serious offence. If
a lady, i.e., the mother-in-law herein does not protect another lady, the other
lady, i.e., daughter-in-law would become vulnerable.

In the present case, even the husband of the victim was staying abroad.
The victim was staying all alone with her in-laws. Therefore, it was the duty of
the appellant, being the mother-in-law and her family to take care of her daughter-
in-law, rather than harassing and/or torturing and/or meting out cruelty to her
daughter-in-law regarding jewels or on other issues. Therefore, as such, no
leniency is required to be shown to the appellant in this case.

204. LAND ACQUISITION ACT, 1894 — Section 18
(i) Rejection of reference - Absence of prosecution -
Non-participation of any party could not confer jurisdiction on
the Civil Court to dismiss the reference for default.
(ii) Order — No reasons assigned — Reasons are heartbeats of the
order and absence of it reflects non-application of mind.

i arferreer Aferfraw, 1894 — aRT 18

() e &1 @RS fear S — Ao &1 3T — fedl Y vger ot
FeqTRIdT &1 341d e @is s 2q Rifae =Imared a1 aaitarR
& QAT 2 |
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Mohd. Sakhawat Noor v. State of M. P. and ors.

Order dated 17.02.2022 passed by the High Court of Madhya
Pradesh in Miscellaneous Petition No. 4059 of 2019, reported in
2022 (2) MPLJ 342

Relevant extracts from the order:

Counsel appearing for the State and the respondent No.2 has pointed out
that the order impugned does not only reflect that it is dismissed for want of
prosecution rather the objection filed by the petitioner was also taken into
consideration and not found to be satisfactory, therefore, the reference was
rejected, but the fact remains that the order impugned does not reflect any
application of mind by the Authorities. There is no consideration of any objection
filed by the petitioner. No reasons are assigned while rejecting the reference.
The reasons are the heart beats of the orders or judgments as has been held
by the Hon’ble Supreme Court in the case of Kranti Associates Private Limited and
anr. v. Masood Ahmed Khan and ors., (2010) 9 SCC 496 wherein the Hon’ble Supreme
Court has held as under :-

“47. Summarizing the above discussion, this Court holds:-

(a) In India the judicial trend has always been to record
reasons, even in administrative decisions, if such decisions
affect anyone prejudicially.

(b) A quasi-judicial authority must record reasons in support
of its conclusions. (c) Insistence on recording of reasons is
meant to serve the wider principle of justice that justice must
not only be done it must also appear to be done as well.

(d) Recording of reasons also operates as a valid restraint
on any possible arbitrary exercise of judicial and quasi-
judicial or even administrative power. (e) Reasons reassure
that discretion has been exercised by the decision maker
on relevant grounds and by disregarding extraneous
considerations. 5 A.F.R. (f) Reasons have virtually become
as indispensable a component of a decision making process
as observing principles of natural justice by judicial, quasi-
judicial and even by administrative bodies.

(g) Reasons facilitate the process of judicial review by
superior Courts.

(h) The ongoing judicial trend in all countries committed to
rule of law and constitutional governance is in favour of
reasoned decisions based on relevant facts. This is virtually
the life blood of judicial decision making justifying the
principle that reason is the soul of justice.
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(i) Judicial or even quasi-judicial opinions these days can
be as different as the judges and authorities who deliver
them. All these decisions serve one common purpose which
is to demonstrate by reason that the relevant factors have
been objectively considered. This is important for sustaining
the litigants’ faith in the justice delivery system.

(j) Insistence on reason is a requirement for both judicial
accountability and transparency. (k) If a Judge or a quasi-
judicial authority is not candid enough about his/her decision
making process then it is impossible to know whether the
person deciding is faithful to the doctrine of precedent or
to principles of incrementalism.

(I) Reasons in support of decisions must be cogent, clear
and succinct. A pretence of reasons or ‘rubber-stamp
reasons’ is not to be equated with a valid decision making
process.

(m) It cannot be doubted that transparency is the sine qua
non of restraint on abuse of judicial powers. Transparency
in decision making not only makes the judges and decision
makers less prone to errors but also makes them subject
to broader scrutiny. (See David Shapiro in Defence of Judicial
Candor, (1987) 100 Harward Law Review 731-737).

(n) Since the requirement to record reasons emanates from
the broad doctrine of fairness in decision making, the said
requirement is now virtually a component of human rights
and was considered part of Strasbourg Jurisprudence. See
(1994) 19 EHRR 553, at 562 para 29 and Anya v. University of
Oxford, 2001 EWCA Civ 405, wherein the Court referred to
Article 6 of European Convention of Human Rights which
requires, “adequate and intelligent reasons must be given
for judicial decisions”.

(0) In all common law jurisdictions judgments play a vital
role in setting up precedents for the future. Therefore, for
development of law, requirement of giving reasons for the
decision is of the essence and is virtually a part of “Due
Process”.

From the judgment passed by the Supreme Court in the case of Khazan
Singh (Dead) by LRs. v. Union of India, (2002) 2 SCC 242 it is apparently clear that
the reference cannot be dismissed for want of prosecution. The Hon’ble Supreme
Court has held as under :-
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“The provisions above subsumed would thus make it clear
that the Civil Court has to pass an award in answer to the
reference made by the Collector under Section 18 of the
Act. If any party to whom notice has been served by the
Civil Court did not participate in the inquiry it would only be
at his risk because an award would be passed perhaps to
the detriment of the concerned party. But non-participation
of any party would not confer jurisdiction on the Civil Court
to dismiss the reference for default.”

)
*205.MOTOR VEHICLES ACT, 1988 — Section 147
Accident by stolen vehicle — No willful breach of terms and
conditions of the insurance policy by the insured — Insurance
Company held liable. [United India Insurance Co. Ltd. v. Lehru, 2003 ACJ
611 (SC) relied]

Alex 9 AffaH, 1988 — €IRT 147

FRTY Y q18 §IRT GeieAr — diffa g1 47 giferdt @1 2rafl &1 srqgey
Jed o el fHar & — 91 3 i 1R sevrT AT | [FArses
giear segRer @. fofy fawg oigw, 2003 vfisl 611 (vwrel), sgaid]
United India Insurance Co. Ltd. v. Anita Devi and ors.

Judgment dated 17.01.2022 passed by the High Court of Delhi in
MAC Appeal No.15 of 2022, reported in 2022 ACJ 1108 (Delhi)
)
*206.MOTOR VEHICLES ACT, 1988 — Section 166

(i) Dependant — Parents and married daughter of the deceased
are also entitled for compensation.

(ii) Determination of dependency — Even if dependency is a
relevant criterion to claim compensation for loss of
dependency, it does not mean that financial dependency is the
‘ark of the covenant’ — Dependency includes gratuitous service
dependency, physical dependency, emotional dependency,
psychological dependency and so on and so forth which can
never be equated in terms of money.

Hiex g AfR—H, 1988 — IRT 166

(i) onf¥a — ya® & wrar — far aen faarfza g=h ff yfoek g &4 &
rferaY 2 |

(ii) smf¥raar &1 fAeriRer — Tef snf¥aar @) =1 @ forv yfasr &1 <rar
$ @ fag snf¥aar e gETa 4 2 g e adad 78 2 f$
i@ sNfdradr “arar &7 wg@ € — MBadr & F=<id ATys Al
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United India Insurance Co. Ltd. v. Shalumol and ors.
Judgment dated 25.08.2021 passed by the High Court of Kerala in
MAC Appeal No.1768 of 2021, reported in 2022 ACJ 1251 (Kerala)

207. MOTOR VEHICLES ACT, 1988 — Section 166
Split multiplier — Cannot be applied — Retirement in near future is
not a just reason for applying split multiplier.

Hrex I Afa9, 1988 — ©IRT 166
9IH—gAaS [UNe — FMec Afds § darfgia gare—gue [one any s+
?q Sfaa sror 7 2

Sumathi and ors. v. National Insurance Co. Ltd. and anr.
Judgment dated 15.12.2021 passed by the Supreme Court in Civil
Appeal No. 7729 of 2021, reported in 2022 ACJ 1315 (SC)

Relevant extracts from the judgment:

The High Court has applied split multiplier by referring to the judgment of
this Court in the case of Puttamma & ors. v. K. L. Narayana Reddy & anr., 2014
ACJ 526 (SC) without recording any specific reason, contrary to the said judgment.
The High Court has applied split multiplier only on the ground that the deceased
was 54 years of age at the time of accident and leftover service was only four
years. In the judgment in the case of Puttamma (supra) in similar circumstances,
where the split multiplier was applied for the purpose of assessing compensation
by the High Court, this Court has allowed the appeal by setting aside the judgment
of the High Court. Para 66 of the judgment of the case of Puttamma (supra) is
relevant for the purpose of disposal of this appeal. The relevant para 64 reads
as under:

“64. In the appeal which was filed by the claimants before
the High Court, the High Court instead of deciding the just
compensation allowed a meagre enhancement of
compensation. In doing so, the High Court introduced the
concept of split multiplier and departed from the multiplier
system generally used in the light of the decision in Sarla
Verma (Smt.) and ors. v. Delhi Transport Corporation & anr.,
2014 ACJ 526 (SC) without disclosing any reason. The High
Court has also not considered the question of prospect of
future increase in salary of the deceased though it noticed
that the deceased would have continued in pensionable
services for more than 10 years.
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When the age of the deceased was 48 years at the time of
death it wrongly applied multiplier of 10 and not 13 as per
decision in Sarla Verma (supra). Thus, we fail to appreciate
as to why the High Court chose to apply split multiplier and
applied multiplier of 10. We, thus, find that the judgment of
the High Court is perverse and contrary to the evidence on
record and is fit to be set aside for not having considered
the future prospects of the deceased and also for adopting
split multiplier method against the law laid down by this
Court. In view of our aforesaid finding, we hold that the
judgment of the High Court deserves to be set aside. We,
accordingly, set aside the impugned judgment and hold that
the claimants are entitled for total compensation of
Rs.23,43,688. They shall also get interest on the enhanced
compensation at the rate of 12% per annum from the date
of filing of the complaint petition. Respondent 2 Insurance
Company is directed to pay the enhanced/additional
compensation and interest to the claimants within a period
of three months by getting prepared a demand draft in their
name.”

From a reading of the above judgment, it is clear that in normal course, the
compensation is to be calculated by applying the multiplier, as per the judgment
of this Court in the Case of Sarla Verma (supra). Split multiplier cannot be applied
unless specific reasons are recorded. The finding of the High Court that the
deceased was having leftover service of only four years, cannot be construed
as a special reason, for applying the split multiplier for the purpose of assessing
the compensation. In normal course, compensation is to be assessed by applying
multiplier as indicated by this Court in the judgment in the case of Sarla Verma
(supra). As no other special reason is recorded for applying the split multiplier,
judgment of the High Court is fit to be set aside by restoring the award of the
Tribunal.

For the aforesaid reasons, this civil appeal is allowed by setting aside the
judgment of the High Court dated 8" November, 2017 passed in C.M.A.(MD)
No.1135 of 2015 passed by Madurai Bench of Madras High Court. Further, we
restore the award passed by the Tribunal and the claimants are entitled for
compensation as per the award dated 15.12.2012 passed by the Motor Accident
Claims Tribunal, Subordinate Court, Paramakudi in MACOP No.76 of 2011. The
compensation payable to the appellants, as per the aforesaid award, shall be
paid by the first respondent — Insurance Company, within a period of two months
from the date of this order.
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208. NEGOTIABLE INSTRUMENTS ACT, 1881 — Section 138
Complaint by company — Authorized employee of the company is
de facto complainant — Such de facto complainant can change from
time to time - Court can take cognizance on statement of such
employee.

w_epH forga arferfam, 1881 — oRT 138

B gRT 9RAE — SN BT AfSrpa HHa ) axga: aRard) & — 39 W
BT URATE T G99 WX 9o 9hdl & — I 39 dig & HHaR! ®
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M/s. TRL Krosaki Refractories Ltd. v. M/s. SMS Asia Private
Limited & anr.

Judgment dated 09.02.2022 passed by the Supreme Court in Criminal
Appeal No. 84 of 2022, reported in 2022 (1) Crimes 415 (SC)

Relevant extracts from the judgment:

In that view, the position that would emerge is that when a company is the
payee of the cheque based on which a complaint is filed under Section 138 of
N.I. Act, the complainant necessarily should be the Company which would be
represented by an employee who is authorized. Prima facie, in such a situation
the indication in the complaint and the sworn statement (either orally or by
affidavit) to the effect that the complainant (Company) is represented by
anauthorized person who has knowledge, would be sufficient. The employment
of the terms “specific assertion as to the knowledge of the power of attorney
holder” and such assertion about knowledge should be “said explicitly” as stated
in A.C. Narayanan v. State of Maharashtra & anr., (2014) 11 SCC 790 cannot be
understood to mean that the assertion should be in any particular manner, much
less only in the manner understood by the accused in the case. All that is
necessary is to demonstrate before the learned Magistrate that the complaint
filed is in the name of the “payee” and if the person who is prosecuting the
complaint is different from the payee, the authorization therefor and that the
contents of the complaint are within his knowledge. When, the complainant/
payeeis a company, an authorized employee can represent the company. Such
averment and prima facie material is sufficient for the learned Magistrate to
take cognizance and issue process. If at all, there is any serious dispute with
regard to the person prosecuting the complaint not being authorized or if it is to
be demonstrated that the person who filed the complaint has no knowledge
of the transaction and, as such that person could not have instituted and
prosecuted the complaint, it would be open for the accused to dispute the position
and establish the same during the course of the trial. As noted in Samrat Shipping
Co. Pvt. Ltd. v. Dolly George, (2002) 9 SCC 455, dismissal of a complaint at the
threshold by the Magistrate on the question of authorisation, would not be
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justified. Similarly, we are of the view that in such circumstances entertaining a
petition under Section 482 to quash the order taking cognizance by the Magistrate
would be unjustified when the issue of proper authorization and knowledge can
only be an issue for trial.

209. PREVENTION OF CORRUPTION ACT, 1988 — Sections 7 and 13 (1)(d)
lllegal gratification — Mere recovery of the amount from the person
would not be sufficient to convict him.

geeaR fFrarer sferfH, 1988 — &R 7 T9 13 (1)(=)
rder gRayor — fedl aafdd d dad o H RES 919 S8 IuRg o
o i e 2 |

K. Shanthamma v. The State of Telangana
Judgment dated 21.02.2022 passed by the Supreme Court in Criminal
Appeal No. 261 of 2022, reported in 2022 (1) Crimes 425 (SC)

Relevant extracts from the judgment:

We have given careful consideration to the submissions. We have perused
the depositions of the prosecution witnesses. The offence under Section 7 of
the PC Act relating to public servants taking bribe requires a demand of illegal
gratification and the acceptance thereof. The proof of demand of bribe by a
public servant and its acceptance by him is sine quo non for establishing the
offence under Section 7 of the PC Act. In the case of P. Satyanarayana Murthy v.
District Inspector of Police, State of Andhra Pradesh and anr., (2015) 10 SCC 152,
this Court has summarised the well-settled law on the subject in paragraph 23
which reads thus:

“23. The proof of demand of illegal gratification, thus, is
the gravamen of the offence under Sections 7 and
13(1)(d)(i) and (ii) of the Act and in absence thereof,
unmistakably the charge therefor, would fail. Mere acceptance
of any amount allegedly by way of illegal gratification or
recovery thereof, dehors the proof of demand, ipso facto,
would thus not be sufficient to bring home the charge under
these two sections of the Act. As a corollary, failure of the
prosecution to prove the demand for illegal gratification
would be fatal and mere recovery of the amount from the
person accused of the offence under Section 7 or 13 of the
Act would not entail his conviction thereunder.”
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*210.PROTECTION OF WOMEN FROM DOMESTIC VIOLENCE ACT, 2005 —

211.

Sections 2(q), 17 and 43

Eviction from shared household - Protection against eviction or
dispossession of a woman u/s 17 of the Act is not absolute or
unqualified — Can be evicted from the shared household in
accordance with the procedure established by law - Embargo
contained in section 17(2) of the Act operates only against a person
who is a respondent within the meaning of section 2(q) of the Act.

oxe fFar 9 afgemsn &1 dvavr f¥fr, 2005 — gRG 2(21),
17 U4d 43

sl el 4 fspraa — s @ g’ 17 @ sava Afeen @i
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Krishna Bhadoria v. Geeta Bhadoria and anr.

Order dated 04.01.2022 passed by the High Court of Madhya

Pradesh (Bench Gwalior) in First Appeal No.239 of 2014, reported in
2022 (1) MPLJ 677

REGISTRATION ACT, 1908 — Section 17

CIVIL PROCEDURE CODE, 1908 — Section 11

(i) Registration — Need of — Document which neither creates right
in specific property nor assets of the family in favour of specific
person — Registration of such document not required.

(ii) Res judicata — Previous suit decided on erroneous facts — Binding
upon the parties cannot be challenged — Principle of res judicata
applicable.

gofievor aferfH, 1908 — €RT 17

fafaer ufsbar |fgar, 1908 — aRT 11

(i) ushasRoT — JEAHar — <y ol fefl faRre dufea & «1g
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K. Arumuga Velaiah v. P.R. Ramasamy and anr.

Judgment dated 27.01.2022 passed by the Supreme Court in
Civil Appeal No. 2564 of 2012, reported in (2022) 3 SCC 757
(Three-Judge Bench)

Relevant extracts from the judgment:

On a perusal of the award which is in the form of a resolution, it is clear
that there was no right created in any specific item or asset of the joint family
properties in any person but the parties resolved to take certain actions in
pursuance of a family arrangement. Therefore under Annexure P-10 (Ex. B-13)
there was no right created in favour of any party in any specific item of joint
family property. The said document which has been styled as an award is, in our
view, only a memorandum of understanding/family arrangement to be acted upon
in future. Hence, in our considered view, the said document did not create rights
in specific properties or assets of the family, in favour of specific persons.
Therefore, the same did not require registration under section 17 (1) (e) of the
Act. The said document was in the nature of a document envisaged under section
17 (2) (v) of the Act.

This finding is sought to be questioned before us by placing reliance on a
judgment of the Apex Court in Asrar Ahmed v. Durgah Committee, Ajmer, AIR 1947
PC 1 to contend that the plea of res judicata does not arise in the instant case.
We have perused the same. Learned Counsel for the appellant placed heavy
reliance on this judgment contend that when a finding has been given by a
lower court based on sufficient evidence, if erroneous, is not binding between
the parties to the said proceeding on the principle of res judicata. The said
judgment is not applicable to the present case.

Having regard to the fact that in the instant case there has been no challenge
to the finding of partition between the parties till date and the same has attained
finality we do not think that the appellant can seek to rely on the judgment in
Asrar Ahmed (supra). Hence, the partition of the ancestral/joint family properties
having found to have taken place in the 1964 and the same having been acted
upon, a fresh suit for partition and separate possession of the suit properties
was not at all maintainable. The principle of res judicata squarely applies in the
present case.

[
212. SPECIFIC RELIEF ACT, 1963 — Section 19 (b)
Specific performance — Bonafide purchaser — Decree of specific
performance in favour of the plaintiff who knew that the suit

property was already purchased by a bonafide purchaser through
registered deed before institution of the suit should not be passed.
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Seethakathi Trust Madras v. Krishnaveni
Judgment dated 17.01.2022 passed by the Supreme Court in Civil
Appeal No. 5384 of 2014, reported in (2022) 3 SCC 150

Relevant extracts from the judgment:

In our view, it is not necessary to go into the issue of adverse possession
as both parties are claiming title. The crucial aspect is the decree obtained for
specific performance by the respondent and the manner of obtaining the decree.
The respondent was fully aware of the prior registered transaction in respect of
the same property originally in favour of Niraja Devi. This is as per the deposition
of her manager. In such a scenario it is not possible for us to accept that a
decree could have been obtained behind the back of a bona fide purchaser,
more so when the transaction had taken place prior to the institution of the suit
for specific performance.

()
213. SPECIFIC RELIEF ACT, 1963 — Section 20

Specific performance of contract — Test of readiness and willingness
— Agreement clearly provided that after paying the balance
consideration, the sale deed would be executed — Respondent failed
to provide any document or communication regarding readiness
and willingness — Merely averting that he was waiting with the
balance consideration and believed that the appellants would clear
the encumbrance is insufficient to prove that the respondent was
willing to perform his obligations under the contract.

fafifdse srgaiy arferfraw, 1963 — &=T 20
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Shenbagam and ors. v. K.K. Rathinavel

Judgment dated 20.01.2022 passed by the Supreme Court in Civil
Appeal No. 150 of 2022, reported in AIR 2022 SC 1275
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Relevant extracts from the judgment:

On a plain reading of the agreement, we are unable to accept the
respondent’s plea that he was willing to perform his obligations under the
contract. It is evident that he was required to pay the remaining consideration
(or indicate his willingness to pay) and only then could have sought specific
PART C performance of the contract. The respondent has also urged that the
additional amount of Rs. 10,000 was paid to the appellants to discharge the
mortgage. The acknowledgment signed by the appellants indicates that the money
was to meet urgent family expenses. Since no further details have been provided
and no evidence has been adduced by the respondent-plaintiff, we cannot
conclude that the money was for discharge of the mortgage. Even assuming
that the respondent is correct, the agreement still required the respondent to
pay the balance consideration. In this regard, the High Court, while holding in
favour of the respondent, has noted that the appellants were free to demand a
further amount for discharging the mortgage. This finding ignores the plain terms
of the contract. The agreement clearly provided that the balance consideration
would be paid and then the sale deed would be executed. How the appellants
chose to discharge the mortgage was for them to decide. The respondent had
to prove his readiness and willingness to perform the contract.

The respondent has failed to provide any documents or communication
which would indicate that he called upon the appellants to perform their
obligations or discharge the mortgage within the time period stipulated in the
contract. Even after the expiry of the six months, the respondent did not reach
out to the appellants. It is only in response to the appellants legal notice that the
respondent demanded performance of their obligations. Merely averring that
he was waiting with the balance consideration and believed that the appellants
would clear the encumbrance is insufficient to prove that the respondent-plaintiff
was willing to perform his obligations under the contract.

214. SPECIFIC RELIEF ACT, 1963 — Section 21(5)
Suit for specific performance of agreement — Relief of damages or
compensation — Neither specifically pleaded nor any step in this
regard taken by the plaintiff — Relief cannot be granted.

fafifdse srgaiy sfeifem, 1963 — aRT 21(5)
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Universal Petro Chemicals Ltd. v. B.P. PLC and ors.

Judgment dated 18.02.2022 passed by the Supreme Court in Civil
Appeal No. 3127 of 2009, reported in AIR 2022 SC 1183
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Relevant extracts from the judgment:

The learned Single Judge expressly mentioned in his judgment that the
Appellant did not claim any relief for damages. Even in the appeal filed by the
Appellant, no relief for damages was claimed by the Appellants. In fact, it was a
specific submission on behalf of the Appellant before the Division Bench that no
relief in the nature of damages and/or compensation could be granted. It was
submitted that it was difficult to quantify such damages/compensation as neither
the anticipated loss of business nor estimated value of the goodwill could be
prospectively assessed. It might be true that the Appellant was interested in the
relief of specific performance of the Collaboration Agreement when he filed the
Special Leave Petition in 2008 as the collaboration agreement subsisted till
31.12.2009. However, even thereafter no steps were taken by the Appellant to
specifically plead the relief of damages or compensation.

We are afraid that the request of the Appellant for grant of damages cannot
be accepted.

215. SPECIFIC RELIEF ACT, 1963 — Section 34
TRANSFER OF PROPERTY ACT, 1882 — Section 122
Gift deed — Proof — Plea not to be decided on general presumption
and assertion — Should be based upon a holistic examination of the
entire evidence relating to execution and validity of gift deed.

fafifdse srgaiy arferforaw, 1963 — =T 34

Hufed 3favor ffrfraw, 1882 — ©IRT 122

T fad@ — |qd — JAf¥aTs GHERI SUERO 3R ARG & MER 1R
fafreaa 781 g — I8 qUE @) duar 3R U e & w4 7 gl
|1y iR S el et uR menlRa g A |

Keshav and ors. v. Gian Chand and anr.
Judgment dated 24.01.2022 passed by the Supreme Court in Civil
Appeal No. 364 of 2022, reported in AIR 2022 SC 678

Relevant extracts from the judgment:

The question whether a person was in a position to dominate the will of the
other and procure a certain deed by undue influence is a question of fact, and
a finding thereon is a finding of fact, and if arrived at fairly in accordance with
the procedure prescribed, it is not liable to be reopened in second appeal [See:
Ladli Parshad Jaiswal v. The Karnal Distillery Co. Ltd., Karnal & ors., AIR 1963 SC
1279 and Bellachi (D) by LRs. v. Pakeeran, AIR 2009 SC 3293]. In the present case,
the plea as to invalidity of the gift deed is not to be decided on general
presumption and assertion. Concurrent findings of facts arrived at in the present
case were based upon a holistic examination of the entire evidence relating to
execution and validity of the gift deed. The lower courts did not adopt a legalistic
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approach but took into account not one but several factual facets to accept the
version given by Keshav that the gift deed was not a valid document. These
concurrent findings are not perverse but rather good findings based upon cogent
and relevant material and evidence on record. These findings of the facts can
be interfered in the second appeal only if they are perverse or some gross
illegalities have been committed in arriving at such findings. To reverse the
findings is not only to assess errors but also deal with the reasons given by the
court below and record findings and grounds for upsetting the conclusion [See:
Nazir Mohamed v. J. Kamala & ors., AIR 2020 SC 4321 and Hero Vinoth (Minor) v.
Sheshammal, AIR 2006 SC 2234)].

We have elaborately referred to the reasoning given by the trial court,
which the first appellate court had independently examined and affirmed. The
findings were recorded after in-depth consideration of the factual matrix, including
the statement of Hardei, an illiterate and aged woman, who during her lifetime in
1989, had staunchly refuted having executed any gift deed transferring the
property to the plaintiffs. Hardei was residing with Keshav, who was looking after
her and providing for all her needs. Further, the plaintiffs did not take any steps
to get the mutation of the land records for about four years from 1st January
1986 till 1989. The rejection by the revenue authority in 1989 remained
unchallenged till Hardei died in 1991. The views and findings recorded by the
lower courts are well reasoned and have taken into account several factors that
repel and contradict the claim of a valid execution of the gift deed by Hardei
favouring the plaintiffs.

[
216. SPECIFIC RELIEF ACT, 1963 — Sections 34 and 36
Cancellation of registered sale deed — Procedure - If a registered
sale deed is cancelled by registered deed, such cancellation deed

is always subject to adjudication of rights of parties by competent
Civil Court.

fafafds agaiy s, 1963 — &R 34 Ta 36

goiiepd fama faera &1 wawor — gfsar — afe gofiga faswa fada dofiga
fade g < far omar 2, 091 wavvT fad® wda waH fuafas =amarery
ERT UgTaRI @ ISR © ~arfofaT & aegsfia 2|

Amudhavali and ors. v. P. Rukumani and ors.

Judgment dated 07.12.2021 passed by the Supreme Court in Civil
Appeal No. 7464 of 2021, reported in 2022 (2) MPLJ 264 (SC)

Relevant extracts from the judgment:

From a perusal of the impugned order passed by the High Court, it is clear
that the said judgment is rendered mainly relying on the judgment of this Court
in the case of Satya Pal Anand v. State of Madhya Pradesh, (2016) 10 SCC 767. The
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aforesaid case relates to allotment of a site by a co-operative society and on
the ground that the condition of allotment is violated by not constructing house
within the time frame, and the original allottee has breached the condition,
cooperative society has cancelled the allotment and subsequently executed an
extinguishment deed.

In the aforesaid judgment, it is held that the original allottee has also entered
into compromise with subsequent purchasers of the land and notwithstanding
the same, he has raised dispute under Section 64 of the Madhya Pradesh
Cooperative Societies Act, 1960. When the dispute was pending on the very
same cause of action, writ petition was filed. When the original purchaser has
approached the Sub-registrar for cancellation of a cancellation deed, the
registering authority by a speaking order has rejected the same on two grounds,
i.e., firstly, dispute was pending between the parties in the Civil Court; and
secondly on the ground that it had no jurisdiction to cancel the registration of a
registered document.

In the case on hand it is not in dispute, that after registering the cancellation
deed, respondent nos.1 to 4 have filed a civil suit which is pending in O.S.No.142
of 2008, seeking declaration that sale deed dated 09.03.2005 executed in favour
of the appellants is null and void. In the said suit the appellants have already
filed written statement. The learned Single Judge of the High Court also observed
that the subsequent cancellation deed is always subject to adjudication of rights
of the parties by the competent civil court. As much as the appellants have
already filed a written statement in the civil suit in O.S. No.142 of 2008, and
contesting the same, we are not inclined to examine the validity and effect of
such cancellation deed, at this stage, by interfering with the impugned order of
the High Court.

It is settled legal position that registration of document is always subject to
adjudication of rights of the parties by the competent civil court. Had the
appellants not entered their appearance by filing a written statement, it would
have been a different situation. It is also to be noted that subsequent to
registration of cancellation deed, a portion of the land is transferred to
respondent no. 8, to an extent of 0.25 cents.
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PART - I1A

GUIDELINES FOR THE INVESTIGATINGAGENCIES AND

CRIMINAL COURTS REGARDINGARREST AND DECIDING OF

BAILAPPLICATION

Hon’ble the Supreme Court has issued guidelines in Satender Kumar Antil

v. Central Bureau of Investigation [SLP (Cr.) 5191/2021, order dated 11.07.2022] to
be followed by the Investigating Agencies and Criminal Courts regarding arrest
and deciding of bail application.

The guidelines are as under:

(a)

(b)

The Government of India may consider the introduction of a separate
enactment in the nature of a Bail Act so as to streamline the grant of bails.

The investigating agencies and their officers are duty-bound to comply
with the mandate of Sections 41 and 41A of the Code and the directions
issued by this Court in Arnesh Kumar v. State of Bihar, (2014) 8 SCC 273. Any
dereliction on their part has to be brought to the notice of the higher
authorities by the court followed by appropriate action.

The court will have to satisfy themselves on the compliance of Sections 41
and 41A of the Code. Any non-compliance would entitle the accused for
grant of bail.

All the State Governments and the Union Territories are directed to facilitate
standing orders for the procedure to be followed under Sections 41 and
41A of the Code while taking note of the order of the High Court of Delhi
dated 07.02.2018 in Writ Petition i.e. Standing Order No. 109 of 2020, to
comply with the mandate of Section 41A of the Code.

There need not be any insistence of a bail application while considering
the application under Section 88, 170, 204 and 209 of the Code.

There needs to be a strict compliance of the mandate laid down in the
judgment of this court in Siddharth v. State of Uttar Pradesh, 2021 SCC Online
SC 615.

The State and Central Governments will have to comply with the directions
issued by this Court from time to time with respect to constitution of special
courts. The High Court in consultation with the State Government will have
to undertake an exercise on the need for the special courts. The vacancies
in the position of Presiding Officers of the special courts will have to be
filled up expeditiously.
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The High Courts are directed to undertake the exercise of finding out the
under trial prisoners who are not able to comply with the bail conditions.
After doing so, appropriate action will have to be taken in light of Section
440 of the Code, facilitating the release.

While insisting upon sureties the mandate of Section 440 of the Code has
to be kept in mind.

An exercise will have to be done in a similar manner to comply with the
mandate of Section 436A of the Code both at district judiciary level and the
High Court as earlier directed by this Court in Bhim Singh v. Union of India,
(2015) 13 SCC 605, followed by appropriate orders.

Bail applications ought to be disposed of within a period of two weeks except
if the provisions mandate otherwise, with the exception being an intervening
application. Applications for anticipatory bail are expected to be disposed
of within a period of six weeks with the exception of any intervening
application.

All State Governments, Union Territories and High Courts are directed to
file affidavits/status reports within a period of four months.
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IMPORTANT CENTRAL/STATE ACTS & AMENDMENTS

eyl a9 dom e (SmuRiferd) # |eneH
®.D—1174, SaAYR, faid 19 7 2022

IRAR GfAE & T8 227 HeUulfod 8RT 477 S, 1973 (1974 BT 2) §RT Ua
SIfITAT BT YART 3 1A 8T, A Uael Sod AT, AR Fdied AT §IRT FUROT
Re aiferaT (JMuRTfad) HHl® 1,/2017 HEH: MRS fdemRol § S 3R rqafwdrali
& ag ¥ feenfcer SN e Heell aTRd QT & JIgERUT H, Tag gIRT, 7ed Ua el oM
TqAT MY RMURIRS) # frfoRad deme F=et 8, i,

LR

SESAEDEIR
1. a9 107 & gva fFregarR fam SisT wng, serfq;
"108.  JAMIIGIHI TG IATDI BT JATHIOT—
IV & GRT ITAYUT BN BT FATE o & ol IR ARBR AT
sfrSTl & e aifdgadmell o fgfad o
2. @ 117 @ gwanq, fefafaa fam s w], srfa;

“117.%. ©IRT 173, 207 U4 208 <vs Yfspar Afedr 1973 & 3iasid <xardw
Y& BHRT—

TUS UfshaT WfE, 1973 I URT 207 UG 208 B AJAR YIS AMNGad
Pl Y. DI URT 161 UG 164 S A AMIRIT Arferdi & Her gd
3TAYYT & SR il by Y SIS, AL awgall qgqT G2l &I U
T, R oR 39T e (@Eam) ek e 8, uer by S |

WEAHROI— B, TS, daIDh a3 AT &2 B Al S
DU, SIS, AaIDh I3l qA &z &l faffde ol 59 w®
ST BRI R T BT B |

117.4€. SHIAd—

(1) SIS Al H SHFC & ol ATdes AMI: Yo gadrg ol
ARG 3 9 7 A @Y 3rafy & Hiax fMuerw oo | afe amde= =i
3af & Wiax e 7E1 AT @ d1 YIoRi 1fSrary e # 8 S9®
HIRUT < | MY TG STHMA S &1 S 3rfar yiRerfa ufded
(gfer a1 SIS g1RT) AfE BIg 81 A1, &I Ui AAYerT Bl AT AT
ST @) INRG Bl 81 T ST |
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(2) drori= MfEer, fHl f AT Al # o WiddPgaR AMe &
IR AT §RT B U fhy oM R IR & 9d © |

3. 9 170 @ uvam, feafaReaa s srsT Sy, srerfq;

“170.%. R fRFIT B & 371 & A U™, 1973 B AT 11 & TR0
32 ¥ 3NUEIR® AR BT ST fdb YIS BRI §RT WYl Ud Yol w4
W gfg BT AT Ud Ui SIUANT R AT U A TIR B e |
4. fa¥ 180, 181, 182, 183, 184, 185, 186 Ud 187 & ¥4 WX fawfarRaa foraw
enfia feg <y, sreriq;
“180. Yfshar—
(1) wrfernt & ey, afe w9a 81 o, <fbad ured # srwferRad @
ST | G SIfEdY & diee IR <IRITer § A1ed &l 1fierd, Ife
IUAS B A HFYSR R IR fBar soam | 6T Al o, afe e
TRy # S1fATed ®f ifAferRad w=er Fva w1E1 § ar el @ srfiney
SATAT §RT ST W B excferd H ford) S |

TR 99 [l Al H ARRAIET IUSH IT 1T Bl 9197 & Aerar bl
37 9191 H AfARad &l Sl 2, df dlorie JAferer) S w& a1 a
Y AT U [eTH AqAeh D AEgH I A1 BT SAUSH H AFaTE Bl |

(2) arf¥ATe I AIEf BT WTNT H iR ST SgaTg fhar SIar 8 a1 SufaH (1)
H gor SuEfed Ui # srfaferRad faar S |

(3) faredt &1 fa=1 fasdl smare @ USRI SR g§RT =Rrery #
YGHR Gl SIQIT | 59 YR ARG 1 7S Tare! &l 8T8 i,
o1 fioriA SIfSaRY / ~Irrerd IfdR! gRT Udh Aaufafalf & wu #
RIH ®U U SEIR b 11 &, ifged a1 sifiged &1 ufdafieea
PR ATl e Bl He DI R AMASTD Dl I AMITRIT B
31 Ay W, Ul iR, Figed U HRIg S |

(4) Yo AHERI TP & F9 WR TS A AfIS THR0N H 16y AfAferRad
TET B |

181. TS IR H T AJdad U PREAT ST AR diori=

AABTRIT BT TRy wrerait H, dlorie Af¥er & fded 1R yfifrd
foar g |
Ife gdTad =R BT GHAN el & T WXDR gRT g Aqdrad

& 2 O R S I Hansh & for Sfua uiRsifie 39 & forn
UTEdd &, ST 3Ta dhelel el Bl I [ T ST T Bl AR F Al
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TE | 39 W B YR ST A B A STl SITgd, S el & wd |
SEIESECE
182. WY & Y®UI—

(1) srfarey fafed uum wR iR gom gy ¥ sifferRad fha g |

(2) ID AN B AT, TT—3Te T IRETE H favad o) IR <d
gU SrfferRaa a1 ST |

(3) SIATSI ATfERT BT HHAGAR 1AL 1, AL 2 MG & wU H A
fh T SITQT | ¥ TR ararrd ATerdl 1 AR G941 1, 991 2 3f1fa
% WU H b [T ST | <ATITeld ATferdl T AR AT 1,
AT 2 3MC & HY H A [HIT ST |

(4) Al AMATET U &1 UAF H QT 8] [hAT I A, AT 59 Tl THAH H
SR XN ST 21 | 9o S| I UR 2°, R UR 3" 3R ¥l YR
T BT T ford) STl | Ul U= UR hHids T 31T, 9.4, <.
A1 & WU H G AT B gU Al BT A9 81 A1 | YAS Al
BT AL YIH—Yd U=dh UR AR Ffear d fafed Afa 7 srfforiad
o ST AR | U A1ell &7 1y faRyda AfiforRad dva iR
3 ATl & AT & ARG IE YA HRAT [ I "SWRIKITTAR B
PRI 2 AT B |

(5) SIfATET UFDI AR el UADI, IMT d WD FRUATE W/ I GSRAH
BRI GRT W WX ST =1(2C | Gd ST H, 59 AUErT 81, "uidIsm=” &
I WR e "’ AU fhar Seem | afe |l @ &1 |l 3y
g™ # |\l gAd el BIaT § d9 ¥Ne H BT Iy oI Jffidry
SR SIIAINT &I SQ | A, B faey SrRor 4, el &1 S9! W
DI AY & Ay H B foIRaT ST MMaedads &, d a8 AMIed & 3T
P w0 H forar QT | |rell &1 9, SHG fOdr &1 9, e e gd
Ay o1 fARifeal S e &1 &1 W 81 & iR I8 ruer
gfase e SH a6 ifaferRad =21 fhy ST =nfey | el &1 sgaarg
Jernefar & AT MG fhar ST =Ry | SerERy & forg "Hrae”
qaTe fqaRer &Y 8, a8 BT g wnfRy Al fd ueR @ e
H 2| s UpR, Aol dar, et aed dre—faed & fauka fAoh
faTe & 1w g el g, 39 5 At yoR & fAaem & w5
# fa=arRa favar S @nfRu | fasdt el &1 g dad e Hdd
8l forar ST ARy, S9@T RO I8 © b A=Id: I8 SIEET SuARi
BT ® fh 98 for ufcreT &1 ® T &) I8 =1 fa9Y AEed & g
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g & a1 98 gferd iRl © a1 8l | I8 a7 | @1 S =y o
M ®U W I ua el =mareay | fawara J8f Y 81 GadT g,
forgas ford arad: @ifiiela TR faam 1 | © | afe weft faarfza <
2 9 S9d fOdT & WIF R S99 ufd &7 9 forar ST =2y |

(6) rfATE AfATARIT BRI T, dITaTe Bl AT & Ieal & YANT 3 qa-T
TIRT IR IT VA I8 AP 2 ol S°d bead 371 hI drSdhl §
AT ST A1RY difeh Afedr & g1 O 9o | YR fAfery & 91g
PISPH] H D AU THGE B AT |

(7) e prg el go A el @I <2id gU ¥ & Hael H BT BRI ¢,
a1 doRIA IRl gRT srgaa 0 sifaffed @t S =2y e
PISh! H SfociRad @Y ST =1y |

(8) UISTH ARIBRT ®I ATell & Ha—wRr & Hae #§ fewoll < 4, Safd
U 9Tg—4RHAT €919 < AT § 1 el gRT &1 18 916 & ol
H AP AFAT BT G BRell &, b T8l HRA1 Ay |

(9) SrfATEdl BT AfeRg HX URIeTor, Ui Uieor U g uRieror i fafer
SuefRfa & |

(10) UToTA ATHRY, STl HEl AMALIH B, AT BT T I IR & w4
# arfaferRaa o |

(11) JATHITST AT T2ATT U & AMIFAT IRT DI T3 AMUfadl IR e+ feam
ST 2T S8 a1ed ¥ gRafera fear Sirem den s gomeiy, faf &
AR AT fagm =maredier & fade wR, geva el @ srfvaned &
FHIftd wR fafaf¥=a fear seem |

(12) forsdT geamaadt fafdr o= amefl &1 M IR HHid e w9 | afofd far
SITQEm, afe a1ed S99 fafYy iR 991 F281 il & 59 aRIg &I 98 3IRY
Bl 2 |

(13) Ui el BT AT Bl, I &l DI UgHR AT ANV AAaT $H W@
ATEN ERT UGl ST AHaT B | UAH AoAed & Nori e gRr
TEERT (AT DHadt AEEAEIRA) fhar S =y, [ e gxaer #
BH A BH AU JAMBTRS USHTH DI T dTel MEERT DI SISl AT,
qifs IfRTed W H gUl B |ab | ISP AT UF el gRI
BEIEIRT /3 Farfvea, Sl A1 Rerfay &1, foar e |

feagefl— FA ey a1 =le sriafeal & AfeRg & 9rT § fHu
T YJP IR, FdRTeG dAT eV S &l Wad 9l 997 YR
AP GIRT 37U FBAER] GIRT YA T SITQT | I8 iRl
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AT W& $ F9T B Sfhd IR G fhg 98 YT Sfda fawgewg &
TP Y Hl BTN DT |

(14) U AfATET & 3fd #H, Yo AfSHRNT g1 fAferRaa dfa # e
JHTOTYS JTJeTed fhdT SITgam—

"R gRT ~IRTerd # foream T a7 foRgarar T Jer |l gRT 9T / 9eT
YT 31T AT BT THST / TSH SRIRICINE

(15)afe el IfeRg &1 YEdT WHR FRAT 8, AT 5d DIy ATIH
il @1 T8 8, 79 YOI DRI PI AWAEY & UTE IR R el
A UG YOI hreb T BRIEIRT PReb S YHIORT bReT <A1y | IS
el Ao & B ART Bl Y I T IRAIDBR BRAT & STd U1 9T
I UGHR G ST &, 79 YIori AfRBRI Afierkd § IR 6+ &
gAY, |Ell gRT U 3MUfcd &1 9 W AU 991 Fa gd VAl
fafdrfeeai Srewm S a8 srawsd wHs |

183. HA—qY WUD > AR W IR P JPTAET—

AleY BT HA—52T AP & AeFH W MWcE 59 Fae H JId U A
gAY 7Y AT & IR AT S |
fewofY: aiam H§ Hemuew Rien mTed difsar HEpRAT Td
SfeTI—fagjerel selaeie fofest M, 2020" f&=ld 20.11.2020 I
oo # arfegfd fay e g

184. 3MTA¥IP IXJ3AI U4 A& &I yaRia fear srm—

(1) SIS uee 91 1, U1 2 AMfE & wU H HAGAR forgifea by S |
FHT:, UfRen yae), yael €1 1, € 2 371 & U H HAGAR fifed fdy
S | =TTy g, uesl A 1, A 2 afe &y H pmErgarR e fey
SIG |

(2) < MRl & M | Uydl o & fory, foTqas Arews & adved ey
H RIS UK 3T I13IT o1, el i 3111, WSl |l & uedr VA
el b1 el weedn <Rid B | Aafe g yad, faer Sfe v @ ffed
far 737 &, O S0 Brsd H (YA & ) fAares qeiiar e |
TESTHROT: AT AMATSTT el .1 (S13M1) Fed H Plg ol UK
HRAT B, A 9 Ui dI Ut W1 1 /814 1 faffed favar siroem | afe
I Yo Bl 2rgifhd by S & T9a IdS g I YATOT IR 181
oo ST &, o S ueel Ut 1 /313 1 (UETT @ 3refi) feregifra foman
SITQT | 31911 §RT WA faiig uel uael il 2 /3191 1 8 |
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(3) oMawd®d XY HHAR 14, 1, 314, 2 FMNS & w9 ¥ &fed o
ST |
185. 31frgaa, wiefl, gl T Mavad TG BT dTATdad] SEUT—
(1) SIRIY faR=T & e, SIFgerl Bl JRIY H YR STell H ITdh] \h
q S M AT 3 el | Hafd fhar Sig |

() wrferd o1 A1ed AfIRIT HR-, USRT 9 AMAeIH a3l Bl Fafed e
% AT, I AIE! Bl e AMARIT B & IR, HIRIRT0T, Uaet
T JATIID IRGY ST i I Al Bl SIGT A7 b e A1 AT 37
Hed! ¥ |

(3) T Rremad a1 gferw Rurd & SgRa wrferdl &1 et 72 gan &, 9
S 1 g Rierad ar gfo Ruic # 32 armdfed W= 9 dafid fbd
ST |

186. <€ UfhaT Afear &) aRT 161 T 164 @ IJIATA HAT e IGIvT—

(1) gfaoieror & SR A Al &1 w@ed -1 & forv g By T
gRT 161 TUH. B q8d qol 9T & GAT 2R BT I]YA [T ST |
e IWRIFATTAR GATT A I a1 ST |9a = 81, 1 doriA
g 3 & AIH ¥, JffwAed AMfRad wra wHy faffdwea:
SRIRAT |

(2) T AT H, STET GAITT A IgYd Tl fhAT ST B, DA 37T Pl &
AT AT 9919 Uael & wU H, Sl 1 Reafey 81, woeea: fafea faar
SITQET, aTfdh <18 & 1= STUTEd {1 3Nfeid &7 T 9 &1 |

(3) VW AWl H, TE GEId A IgYd el AT S, I8 YR AT Bl
Wed: IS 1 999 Uee & wu H, o | Rerf g1, fafed
e s |

(@) v ) SR @Rl & qF wert B ¥R s R /<gfe &g
Tgad fy S &, T9 &RT 161 & AeN SIAfIRad B IR SR 8F dTel
gatad ¥, TUH. B URT 164 & A AMATARIT BT T FHAl TR

AATITTH IR AT AT & |
(5) TUN. DT IRT 161 T 164 @ N AYUT BT BT AAAUD 3fHA Bl
foar g |
187. AHIGid HAl &1 FgieT—
Yo JAHRI IR H1eg AfATIH, 1872 &I €RT 8 3ferar &RT 27
& e SO Bl Uael fifed ove & aAfaRad g W ghifked sl fo
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U S99 & UT8Y 41T 1 fifed foar ar & aor O 91 &1 U yoidh
I8 R FeTer T & e e foar am 2 ok U weel wven & g
=

5. a9 189 &1 Alu far wiw |
6. 9 191 @ o wr, fafaReaa e zenfaa fear sy, srerfq;
“191. g fa=Ror 2g fder —

(1)

@

U Sfie 9 fqeRer ¥, eridedl gerdva wedr 3 Bl ST, U,
ey w9 9, 59 U IR Qe BT URIET0r IR9 B AT 7, A 9 |l
SIS ATl &1 uRieT 81 5 e fa—ufafes SRy k&t SeHi, 59 dh
5 U BRI ¥, S dE@dg By S9, [ S 3T i 9 W
IR BT Maegeds 1 F991 | (SU.4, 1973 Bl ORT 309(1)) | 59
AR, URM ¥ Ud 3TRIY &1 [IReF1 & doblel d1e, <RIy I8 &1
H g 6 a1 el Heayul § 31raT Gl Al €, 31erar UG
el € Jrar ey €, ey Affeiad oxd 8g SR aRidl @l
JHRed &1 9 Mg &1 & oy qageg gAars A &,
rferdl 1 qRieror fhar Se; gg e Uep fadie @l el & Uh
TG BT BRIHH I &g WA © | T, [deaRT AIRY 8 &
gd, I8 A1 GAREd H1 & w1 ueTdR U™, 1973 DI GRT 294 &
3T bl SRAATIST BT Wl BRI ATed § Ud I8 UAT PR I ATl
<, e uedr faaRer g U SR aRRd 7RI @1 ST |

IR & IRA B & YN, I <A I8 JMaedd AT S FHerd
g fob el Stfer AT fa=iRor 1 3R BT Jead! @R fear S\ ar s«
I AR AT SN A7 98 T9—990 WX, U BRUIT A Sl olddg fhy
SIG, U FEeql &), 919 98 31 999, S 99d & fog R a8
AT 9!, S Godd! AT WG HR Fa | afe Feft efor 8 a9
IDT URIET Ty 9T I AT Jeardl R Bl HoR! (I RO & 441,
S eRgdg by Smow, 18 &1 St | (S, 1973 BT RT 309(2))

TS AW B 3T BT A 3MD YRGS Ahdl § Ud ol dd
Bl fa1 I w3 B gof =181 BIan, 1 93 A1 § Big o sl 81
foraT TG | 519 U IR Bis 93 AF FRIT fHa1 ST &, a1 Sid a6
JuRRerd AT 81, IH Fod! e fhar ST A1fy, 3R 94 Ush aR faaRor
TR Bl g © Al 39 QU 81 & 34 fea—ufifes SR = =y |
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A e HROT A, fHAT ArTel BT AR AT Jead! BT &1l Qi1 uell
DI gHD! LA R T ST @MEY AT ATt Pl Ieb Y I dRIE
TR IFT IURART FARET B 5 JRa HeH IoI¢ I =M |
7. M 238 & geEnq, FeferRad o S SITG, 31er;
*238.®. gAD faviy #§ freafalaa siafds -
(1) Al & TH0—9 & ATAR USRI & A GRIT BRI drell IAa |
Y[RRTT |
() Al & UHU—S & IFAR ARG fdavoT |
(3) Al & URU—d & JATAR AR H1ell, gara |ell, e drefl,
SAAATST Ueel, sara yael, <AraTerd yael Ud aravdd aegall ol gl od
8U URRC |
238@. TUH, 1973 B URT 354 T4 355 & AJUTSTT H, AAKT Al H oy 4
sidfdee 2fr:
B, JATURY & oy Udb AT 3Mfddw e,
@ 99 R fafeay, ud
T, fAfFTEd &1 BR |
8. W 240 @ o wr, fafaReaa e zenfaa fear sy, srerfq;
240(1) 7Ty Yfaaygad <fars & ual # forar SR 3R Ud Ug Bl HATIAR
Aeifeb foam ST | gorfafer d forad Sfad gss & oo o 2ierrs
A Mfde & BT AIfRT qAT BT SYUGT H AT B | g1 ST
AT | GoRIA JIfRER), U Widde 3, o &1 Afa= gt o
AR PR Fhd & | I8 G AUl Jferar YoRIew &l e d
Td & SRM, o7 & BT ARy 917 & Ieerkg &I laurse a4 &
ferg €1
(2) URMY® UGl H FHHEY FRIY b [daRUT I Y Weld § g I Sl
1Y & fha aafdd R Fa1 o &1 aRIY B, o {6 uv 91 €1 g
919 UaT o T Y o i fed aR H 2
(3) aMTel T AT & Y&l H WP /fdarfed dea fad & =ity &R
AT ATTel oI UiRET & A& W WY ¥ 3R B gY Hed d
It AT AMRY S a1 wiaa / sifdanfed & iR a1 &1 3 qen
Il BT T, S99 AL B W U9 UADHRI Td ATerdl & Ml FJae
S fawdt o1 Havd frar ST ARy, Ste U fdaRor U Al Bl e
TS & U Smawd B |
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(4) S Uzarq veT Ud fIuer & W1eT Bl HHIE BRI gY Ud P W IR
P gU 3R ¥R g W eweR B & qd vl g R v e S
TY S fig Aofa @ o 9o € O U @ a1e Ue ShaRad SR
=1f2Y | fafa=1 favgeil @1 gore—geres el # sififorRad g mem =y
fog o figell & forw va & a1 uai A sawaddr g8 A 2 |
I3 @ U W UEd AR FR Srgfed 7, i 98 U 9@ B
AT BRAT B b Uag §RT =AM A & UIRINT 6T Yd 3 &1 oy
PR A B |

(5) ¥ wd JAfdariad =g R 57 81 AT AR | I&TeRT & forg Afe I8
91T ST o U cafdd &1 RiR SHa INR | ST 31T 8 AT '
Tl 39 9180 R fAdes AT HH—FH 81 MMavdd 8l Ahdl © b a8
T ID g Ugel WY T8I AT, IHD! AIC] DI UPi Pl SR BRAT
3R ' wET & u' W g iR faarfed &l <& ® & S|t g o
g o), AMIE: Tt BT SR o fafeag @ forv dad yeq a8 2 b

ST fha g1 DY |

(6) faffreerd 3 Sou= W fd=gail & fafeay & v S¥ul A9 &
ol ST srerar oM Us H SR, Al P Bl |fled R Afd
IR §RT T o 2Afdd Ry fdam ST uran ofran 8 99 Ul
IR & b Yoy ST Oid 0 [ IqH IR g€ Al Bl &R
71 1 JAfTTe = BIT B, IR b1 ST =nfey, fbg U S STasl AHed!
U ¥ T T |

(7) =aramefrer rerar ARTREE Bl Avg &1 okgw dd T URH &l BT a1ty
STq I b a8 U ARG § I8 W F8] PR oIl © b dld—di A
fa=g W S fafread &= €, SP1 a8 6 UbR fAuig SR oI VT &,
e 3R Herd ==t Hx | v Si9 96 918 W Fadargdd uer T8l
BT ST |

(8) ¥ fewforyl geega: faamer =rarerdl & Artee & forg amerfyd €, fb=g
A= Rigid odie vd gRier amaradl gRT 9 e | I ST
U

9. faW 243 @ o wR, fafaReaa e zenfaa fear sy, sreriq;

“243. (1) foofg # aifrger, wreliTor, uesl o Saede avgall bl S-d AMugid
1T GRAT §RT AT fHaT S0 3R 5 Bddl S 7 I AT YT |
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S8l del W, IS AT AIerdl Bl b A W [T FRA B
JNMEATTHAT &I, AT BT BISdH H Iy fhar S|

(2) cIVRAfE & ATl H, TR IR Ud &I g Aol &l 7107 H gord =y
A AT ST | Ife g SAGERTor 8, Il ITH I U B aR H g
A FHTIATEy o S | v @ Al # vd afe sifrgad ok # g,
ar Ifgead BT gad B @ forg e far Siem, o9 d 6 v
sfargaa faedt o Amel # rfiRer # 7 81 1

10. % 458 9, sifom q1 WRUTE MY fHAd Y |

1. YHI—TT & y¥arq frafalad gsu s WY, srerfd;

g&I—H
TE ARITGR]. e
wa;l— ..................................................... WW
[t @7 ariE)
[TPROT . oo /20 e ]
@R,/ TRET 3R Yoy o &1 fJaxon)
qﬁa-l—cﬁ QG rooeeeeseeemssmmems s
g7
gRarel &1 9™
gfaffera grr TR BT ATH
SIRRES] (1) = = fafdrsear wfzd (a1 1)
(2) 9™ Y fafdrseat wfea (@1 2)
gfaffera grr JIETERITTOT BT ATH
TY—s
JTURTET DI ARG
ggR. & aRE
IRT—TF BT IRG
R & faR=T=T &1 dRRg
I1eY IR fHy S BT IR
Aot gRigra By o o R
BRI RSINES]
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IR Fd &1 faaxor

JAfgad |fgad |[AREIRI ST | [<reHfad gRT 428
B 4oft |1 AW (@ wR Rer [R=er |3 R
aiE | fRY O |oRm § |<efafy ERIGEIR]
DI ARG fremor &
SR 4RfT
UERRRE!
DI 3fare
TUy—d
NI / UfoReAT / =T ey @ =
®. IfrEeHE
gofy Gk 1T B gHpia
(aegeeil wref, gfors wef, fawys e,
Fafeci e, v |l 3=y wel)
34T 1
4T 2
. yforer gefl, afe «ig 8 —
soft A 1T B gHpia
(aegeeil wref, gfors wref, fawys e,
Fafeci e, v el 3=y wel)
ER I
. 2

T, =Irreri= arefl, afe «ig 8 —

soft A 1T B gHpia
(aegeeil wref, gfors wef, fawys e,
Fafeci e, v |l 3=y wel)
=TT, 1
=TT 2
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IS/ gfoRer / <marerfi= g &) g

®. AR
. %, | usel @@ faavor
1 gt W, 1/ 19T 1
2 gest 0. 2/ 19T 2

@, ygfaren
. %, | usel @@ faavor
1 gael S 1 ,/99T 1
2 geel S 2 /94T 2

T T gt
. %, | usel @@ faavor
1 gt 1. 1/ =TT 1
2 gt 1. 2/ =TT 2

9. & | aifae a9 g faawor
1 Mg, 1
2 g, 2
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ey <yl fufad ~amarera a9, 1961 A Gene=
SIAYR, faTid 19 H 2022

. D—1176,

YRA @ AU & A8 227 & A1 ufsd Rfder ufshar Hf2dr, 1908 (HHI® 5

| 1908) Bl IRT 122 U4 7ed Ya¥l RAfdel ~amarera fSf=aH, 1958 (sFHId 19 A+ 1958)
DI GRT 23, §RT Yacd AfdTAl DT YA 5 F ST §U, Hed Yol Ied rrerd, Tag g,
fafder I %. 2021 BT 1659—1660 / A=Y ST ATIADT HHID 7965—7966 /2020 H
AT Seerc¥ =ARITerd §IRT UTRe {897 faeie 22.04.2021 & R0 H Heg yaw Rafde
=marerd M, 1961 # fAferRad e @var 8, srerfq—

LR

o ot | —

1.

o\ 138 & SU—gH (1) ¥, URY H W8, HHIG TAT AERT AR 10 99 1
YIae=i BT R ST palfad & 9T by S & @1 3R NoRiA <Irefien &
S JATHC (AT ST & |* & I W, FforiRad wres, sHHld 2T e gl
& SITY, sreria—

"Heoll o W eI qre) H, ST BT RN YT B R b Hed H e 10 b
AT a8 B UIBRI DI URIAT HIAT 12T | Yo AfHRT Rifaer ufbar dfar
P MM 10 R 1 & IUGL] BT Ured BT |

| 143 §—
(1) o4 (1) & ggarq FfaRaa Iu—a4 SreT S, sreria—
"(1—F) Peoll <1 | G d1G] H, =TT B MY 11 199 14 & ravd
IIfIRT BT TN HRAT A1RY, T UeThRI Bl 20T R, U =TS
Uhe TG U B B foIU H8T SV, ST U&THRI & deol § &I, FOrTH
O Hufeaat # R uel @ fRa 9 defera e wnfie g 1
() Su—f1¥ (2) & gvarq FfaRaa Iu—F4 SISt MY, 3reria—
"(2—F) AT 10 B IfAIA UETHRI DI URIET IT MG 11 & A ST
DI IR AT HHIE DI R B U & ugaind, =rArerd H a1 &
T AP AT ST YTHRI Bl ST AR T priarzal &f
IEAT W AT S Fb Ud U T8 sl Bl Ao AT AT a8 4
HRAT AR |
@) Su—f1H (4) & gvarq, =faRaa Iu—=a4 SireT Y, sferfa—
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"(6) &9 & A & foTy A% H, fqarersdl & ReRIeRor & qd, uiardl Siaf adb I9
18 H IR I I BT 7, 39 HHT I U+ FUlK T 29 R Y&He
PR B UM fhaT ST AT | =TT g9 AfIRad, fhf o wspd R,
|Yfd Al 4, a1 dfdd 8 & <R, Rafder ufhar |fdr & ar1 151 &
gferyfar sruferd o et 21
3. ¥ 168 #, e IREM® Iu—4 (1) & wU H HHIfGd (BT Y T 39 UHR
HHIfhd SU—F1\ (1) & uear, FfeRed Su—frm Ser oy, srrfd—
"2) ORI B, Rl Hufed & el & IR & Fdy H orsifig uiRd &xe &
Td 3Ma%ae WU A I8 GAREd HRA1 @1ty b ot 9 dad 39 duf
BT Tee faaRvr FHTfRd &, afew wufed & Refa & dee § oY arifewer &1 )"

4. T99H 184 #, U199 (1) & i #, TR[ "q1€ BT FRIHROT JATARG AT 8T 1Y |
% M R =faRaa ufcrenfua faear S, srerfa—

" gacie bR YR BHRA DI & | B: A8 & Wik FR1$d 81 91, 59 dda
foRaa #, U facid & RO BT fATIRId B WR &1 ISR ST AT |

5. 7w 187 #, faem™ R, Su—f99 (1) & wU # HHifdd B oY 9 39 UdR
HHIfhd Y-\ (1) & T, 4 Su—Fa et oy, srfd—

"2) o4 W\ 91 H, ey AfaRIT: FRUAe w5 ¥ reer 21 FEH 11 @
TINT R, ARG Mde IR &9 & A 8 SN & iNd Fered &l
gfaa sam |

6. fram 197 #, faemm™ IRM% & Su—f99 (1) & w9 H HHAifdT fhar Sy ik g9

UHR HHAlfbd SU—FT8 (1) & 9% =1 Iu—am ST 91, sreid—

"2) Fafaer ufshar |fREAT & ORT 60 & AT UG "o feoftg—=eoft
@ A H 7 -l 3 afdd gRT S¥a folt =ama # 37 S9! IR 9 &I fhedl
3= afdd, ORI a8 &, o a1 Hufcd UTed &’et 1 AT @ &8l Bl
AfEfTT B B SERAYdd QT ST =212y |”

7. 99 204 & 915, F=feRaa e SireT STg, ererid—

204~ (1) Rifaer gfshar AT & aRT 47 A7 3MQYT 21 & AT SIABIRAT B
TIRT R dTel 1Ty Bl IHRI BT TaT B Tl dRR Ul &
3MMIE WR IFId Gl SN &l HRAT MY | SRR, AT DT TH
=t Y emae (3MdeHl) WR AR &= & 9941 1Ry 5 ) U8
B R §RI 15 & <A1Aod & 993 faar &A1 S g &
7 ST VAT faarersd Sordr 81 S 31T d1€ & ~I-HviaT & SR
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8.

10.

IR AR =grafofid fear < \war o Ife Jded gRT TG
RIECIBIEESIRIERGIE

(@ IS HT TG & HRIATE & IRTH dad MMYalad d goidl AT |
Bl e ol 1 TAfT <1 =BT, STeT a2 &1 e fhadl 37 R d¥ia,
S BATR BT YT A1 UuE & A1 BIeT AT difSAT AR geldg D
A W, &7 9ERT oax fafafeed a2 faar S oaaar

(3) AT Pl YUY HEA! ¥, S8l 98 A AT YR AT <q@T JT© Al
GHIGATYUT ST B, 3TTQeT 21 & (0 98 & SU—{+1IH (2) BT WERT < A1RY
3IIR 1T BT 1 GRT 35— & AFAR UADRIHD Wl & B @My |”

R 232 W,
1) Su—fe (1) & e w® FEfaRead Su—fram enfug faar s, srerfa—
(1) FwTes |grTery 39 9 9 A 8 R & gfer &) werdr &
fa= &z @1 fereares dwg 81 €, forer gford srefleres / Haferd o
® RIS ATHN B U HHATRAT BT Jferd Al SUE]
FRM T e < Tt © 91 oot & Fwmes & o # il o) @
gl
@  Su-frH () # e gfo onfigs” okl & 9% g 9 T
ERCIGR
@) Su—frw ) & s, FfRad Su—frm ST Sy, sreifd—
Q) AT Ap Hae & fTvg SHd ddl @ ded & SR fhd
3URTY BT YRS & A H Il STl 2, A1 999 fafy) & /g
s W fuer s =y |
o 243 & Su—fgm (1) ¥, ofd #, “Rifaer uftrar dRkar o<l @ e, fAmfaRad
\_rﬁ?_f[ WITq, 312ﬁ€[:—
"I SUGe HIHCl, STel Heoll faarfad el § SR 7 € e & qHel v
2 98 T BT U 8, 99 Hufed & i faavor qorr Reify &1 sfder o & forg
HHIL ST B 7 |ehar 21
o 276 #, i H, fFfaRad STt ST, *1erid—

"HIel & I =TIV B b <RI W96 Bl YT Fufad &l Reaf &t
R &= @ forg fafdes sifiRes & w0 # fgaa f&ar -1 | 2 1"

qERT S ~IITerd & SHTGRITFNIR,

FoRfd Rys Mrer soRa
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qus faf¥r (weay<er dened) aferas, 2019
(feTiep 28 [, 2022 PI IU @I AT YT B, AN
“HEIYQRT RIST03 (JTATEIRN)” H f3Hid 7 S[eTs, 2022 HI ULHIR USRI Bl T3

HEIYUGRT IS Bl AN U W9 H U Ulhar |fad, 1973 iR R He Afafm,
1872 BI AR HMET B Bg M,

IRA ORI & Awkd Y H AeUeel [Qum—dsd g1 FfoRead w7 4§ I8
aferfafad gr—

AATI—T D
PINEC)
1. <féra a9 iR URW-— (1) 39 sfafm &1 dféera 9m gve fAfy (Feaucwr
Hee) SRR, 2019 B
(2) IB YA H $HD UHTYH BT ARRI H Y B0 |
AEATI—GI
qus ufspar dfzan, 1973 &1 quted

2. WYY (I Bl AF] Y ©U A DI ARRA, 1974 ST GHAS 2 BT
|G — AYSY 5T Bl AN BT ©U H 308 Ufshar |idn, 1973 (1974 & 2)
(S S99 39 TeEq o S & A ¥ ffde 2) @1 398 s9e uvEr
IuEfSd AT § Fened far g |
3. ®RT 126 & G — o JRATIH BT R 126 H, IURT (1) #, @oe () H, yof
faRM & e WR, 31eq favm wnfiq fdar Sy iR qooearg fFrefafed @vs S
S, 3ferfe —
“(g) STET 9RT 125 @ SURT (1) & @ve () # Afds v afaq ar saar g
g1 EHS A AEId: 9y dRar 8/ I a8,
(€) TIEl URT 125 & IUART (1) & @ve (°) # FAfdse var afed ar 9o far
T AT A AT dxar 8 / e e g
@) STEl °RT 125 B SUERT (1) & @Wos (§) # ffde var afed a1 saa fare
T ATATHE ATHRIE: (a9 dRar €/ fass &-a € 17
4. ORI 273 &1 M — (TH) 9d NY & o= W=, fFrferRad ared i wenfug
o S, srerfq —

“fIaRoT AT IR HIRIATE! | A8y BT forar SET;

(@) RS WRUTH & IUIRT (1) & ©F H HHlfbd BT Y qAT 39 U6R
HHIfhT STIRT (1) & IR WRUTE & H ), H=faRad R wenfud fear
S, 3ferfe] —
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‘(1)  Ifiered B H ST SUERT § @ YA, fI=ReT A1 3 SRIATEl & JTghH
¥ foram T w9 Aed, Al B dAfdde SuRefd § A1 H—g Serdaslih
AT b A ¥ 3R SIAYeR] B dafde SUReId H, A1 -9 SeldgliD
ATEAT & ATEgH 9 AT, 59 S dafdde BIoR] A Afgad o fear 17 2 9
S Sfferge B SuRerfa # sfferRad far S |

() SweRT (1) @ ggarq, EfaRad w2 SUaRT SISt ST, 3t —
") SwErT (1) # Mfde ey, ST <IETed R GRg—aAg W faRfd i @ik
frenfdet & srgar afafaRad by sme |
5 ORI 278 &I GG — Ho ARAFRA & gRT 278 H, STURT (1) & WH W,
frfaRad SueRT <enfid o 9T, sreifq —

(1) S-S Ud A1ell BT A1 S GRT 275 T 9RT 276 6 Fel fordm Y, q=1
BIAT ST 8, d9—dY g8, Il Agad BIoR &1 dI IAa! SURT 4, a1 afe a8
Mgt gRT BIGR &1 I SA Sfftaad & SURRT H, a1 ofd ifgam &
SURIRY IRT 273 & A TF— golagld ARFl & FRad o 1, dr el &
YGHR G ST AR Ife faeades &1 d Yg fbar S |

6. ©IIRT 281 &I AINEA — Tl IATH H aRT 281 H—
“(Th) SULRT (2) H, TTeq “STq BT ARG Bl IIeT AR Afoege o = faet
ARTEST AT W RITeAd §RT dI S 87 & WM WR, 'STd 1 Agad T aiedt
IS s IURART H AT 5/T—5eT Soldgl-ih AEFl & Aegd d IHD!
SURATT & 7eTR AR e & = fhl afRee a1 |9 =Immerd gIRT &1 STl
%H zerrfog ﬁ?q IG;
(@) SUIRT (5) ¥, U faRM & I W, Hlelq WIUd a1 S 3R Jeaednq
frforRad wReg® SISl WY, 31eid —
"R AT MY DI NI HA—GII Selag~dh AT & Aegd H B Sl 8
YR & BRIER DI AaDhal T8l e,

7. ORI 291 BT WG — 7 AMAFTH BT gRT 291 H, IUGRT (1) H, Tes “Af¥gad
B SURAMT H,” & W R, Fea "W Bl dAfdaed SuRefd & A1 sfg—qwa
goldelfe ATEH & JH | I9dT SuRfa # wefid feu W |

8. ©IRT 305 ®I WG — Tl JAMAFTIA T aRT 305 H—
(Uh) SUURT (3) #, wex ‘" @1 BN # & WM W e ¢ ufafafy o
dufacTe SURAT a7 H—q2d SeIagii=eh Al & AEgH W A SuRefd §”
U fhu S
(@) SUERT (4) & I R, F=faRad Suar wenfia & oy, srerfq —
“(4) STET T @1 B3 gAMR a1 O dufedd w9 9 AT I-gW SoAdglG
AT & ATEIH ¥ SURd T8l BIaT 7, 981 Blg VAT 37UeTT, Sl SURT (3) H fAfdw
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10.

2, O] &1 BrfY, fheg 9 a8 570399 golagie ARl & Aream | SuRerd ardr
2, I8 B U ver, o SuuRT (3) § fAfde & @y gri |

IRT 317 T QA — o AR o7 a1 317 #, Fr=falRaa waxor Srer
S, i —

“TEETHRVL— 9 GRT & YA & o “IAAgad o1 dafdde goRl” | sfa—gea
godcle el & AegE I 99! gifor) aftafera grfr )

€IRT 320 &T GINGA — o JRAIH B &RT 320 H, IVIRT (2) & A ARV H—

(Uep) T 1, 2 3R 3 H, €RT 312 T SE HafdT ufaftedi & ggel FefaRad
gRIG o7 I Faferd ufafiear sra=enfia &1 i, sfeifd —

1 2 3

“geTdT 147 I8 Ifdd, e faeg Ry +1Rd
BT FHI g1 T 291 b7 TIRT fhar
T %\;

TR AMGERT U I TR & o1y
JRITAT =T8T fopam 7 8, Sl ey T8
g.

TSl BRI AT

3eetiel STRI BT YA 294 IE Afad, T &Rt BIRT BT B STt
P Py T g AT el W=l B
AT fm T el

(G1) BTt 1, 2 3R 3 H, IRT 494 TAT IFH H&ferq gfdfteai & ygarq, F=falRaa
gRT TAT IAH Haed ufafiedi sra=enfid a1 S, Jeiq —

1 2 3

fedl & & ufa ar 498— o S & A1 AT 88 —

9y & AR g IR AURTY & AT b [Ty 3faed &
SAD YT HRAT BT, felis & ~gIcH B8 HIE B Hroarae

YT 8T 7T 8 IR <RI T, afe
g gHE 8 War § & w9 S
Afge & 3 & §, A5 98 31ded WIdR
PR FHIT ST HIg W T&THR T
PBIATAR B IR U 3ded Bl a9
T of o |

(cf17) Dot 1, 2 3R 3 H, gRT 500 TAT IV AT yfafteat & gean, F=falRaq
gRT TAT IAH Heed ufaftedi sra=enfid &1 S, Jieiq —
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1 2 3

MRS AT, Ifd gRT 506 98 fdd, s [T sRiigd
gHP, & AT OR SUSKT BT W3l AMFRT BT IR BIRG fbar 17 o |

gcgTfe BIRT DR &) 8|

11. ©RT 353 &T WINEA — 1 JRIH BT gRT 353 H, SUIRT (5) & WA W,
frforRad SueRT enfia @ 91, Srfq —

“(5) afe e SfRer ¥ 8, a1 gRufd, Al ©U & AT /999 soiagiG
AEE & ARE o g g @ forg S rar S |

12. ©RT 390 &1 WM. — T JAMAFTH &1 =T 390 H—
(Uep) ured Y, ereq AW Gfdd W BT A AT

@) e dAT 3P 59 GRT 378 B I AUA SURT B WK B d9 S
R & I W, Tes TAT 3 “STd &RT 372 & WRgd AT TRT 378 B
A 31Tt IURIT BT STl & 9 Id =TTl AT W =TTy’ eqifid
fey g |
13. ©RT 451 &I WG, — T ARTIH & gRT 451 DT STIRT (1) & ©F H
HHITRT B ST 3R 39 SR HHAlfDT Bl T3 SUIRT (1) & gdrq, H=faRad =
SUIRIY SII$! WG, 3feifq —
“(2) SUERT (1) H fafde &) 919 & B g A, DIS W Ty el WY e
forgepT v g a1 TRIN® w9 ¥ Iushr A1 Fufed &1 &fd 81, # siqdfera e
I B T T ol T8I DRIT T4 b fob UHAT YT Yol WA & A UR ol Tg
qiTg veT SRew o fang S uiforRi) 9 afged =781 81 A1 79 fob sravoreheli gforsy
IIHRY ERT AR 9 & Fras(E Uofidd T O 1 aforft &1 uRgd v #
G Y& 2 Oid I fdb Usiihd WMl <IATerd & |AuyS 9 9 Ufdes I1 qATam
PR S oy T gt ufengfQl O < @R < ST fob U gEieAT I S rdT TRl
# 3arE &Y S D |

(3) TSl AieR I, AT UeT SRgH & fdwg 1T UTfoRdl | 37ged Fal 8, AT ofd Alex
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